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Heard t.P.D.Bjuar Baruah, the 
learned counsel for the applicant. 

The application is admitted, call 

for the records. Idue notice on the 
respondents to show cause as to wiy 

the Interim order as prayed for, shall 
- not be Igaaa6d4 Returnable by 7 days. 

List for order on 24.7.2001. 

Mber 	- 	 Vice.'Chairman 
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24.7 .01 	Heard Mrs P.D.Buzarbarua, learned counsel 
for,  -the applicant and also Mr .  A.Deb Roy, 
learned Sr.C.G.S.0 for the respondents.' 
Mrs Buzarbarua has again prayed for an 

Of? 	24'/9/°i 	
. 	 interim directionp( not to fill up the post 

-. of Djrtor General of Freats in pursuance 
of. the Departmental Promotion Committee 

- 	 meeting held on 30.4.2001. 
Upon hearing learned counsel for the 

	

• 	 parties and cozsidering the fact that the 
post of Director General of Forests is a 
key post, we arlp not inclined to pass any 
interim orderA We however make it clear 
that any appointment to the post of Direc-
tor General of Forests pursuant to 4the DPC 
that met on 30.4.2001 shall be subjbt to 

e the outcome of this proceding.. - - 	 - - 

The respondents are however odered 
tosübmjt the written statement within 3 
weeks from today. 

4J•• 	
- 	 •Lit on 17.8.2001 for further orders. 

I 
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17.8.01 	P].eadinga are ôomplete. The case nowqbe1i3ted 

for hearing on 7/9/01. The applicant may file rejoin-

dar, if any, within 10 day8. 
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• Notes of the Registry 
259 of 2001 
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matter up for hearing Mr. 
S.R.Sen, 	

learned counsel for the 
applicant 	submits 	that 	some new 
deve1oprn 	has occured in view of I appointment in the post o Director 

General (Forest) and Special Secretary 

1I to the Ministry of. Envirbnment. and - . Forests recently. He intends  
an 	 to file 

amendment petition assailing the 

	

order 	of 	appointment 	and 	the incumbent 

I , 	 List the matter again on 
1 28 .9.2001 for further order. 
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Member 	

Vice_Chairman /  

• Ut on 8/10/01 for Order. 

I 
Member 	 ____________ 

• 	The amendment application is filed. 

The applicant shall take necessary atept. 

List the matter o0ZO.11,2001 to enable 

the newly added respondents to file written 

statement, if ayl 

	

Member 	 ViceChairnen 

The responoent Nos. 1 and 2 already 
fiie4 written statement. SinQe, respondent 

no.3 is aProforma respondents, they dotE 
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. 20.11 .01 	 Heard Mr.Q.Mazumdar, learned counsel 

	

- 	
for the applicant and also 1r..Deb Roy, 

learned Addi. C.G.S.C& for the respondants 

and Mrs.8.0uta, learned counsel for the 

State of Meghalaya1 . 
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ing of tyriten statement. The prayer was 

eriously opposed by Mr.S.R.Sen, Aearned 

r.counsel for the appliëant. 

Considering the facts and circumstd 

I . nces of the case 	, howeve, allow the 

r :.espondents  two weeks time to file writt 
Statement. 

The matter sh1l now be posted for 

hearing as agreed by the parties on 

19.2.202., 
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Pleadings are coinplete The case 
.1 may now be •  listed for hearing. Notice 

On respondent No. 4 is X COp1ete. Res- 
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19.2.2002 	 The learned counsel for the parties 

argued the case at length. Considering the 

/ 
/ 

pleadings, we direct the respondents, na m ely the 

Union of India and the State of Meghalaya to 

pro4uce the connected records, i.e. the DPC 

proceedings as well as the A C Rs of the applicant 

pertaining to the periods 1998-99, 1999-2000, 

2000-2001 and the A C Rs those were acted upon. 

List the case again on 7.3.02 for further 

hearing. 

Member 	 Vice-Chairman 
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14,3.02 	Judgment delivered in open Court, 4ept 

in separate sheets. The application is 

allowed in terms or the order. No order as  

to costs. 
Me1 
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Date of Decjsjon:3ø2002. • 

4riBa1vinderSingh, IFS 

Mr S.R. Sen, Mrs P.D. Bujar Baruah, 
Mr D. Mazumdar and Mr S. Saikia 

Advocate for,  the 
•versus... 	 Petitjoner(s\ 

The Union of India and others 

Mr A. Deb Roy, Sr. C.G.S.C., 
Mrs B. Dutta, Government Advocate, Meghalaya 

and MrM.K. 	 r-espdn.t 	 for the 
R€ 3pofldent C ) 

THE HONIB ,LZ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HON BL.0 MR K. K. SHARMA, ADMINISTRATIVE MEMBER 

lo Whether Reporters of locaj papers may judgment ? 	 be a1iowd to see the 

2 To Le referred to the Repoer or not ? 

Whethr their Lordships wish to see the fair ccpy of the J'dument 
ether the Judgment is to be circulated to the other Benches 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUWAHATI BENCH 

Original Application No.259 of 2001 

Date of decision: This the 14th day of March 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Balvinder Slngh, IFS, 
Principal Chief Conservator of Forests, 
Lower Lachumiere, Shillong. 	 ...... A pplicant 

By Advocates Mr S.R. Sen, Mrs P.D. Bujar Baruah, 
Mr D. Mazumdar and Mr S. Sailda. 

- versus - 

The Union of India, represented by the 
Ministry of Environment and Forests, 
N e w DeThi. 

The Secretary to the Government of India, 
Ministry of Environment and Forests, 
N e w DeThi. 

The State of Meghalaya, represented by the 
Secretary, Government of Meghalaya, 
Forests & Environment Department, 
Shillong. 

Shri S.K. Pande, IFS, 
Director General of Forests & 
Special Secretary to the Government of India, 
N e w DeThi. 	 .....Respondents 

By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
Mrs B. Dutta, Government Advocate, Meghalaya and 
Mr M.K. Choudhury for respondent No.4. 

T 	T 	T1 1 

CHOWDHURY. J. (V.C.) 

The legitimacy as well as the validity of the order dated 

29.6.2001 	passed 	by the 	Government of India, Ministry of Environment 

and 	Forests rejecting the representation of the 	applicant as 	well as 

the order of selection and appointment of respondent No.4 as Director 

General of Forests and Special Secretary to the Government of India 

are assailed in this application under Section 19 of the Administrative 

Tribunals Act, 1985. The relevant facts in a nutshell are put in down: 
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The applicant is the sehiormost serving Indian Forest Service 

Officer, 1964 being the year of allotment in the Indian Forest Service 

(IFS for short) Cadre. Presently, the applicant is serving as Principal 

Chief Conservator of Forests, Meghalaya. His date of superannuation 

is 31.12.2002. The post of Inspector General of Forests and Special 

Secretary to the Government of India, Ministry of Environment and 

Forests fell vacant on the superannuation of the earlier incumbent. 

Steps were taken by the respondent Nos.1 and 2 for filling up of the 

post. The Selection Corn mittee that met on 18.11.1996 prepared a panel 

of three suitable IFS Officers and reco m mended' the name of the 

applicant to the Appointment Com mittee for appointment as Inspector 

General of Forests and Special Secretary to the Government of India, 

Ministry of Environment and Forests. The Ministry of Environment and 

Forests, Government of India advised the respondent. No.3 to send the 

Vigilance Clearance, willingness of the officer etc. vide corn munication 

dated 10.1.1997. A copy of the said corn rnunication was also sent to 

the applicant, who expressed his willingness for appointment to the 

post. The Government of Meghalaya, however, expressed' its inability 

to grant vigilance clearance on the ground that a Co m mission of enquiry 

was in progress to investigate into the allegations of large scale illicit 

felling of trees and theft of timber and encroach m ent of Government 

land in the Reserved Forests under Dainadubi Range of Garo Hills Forest 

Division, 	Tura. 	The Government of 	Meghalaya thereafter ordered 	for 

an enquiry under the All India Services (Discipline and Appeal) Rules, 

1969. The applicant, therefore, could not be appointed as Inspector 

General of Forests and Special Secretary to the Government of India, 

Ministry of Environment and Forests, in view of the disciplinary 

proceeding and in his place the next officer in the panel, Shri C.P. 

Oberai, was appointed to the post who attained superannuation on 

31.5.2001. The Disciplinary Authority by its order dated 8.5.2001 

exonerated the applicant from the charges. Meanwhile, by corn munication 

dated 	1.3.2001 the 	Government of India, Ministry of Environment and 

Forests.............. 
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Forests intimated the Chief Secretary, Government of Meghalaya that 

the Ministry of Environment and Forests had already undertaken the 

exercise of selection of an IFS officer for the central deputation post 

of Director General of Forests and Special Secretary (D GF&SS for short) 

in the pay of Rs.26,000/- fixed. The corn munication indicated the name 

of the applicant who I 
was said to be under consideration. The Chief 

Secretary was accordingly requested to send the willingness of the officer 

to serve on central deputation as D G F &SS and also the willingness of 

the State Government to spare the services of the officer in the event 

of his selection, vigilance clearance and integrity Certificate. By 

corn munication dated 15.3.2001 the Principal Secretary to the Government 

of Meghalaya, Forest and Environment Department informed the Director, 

Ministry of 	Environ rn ent and 	Forest, Government of India 	that 	the 

applicant had 	given 	in writing 	his willingness 	to serve 	on 	Central 

deputation as D GF&SS and that the State Government would release' 

the applicant in the event of his selection for such appointment. In 

the said co m m unication it was also mentioned that a separate report 

on vigilance clearance and integrity of the applicant would be submitted 

shortly. As mentioned earlier vide Notification No.FOR.58/97/466 dated• 

8.5.2001 the applicant was exonerated from the charges. By Memorandum 

dated 8.5.2001 the Chief Secretary to the Government of Meghalaya 

conveyed the Government of India, Ministry of Environment and Forest 

that there was rb vigilance case pending against the applicant and that 

nothing came to the notice of the Government of Meghalaya that cast 

reflection on the integrity of the applicant. The said Me m orandu m further 

reiterated the willingness of the officer to serve on deputation to the 

Government of India. The applicant addressed a representation to the 

Secretary, Government of India, Ministry of Environment and Forests 

on 9.5.2001 informing about the conclusion of the disciplinary proceeding 

and to appoint him in the post of DGF&SS, for which he was selected. 

The applicant thereafter moved this Bench for an appropriate direction 
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for considering his case for appointment to the post of 	D GF&SS, by 

way of 	and 	O.A. which was numbered and registered as 	0.A.No.187 

of 2001. This Bench disposed of the said O.A. by order dated 22.5.2001 

directing the respondents to consider and dispsoe of the representation 

of the applicant as per law. The applicant was also allowed to submit 

a fresh representation narrating his grievance within the tim e specified. 

The applicant also submitted a fresh representation on 26.5.2001. The 

Ministry of Environment and Forests disposed of the representation 

of the applicant by order dated 29.6.2001. In the said order the Ministry 

mentioned that notwithstanding the non-availability of the vigilance 

clearance and integrity certificate, the name of the applicant was not 

excluded from consideration.. As regards the other claim of the applicant 

for appoint m ent to the post of D G F & SS from the date Shri C .P. Oberai 

was appointed, on the ground that Shri Oberal was junior to him and 

since 	the applicant was exonerated fro m 	the 	charges, 	the authority 

informed that 	the proceedings 	of the 	Special 	Selection Com mittee 

meeting held on 18.11.1996 were nullified due to non-receipt of vigilance 

clearance from the Government of Meghalaya and that the second 

meeting of the Special Selection Com mittee was convened to make 

selection for the post of DGF&SS. 

2. 	The applicant first assailed the order dated 29.6.2001 as 

well as the steps taken by the respondents for filling up the post in 

pursuance 	to the Selection Corn mittee 	Meeting 	held on 	30.4.2001 by 

way of this O.A. which was admitted by this Bench on 	16.7.2001. The 

applicant prayed for an interim 	direction 	not to fill up the post of 

II G F & SS. The prayer of the applicant for staying 	of the 	process of 

selection on the basis 	of 	the 	Selection 	Corn mittee meeting held on 

30.4.2001 was not stayed, but the Tribunal ordered that any appointment 

to 	the post of D G F & SS would 	be 	subject 	to 	the outco me 	of the 

proceeding. It appears that during the pendency of the proceeding the 

post was filled up on the basis of the Selection Corn uiittee meeting 

held...... 



: 5 : 

held on 30.4.2001 and the respondent No.4, Shri S.K. Pandey, IFS of 

1965 batch of Him achal Pradesh Cadre was appointed to the post of 

D G F &SS in the Ministry of Environment and Forests with effect fro in 

13.8.2001 until further orders. On the prayer of the applicant the 

application was allowed to be amended for assailing the appointment 

and selection of respondent No.4. In this application the applicant 

stressed that for all intents and purposes, the post of D GF&SS is a 

post of higher responsibility, of higher pay scale and therefore, the 

said post is a promotional post and since the applicant was selected 

for the post on the basis of the earlier selection the applicant is/was 

entitled for appointment in the said post urn mediately on conclusion 

of the depart in ental proceeding in his favour. The applicant contended 

that the accepted norms of sealed cover procedure ought to have been 

resorted to and the applicant was required to be appointed to the post 

on conclusion of the depart m ental proceeding in the light of the 

promotional guidelines. 

Mr S.R. Sen, learned Sr. Counsel for the applicant pressed 

into service the policy guidelines containing the principles regarding 

the promotional guidelines of IFS. The learned Sr. Counsel, more, 

particularly referred •to the procedure to be followed in respect of 

officers 	against 	whom 	there was 	departm ental proceeding pending 

investigation. 	It 	was 	sub mitted by 	the 	learned Sr. 	Counsel that on 

conclusion 	of the 	departmental proceeding the 	applicant was entitled 

for 	being appointed 	on 	the 	basis of the 	earlier selection. 	According 

to the learned Sr. 	Counsel the respondents fell, into serious error in 

holding another selection on 30.4.2001. 

We are not impressed, with the above argument on two 

considerations. The applicant was selected earlier on the basis of a 

selection process initiated due to the retirement of M oha m med Faizuddin 

Ahmed, the then Inspector General of Forests and Special Secretary 

to the Government of India, Ministry of Environment and Forests. In 

terms of the Sche me known as "Central Staffing Sche me for Forestry 

Posts", the post of DGF&SS (the then Inspector General of Forests 

and....... 
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and Special Secretary) is also a Central Deputation Reserved Post of 

IFS. As per the norms such posts are to be filled up by means of a 

selection from am ongst the eligible cadre officers and under no means 

the same can be termed as a promotional post. The guidelines of sealed 

cover procedure prescribed in the matter of prom otton for members 

of IFS etc., in the circumstances, cannot be said to be applicable. The, 

applicant was, in fact selected and found most suitable amongst the 

persons selected, but, unfortunately, for want of vigilance clearance 

he could not be selected and in his place Shri C.P. Oberal was appointed. 

We do not find any infirmity in the decision making process of the 

respondents in appointing Shri Oberai and on the superannuation of Shri 

Oberai the respondents took the right steps in the right direction for 

filling 	up 	the 	Central Deputation 	Post of the 	Reserved 	Post of IFS 

in terms of the Central Staffing Sche me. The other, ground raised 

in this application is the legitimacy of the selection and empanelment 

thereunder and the appointment of respondent No.4 to the post of 

DGF&SS. Mr S.R. Sen, the learned Sr. Counsel for the applicant, 

submitted that the applicant's case was not fairly considered by the 

Selection Corn mittee which met on 30.4.2001 an therefore, denied him 

equality before law prescribed by Articles 14 and 16 of the Constitution. 

The learned Sr. Counsel sub mitted that consideration in the matter 

of appoint m ent and promotion means fair and genuine consideration 

and in the instant case denied the applicant from fair and legitimate 

consideration and therefore, the action of the respondents is violative 

of Articles 14 and 16 of the Constitution. 

5. 	The application is seriousiy opposed by the respondents. 

The official respondents, namely the Union of India and the Secretary, 

Government of India, Ministry of Environment and Forests submitted 

their written statement denying and disputing the claim of the applicant. 

- 	Similarly, the respondent No.4 sub mitted his written statement contesting 

each............ 
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each of the claims of the applicant. Mr A. Deb Roy, learned Sr. C.G.S.C. 

sub mitted that the case of the applicant was duly considered by the 

Selection Corn mittee when it met on 30.4.2001. Mr Deb Roy submitted 

that an officer is only entitled for consideration, but he does not have 

any fundamental right for being appointed to a post. In the written 

state m ent the official respondents stated that a Selection Corn mittee 

meeting was held on 30.4.2001. At para 5.2 of the written state rn ent 

the respondents mentioned that the Annual Confidential Dossiers of 

the applicant for the years 1998-99, 1999-2000 and 2000-2001 were 

received in the Ministry in the first half of June 2001. However, the 

A C Rs for the previous years working backwards from 1998-99 were 

considered by the Corn rnittee before arriving at their decision, which 

was based entirely on merit. On behalf of respondent No.4 it was argued 

that the selection of respondent No.4 was made strictly in conformity 

with the norms. A writtn sub mission along with a list of dates was also 

submitted on behalf of respondent No.4. On behalf of respondent No.4 

it was also contended that the Selection Corn mittee did not exclude 

the name of the applicant on 30.4.2001. His case was duly considered 

alongwiht others on merit. Since he was not found suitable he could 

not put his claim for appointment. It was also submitted that scope 

of judicial review in the area of decision of the Selection Committee 

is of limited nature, which can only be intervened on the grounds of 

illegality and malafide. Since there was no discernible irregularity 

or illegality in the process of selection and for want of any malice 

alleged against the respondents the process of selection under any 

circumstance could not have been assailed. The learned counsel for 

the respondent No.4 referred to the decisions rendered by the Supreme 

Court in Union of India and Another Vs. Samar Singh and others, reported 

in (1996) 10 SCC 555. 
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6. 	The learned Sr. Government Advocate, Meghalaya, placed 

before us the A C Rs of the applicant. Mr A. Deb Roy also placed before 

us the Annual Confidential Dossiers of the applicant v-is-a--vis that 	of 

the respondent No.4, Shri S.K. Pandey and also Shri M.K. Sarma, the 

other person in the panel. The Selection Corn mittee that was held on 

30.4.2001 consisted of the Secretary, Ministry of Environment and Forests, 

the Secretary, Ministry of Personnel, Public Grievances and Pension, 

and the Secretary, Ministry of Science and Technology. The minutes 

mentioned that the Secretary, Department of Agricultural Research 

and Education and the Secretary, Ministry of Rural Development could 

not attend the meed.ng due to other corn mitments. The full contents 

of the minutes cited at pages 2 and 3 of the minutes are reproduced 

below: 

'!EV. 	The corn mittee considered the following officers 
of the Indian Forest Service for the post of the Director 
General of Forests & Special Secretary: 

S.No. Name, Cdr & YOA DoB Remarks 1 2 3 4 

i) Baiwinder Singh 05.12.1942 Vigilance Clearance 
(Am: 1964) not 	received 	from 

State Govt. 

R.D. Shartha 06.12.1941 Unwilling for the 	iost 
,jVjt': 	!9D4) 

 V.R. Chitrapu 25.05.1943 
(TN: 1964) 

 Jagjit Lacnba 20.07.1941 
(KTK: 1964) 

 V.C. Mohapatra 20.08.1941 
(OR: 1965) 

 S.K. Pandey 03.07.1942 
(HP: 1965) 

 R.P. Singh 20.08.1942 Unwilling for the 
(UP: 1965) post 

 S.C. Johri 02.12.1941 
(UTT: 1965) 

 D.S. Verma 15.07.1941 
(GJ: 1965) 

 
• 

S.K. Bali. 
(MH: 1965) 

24.12.1941 Service 	as 	PCCF 
is less than 2 years 

• 	) K.N. Singh 29.06.1942 Unwilling for the 
post 
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1 2 	 •3 .4 

 M.IC. Sharina 	07.06.1943 
)MH: 1965) 

 D.C. Sud 	 12.01.1944 
(RJ: 1966) 

 M.L. Ramprakash 	08.01.1942 
(KTK: 1967) 

V. Based 	on 	the 	scrutiny 	of 	service records inclusive 
of the Confidential Report dossiers of the officers mentioned 
in para IV and taking all relevant factors into consideration, 
the' Committee 	recom mended 	the 	following two 	officers 
in order of 	merit for appoint in ent to the post of 	Director 
General of 	Forests 	and 	Special 	Secretary in 	the 	Ministry 
of Environment and Forests:- 

S.No. Name 	 YOA/Cdr DoB 

S/Sin-i 

S.K. Pandey 	1965: HP 03.07.1942 

ii M.K. Sharru.a 	1965: MR 07.06.1943 

7. 	The Scheme for Staffing Posts included in the Central 

Deputation Reserve is delineated in the Scheme notified from time 

to time. By Memorandun No.A.12011/1/94-IFS_I dated 14.12.2000 the 

authority decided to bring out a m Odifij3d sche me in consultation with 

the Union Public Service Corn mission. As per the Sche me the posts 

covered by the Scheme is ordinarily to be manned by officers borrowed 

on tenure basis and belonging to IFS Cadre/Joint Cadres of the States! 

Union Territories. For appointment to the posts covered under the 

Scheme except the post of Director General of Forests, Additional 

Director General of Forests and other posts carrying a py scale of 

Rs. 18,400-500-22,400/-, the selection, was to he in ade by the Board. 

The Board , Me in bers were defined therein. For appoint m ent to the posts 

carrying a pay scale of ' Rs.18,400-500-22,400 and above a Special 

electhm Corn mittee consisting of (i) Secretary, Ministry of Environment 

Forests, (ii) Secretary, Departent of Personnel and Training, 

Ministry of Personnel, Public Grievances and Pensions, itQ Secretary, 

Department...... 
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Department of Agricultural Research and Education (iv) Secretary, 

Department of Rural Development, Ministry of Rural 

Development and (v) Secretary, Ministry of Science and 

Technology is to make recommendatibn for such 

appointment. The DGF&5S is to work as a Member Secretary 

of the Committee and for consideration of the candidates 

for all posts falling within the purview of the Committee 

other than the post of Director General of Forests. On 

perusal of the Minutes of the meeting of the Special 

Selection Committee, it cannot be inferred that the 

committee, in fact, considered the case of the applicant 

for the post, more so, in view of the Remarks column, 

wherein it mentioned that '.igilance clearance not 

received from the State Government'. Similarly, at serial 

(ii) in the Remarks column it was mentioned at 'unwilling 

for the post'. There was also a person at serial (x) 

against whom there was a remark that 'service as PCCF is 

• less than 2 years' . In the circumstances it is difficult 

to accept the assertion of the respondents that the 

committee considered the case - of the applicant also, more 

so on the own showing of the respondents"the ACR Dossiers 

of the applicant for the years 1998-99, 1999-2000 and 

2000-01 was not available before the Special Selection 

Committee. The ACR Dossiers were only received by the 

Ministry in the first half of June 2001, whereas the 

-- Selection Committee held its meeting on 30.4.2001. It is 

also difficult to accept the assertion made on behalf of 

the respondent Nos.l and 2 at para 52 of the written 

statement to the effect that the ACRs for the previous 

years working backwards from 	1998-99 were considered by 

by 	the Committee 	before arriving 	at their decision, No 

materials......... 
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materials, save and except the bald statement made in the 

said para of the written statement were furnished before 

us stating that the applicant's case was considered duly. 

No reasons were assigned also as to how and why the said 

ACRs were considered. Considering the materials it is not 

possible to hold that the case of the applicant was 

fairly considered. 

We are aware of the parameter of judicial 

review. Judicial review is meant to be exercised to 

uphold the rule of law and to remove the injustice. As 

per the Constitutional scheme enjoined in Articles 14 and 

16 of the Constitution, every otficer has a right to be 

considered 'for appointment subject to eligibility, 

though, as a matter of right he is not entitled to be 

appointed. But, he cannot be deprived from a fair 

consideration in confrmity with the scheme of .  Articles 

14 and 16. A lawful consideration within the meaning of 

Artic1es 14and 16 is a just, fair and reasonable 

cth

nsideration, not a purported consideration. In our view 

e rspondents faltered in itsdecision making process by 

.not considering the case of the applicant in the right 

p  and on that ground alone the impugned 

selection held on 30.4.2001 for the post of Director 

General of Forests and Special Secretary to the 

Government of India, Ministry of Environment and Forests 

cannot be sustained. 

For the reasons stated above the appointment of 

respondent No.4 on the basis of the meeting of the 

.Special Selection Committee held on 30.4.2001, in the 

i's 	set aside 	and quastieci and 	tne 

circumstances, 
:.dt 	are directed to 	make 	a Review selection 

11 

considering............ 
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considering the case of those officers who were eligible 

as per the earlier process of selection including that of 

the applicant and select such person as per law. The 

respondents are directed to complete the Review selection 

as expeditiously as possible, preferably within two 

months from the date of receipt of the order. It is, 

however, made clear that till completion of the exercise 

the respondents may continue with the services of 

the respondent No.4 as a stop-gap arrangment so that 

public service does not suffer. 

10. 	The application is allowed to the extent 

indicated. There shall, however, be no order as to costs. 

K. K. SHARMA 	 .( D. N. CHOINDHURY 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 
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IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL :: GUWAHATI BENCH 

O.A.No.259/2001 

Shri Balvinder Singh, IFS ... Applicant 

- Versus - 

The Union of India & Ors. ... iespondents 

LIST OF DATES AND POINTS PUT FORWARD BY THE RESPONDENT NO. 4 
- SHRI S.K. PANDE. 

The Applicant is presently working as the Principal Chief Conservator of Forests, 
Meghalaya. The Respondent No. 4 is presently working as the Director General of Forests and 
Special Secretaiy (DGF & SS) to the Government of India, New Delhi. 

18.11.96 : Ministry of Environment.& Forests, Govermnent of India on the basis of the 
recommendation of a Selection Committee constituted for the purpose, prepared a panel of three 
suitable IFS officers for appointment to the post of Inspector General of Forests and Special 
Secretary to the Government of India, Ministry of Environment and Forests (the post of IGF & 
SS was subsequently redesignated as DGF & SS). The name of the Applicant was included in this 
panel. The said selection was for filling up the post of IGF & SS which was to fall vacant on 
30.11.96. 

30.11.96: One Md. Faizuddin Abmed, IFS who was holding the post of the DGF & SS retired 
on superannuation. 

10.1.97: 'Pursuant to the recommendation of the Ministry of Environment and Forests, a 
telegram was sent to the Secretary, Forests, Government of Meghalaya asking for submission of 
State vigilance clearance, willingness and upto date bio-data of the Applicant (Annexure-I to the 
O.A.). 

	

27.1.97: 	The Applicant submitted his willingness for appointment (Annexure-JI to the O.A.). 

	

16.6.97: 	The Government of Meghalaya decided to hold an enquiry against the Applicant on 
charge of misconduct (Annexure-W to the O.A.). 

One Shri C.P. Oberoi, IFS, who is junior to the Applicant was given appointment to 
the post of Inspector General of Forests & Special Secretary to the Government of India, Ministry 
of Environment & Forests. Shri Oberoi was to retire on 31.5.2001. 
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1.3.2001 : Ministry of Environment issued a communication dated 1.32001 informing the 
Secretary to the effect that the Ministry has already undertaken the exercise of selection of an IFS 
officer for central deputation to the post of DGF & SS and that the name of the Applicant was 
also under consideration. By that communication, the Government of Meghalaya was  requested 
to submit the willingness of the Applicant to serve on central deputation as DGF & SS, willingness 
of the State Government to spare him, vigilance clearance and integrated certificate (Annexure-. 
V to the O.A.). 

30.4.200 1 : The Selection Committee of the Secretary in the Ministry, of Environment and Forests, 
Government Of India met for recommendation of the names of suitable iFS officers for appointment 
to the post of DGF & SS. The name of the Applicant was duly considered. 

8.5.2001 : The Government of Meghalaya dropped all charges framed against the Applicant 
(Annexure-Vil to the O.A.). 

8.5.2001 : Government of Meghalaya issued vigilance clearance and integrity certificate in 
favour of the Applicant (Annexure-Vifi to the O.A.). 

22.5.2001 The Applicant filed the first case before this Hon'ble Tribunal being O.A. No. 187/ 
2001 praying for a direction to consider his case for appointment to the post of DGF& SS. This 
O.A. was disposed of by order dated 22.5.2001 with a direction to te Respondent authorities to 
consider the representation of the Applicant submitted on 9.5.2001 and to pass necessary order 
thereon. The Applicant was also given liberty to file a fresh representation (Amiexure-XI to the 
O.A.). 

26.5.2001 : The Applicant flied a fresh representation making a claim to the post of DGF & SS 

(Annexure-Xllto the O.A.). 

29.62001 : Order of the Ministry disposihg Applicant's representation (Annexure-XV to the 
O.A.). The Applicant was communicated that notwithstanding the non-availability of vigilance 
clearance, integrity certificate etc. at the time of meeting of the Selection Committee, his candidature 
has been duly considered on merit alongwith other candidates (Impugned). 

20.8.2001 The Respondent No. 4 Shri S.K. Pande was appointed to the post of DGF & SS 
with effect from 13.8.200 1 (Annexure-XVI to the O.A.) (impugned). 

31.7.2002 The Respondent No. 4 Shri S.K. Pande will attain the age of superannuation. 

31.12.2002 : The Applicant would attain the age of superannuation. 

'7 
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BRIEF POINTS OF THE RESPONDENT NO. 4 

The post of DGF & SS is not a post for promotion of IFS officers. The highest post of 
promotion of IFS officers is the Principal Chief Conservator of Forests of a State. 

In 1996, the Applicant was not fmaliy selected for want of vigilance clearance and integrity 
certificate from the Government of Meghalaya. His selection was nullified due to non-receipt of 
vigilance clearance from the State Government. 

On 30.4.2001, the Selection Committee did not exclude the name of the Applicant, but his case 
was duly considered along with others on merit. The Applicant was not found suitable and therefori 

he cannot claim appointment. 

Sealed cover procedure is applicable only in case of promotion and not for selection for deputation 
on tenure. The post of DGF & SS is a selection post for deputation On tenure and therefore the 
question of following sealed cover procedure does not arise.' 

The decision of the Selection Committee can be interfered with only on the linrie4 grounds of 
illegality and malafide. In the instant case, there is no illegality or irregularity in the process of 
selection and the Applicant has also not alleged malafide. 

CASE LAW RELIED BY THE RESPONDENT NO.4 
(1996) 10 SCC 555 (Union of India & Anr - Vs- Samar Singh & Ors.) 

Filed by 

(MK ChoudhzWiy) 
Advocate for the RespOndent No.4 
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	O.A. NO. 259 /2001 

I   

Shri l3alvinder Singh, 

1,6 	 ..... App]. icant. / 	I 	
-VS.. 

S 	 Union of India & Ors. 

Respondents. 

LIST OF DATES 	 S 

p  S S 

Applicant is serving as Principal Chief Conservator 

of Forest, Meghalaya. 

I1-\ 	
He is the seniormost I.F.S. Officer with 

1964 as his year of allotment. 

S 	 30.11.96 Shri Mahammad Faijuddin Ahmed I.F.S. who was 

holding the post of Inspector of Gerral of 

Er 	 Forests and special Secretary to the U0vt. of 

6 (  C India, Ministry of nvironment & Fores has 

retired on ataining the age or superannuation. 
C)  

0 	 ... Before the retirement of Shr i Mahammad 	
S 

f Faizuddin Ahined, on the recommendation of the 

partmental promotion Committee which met on 

( 	 18.11.1996 , the Ministry of Environment < 

Forest pepared a pennal of 3 suitable I.F.S. 

Officers and recommended the name of applicant 

to the Appointment Committee for appointment 

to the post of Inspectôr General of orest 

and 5pecial Secretary to the dovt. of India, 

Ministry of environment and Forests. 

Contd .... 2/- 
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10.1.97 By an Express Telegram the Ministry of 	1/15 

Envjroent and ore sts, asked for subm i-

ssion of State Vigilance Clearance, willin. 

ness of the candidate with upon date 

biodata, from the Forest Secretary GoVt.of 

Meghalaya with a copy of the Telegram to 
0
the 

applicant. 

27.1 • 97 Applicant conveyed his will ingne ss in 	11/16 

writting and requested the Principal 

Secretary for early submission of State 

Vigilance Clearance. 

10.9.96 Govt. of Meghalaya Expressed its inability 111/17 

to grant V ig ilance ole arance on the pie a 

that a Commission of Enquiry was in progress 

to investigate into the allegation of large 

scale felling of trees and encroachment of 

Govt. land in Reserve orests. 

16.6.97 An  Enquiry was ordered against the applicant iV/20 

under Rule 8 of the All India Services (Dj 5 .. 

cipline and Appeal) 1 ules, 1969 head with 

Article 311 of the Constitution of India. 
•1 

Although the applicant was considered for 

promotion, due to non submission of vigilance 

clearance certificate his junior and the next 

officers in the pannel Shri C.P.Obseroj, I.F.S. 

was appointed to the post of Inspector General 

of Forest and Spedjal Secretary. 

COfltd ... 3/- 
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31.5.2001 Shri Oberoi is to retire from servtce 

corn buperannuat  ion. 

	

1.3.2001 	Govt. of India, Ministry of Environment and V/22 

Forests informed Chiel Secretary, Govt.of 

T1e ghalaya that the case of the applicant 

for promotion is under consideration and 

asked for certain documents to be submitted 

by 15.3.20010 

• 	 (a) Willingness of the Officer ; 

Vigilaice Clearance ; 

Integrity certificate. 

15.3.2001 Govt. of Meghalaya conveyed the willingness VI/23 

of the applicant and informed that the 

vigilance clearance cert if icate would be 

submitted shortly. 

	

8.5.2001 	The Enquiry initiated against the applicant VI1/24 

was dropped and he was exhonerated of the 

charges. 

The applicant was one of the members of the 

State delegation from Meghalaya to study the 

latest development in the cult ivat ion and 

industrial use of l3omboo to be held from 

16-4-2001 in chinal 

	

9.5.2001 	Through Special Messenger vigilance clearance 

was served upon the Respondent. 

COfltQ. 0 .4/- 
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8.5.2001 	Govt. of Meghalaya submitted the Vigilance 'VIII/26 

/'le ar ance to the Govt • of India after the 

V/ ~returrxg of the Chief Secretary Meghalaya 

on his return from china delegation. 

)'s3O.4.2O01 The Departmental promotion Committee not 

or recommendation of suitable candidates but 

the ne of the applicant for want of 

t1t)n0n_sbmtson of vigilance Clearance and 

integrity certificate by the 	of 

\L. 	 ) 	Meghalaya and in the result the DPC reco- 

mmended the name of two persons 

(a) 	S • K. Pand ay 

	

'¼ 	(b) 	S. K. Sharma. 

9.5.2001 	Applicant made a representation to the ]X/27 

Govt. of India stating that since his 

'\ 	,nexne was recommended by the EPC that met 

/ On 18.11.96 9  be is entitled to be promoted 

/ to the post of Inspector General of Forests 

•- Cf 
	k'- 	 etc. now re-designated as Director General 

5ti'-e" 
Sf 	 of Forests. 

C 
Petitioner approached the CAT at Guwahati 

_c17 
c17- 	 5.201 CAT passed order directing the respondents to 

tiH H consideration cse of the petitioner (Anx .XI) 

	

/ \ 	26.5 .200t it ioner filed 'another peta ion. 

(A.xIi). 

Contd...5/- 
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29.6.2001 Respondents disposed the Represenj o  

holding that proceedings of ... .. DPC 

(1996) has been nullified • Petitiorr 

case has been considered on merit along 

with others. ( Anx.XIII, xlv, xv) 

20 • 8 • 2001 Present Incumbent has been appo inte d to the F 

petitioir filed peact present Application 

challenging ( Anx. XV) 

Main Points:Posts of Director General is a promotion 

post, having higher pay scale, more 

responsibilities. 

Incumbent is not rev icted back to the 

parent Ipart. from this post put retires 

from the post. 



/ 
-5/  

IDUAMI 

40C12W1 

' 

QuwhtiBenCit 

IN 	THE 	CENTRAI A4INISTRATWE 	TRIBUNAL GUWAHATI BENCH 

0, A. 	NO. 	259 	OF 	2001 

Shri 	Balvinder 	Singh, 	I.F.S. 
S 	

-VERSUS- 

Union 	of 	India od 
S 	

Details it$±' the application (Amended) 

Particulars of the Application 

Name of the applicant : Shr i B aliT inde r S ingh, I. f. S. 

Father's Name 	 : (Late) Shri Jagdip Singh 

Age of the applicant : 58 years 

(iv). Des ignat ion and ofr ice : Principal Chief Conservator 

in which employed, 	of iorest, Me ghalaya. 

Off ice Address 

	

	: Principal Chief Conservator 

of Forest, Meghalaya 

Sylvan House 

Lower Lachumare, 

Shillong. 

Address oi service of : As above. 

All Notices 

.1 

) 



- 

Re spondent s w ith Address : I • Union of md ia, 
represented through the 

Ministry of Environment 

And Forests, Paryavaran 

Bhawan, C.G.O. Complex, 

Lodhi Road, 

New Delhi -110 003. 

2, The Secretary. 

to the Government of India, 

Ministry or Environment 

and Forests, Paryavaran 

Bhawan, C.G.O. Complex 

Lodhi Road, 

New Delhi - 11 003.  

State of Meghalaya , 

Represented through the 

Secretary, Government of 

Neghalaya, Forests and 

nvironment Department 

Sh thong - 793 001 

Shri S.K. Pande, I.F.S. 

Director GeneralA&  Special 

Secretary to Govt. of India 
Paryavaran Ehawan, Lodhi 

Road, New Delhi-hO 003. 

..... Respondents 

I • Particulars of the : The application is made against 

order against which 	the holding of Departmental 
the application is 	Promotion Committee on 

made. 	 30-4-2001 for select ion of 

Candidate for appointment for 

the post of Director General 

\ 	 of Forests and Special Secretary 

to the Government of India. 

Contd ....... 3/- 
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Order No.A-12026 /3/2000-IFS-I 

Dated 29-6-2001, Govt. or 

India, Ministry of Environment 

and Worests. And order No.A 19011/ 

2/95-I.F.s. -1 dated 2.0th Aug, 

2001 issued by the Govt. of 

India Ministry or nvironment 

and Forests, Paryavaran Bhavan, 

CGO Complex., Lodhi Road, 

New Delhi -110007. 

Jurisdiction of the Tribunal 

The applicant declares that the• subject matter took 

Place at Shillong and as such, it is within the 

jurisdiction of this Hon'ble Tribunal. 

LimitatiOn: 

The. application is filed within the period of 

Limitation. 

Facts of the case 

4.1 That the applicant. 3 5 the seniormost Indian P'orest 

Se rv ice Officer serving in the country, allotted 

to the year 1964 in the I.F.S. Cadre and at present 

serving as Principal' Chjf Conservator or Forests , 

Megha].aya. His date of super-annuation is 31-12-20020 

The Petit iozr earlier served on deputation to 

Government of India, Ministry or Environment and 

iorests, New Delhi, from 1984 to 1990 , Co-Ordinator, 

Forest Soil cum Vegetation. Sarvey and as Director 

orest Education at !orest  Research Lstttute and 

Colleges, Dehradun. During his deputation period 

Contd.... .....4/- 
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he was awarded the brandis prize for his outsting 

Forest Research work in sorest Soil and Vegetation 

Co_relationsjiip. 

4.2 That the Petitioner has worked with utmost sincerity 

and dedication with fulr'responsibility in the post 

held by him and has a good service record to his 

credit. 

4.3 That the post or Inspector General of Forests and 

Special Secretary to the'Government of India, Ministry 

ox xivironment and Forest, the highest post in the 

1 orest Service involving lot or responsibilities was 

held by one Shri Mohammed Faizuddin Abmed, I.F.S .  

who proceeded on superannuation on 30-11-96. 

4.4 That before the super-annuation of Mohammed Fajzuddjn 

Ahme 	30 -11-96, Ministry or Environment and Forests, 

Government of md Ia on the basis of re c omme ndat ion 

of the Departmental Promotion Committee of Secretaries 

to Uovt. of India, which met on 18-11-96, made a 

panel of three suitable Indian forest Service Officers 

and recommended the name of Your Petitioner to the 

Appointment Committee for appointment as Inspector 

General of Forests and Special Secretary to the Govern-

ment of India, Ministry of Environment and Forests. 

That consequent 

Environment and 

letter Express 

dated 10-1-1997 

to the recommendation, Ministry of 

Forests, Govt. of India, vide their 

relegram F.No.12034 /3/96 - IFS-I 

asked for submission of State 

Contd .......

. .  

5/- 
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Vigilance Clearance, willingness of the Officer with 

uptodate B jo-Data from the Forest Secretary to the 

Go,ernment ox Meghalaya. 5 ince, the Candidature of 

your petitioner was being considered for appointment 

at the level of Secretary or e4utvalent posts 

under Central Government. A copy of the telegram 

dated 10-1-97 is annexed herewith as Annexure- I. 

4.6 That since a copy of the telegramn dated 10-1-97 was 

also endorsed to your petitioner, therefore, your 

Petitioner submitted his willingness for appointment 

at the level, of Secretary or' equivalent posts under 

Central Government and requested the Principal Secre- 

tary to the Government of Meghalaya, Forest and Environm-

ment Department for submission of State Vigilance 

clearance, on top most priority, vide his letter 

No. MPG. 24, dated 27-1-97. 

A copy of the letter No .RPG 24, dated 27-10-97 

is annexed herewith as Annexure- II. 

4.7 That the Government of 1'Iégialaya expressed its inabi- 

lity to grant vigilance 'clearance on the grounds 

that a Commission of Inquiry was in progress to 

investigate into the allegations of large scale 

illicit felling or trade and theft of timber thereof 

and encroschment of Govt. land in the Reserved Forests 

under Dainadubi Range of Garo Hills Forest Division, 

Tura. 

A copy of G0t. Notification No. PQL 156/96/1 
IV 

dated 10-9-96 is annexed herewith as Annexure- lit. 

Contd ......... 6/- 
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4.8 That thereafter, uovt. of.Meghalaya, Forest and 

nv ironment Department v ide the ir Not if icat ion 

No.FQR-58/97/6 dated 16-6-97 ordered an enquiry 

against the petitioner under Hule 8 of the All India 

Services (Discipline and Appeal) hules, 1969 read 

with Article 311 of the Constitution Of India. 

Copy of the Notification dated 16-6-97 is annexed 

herewith as Anjxure iV. 

• 4.9 That thoui the petitioner was considered for appoint- 

merit at the level of Secretary or equivalent 

Poets under Central Government but due to non-

submiss ion of V  ig il ance Clearance Cer t if icate by the 

Government of Me ghalaya he was depr ived of his appoint-

ment to the said post and the next Officer in the 

panel Shri C.P. oboroi, I.F.S. who is Junior to the 

Petitioner was given appointment to the post of 

Inspector General of Forests and Special Secretary 

to the Government or India, Ministry of Enrironxnent 

and Forests. 

4.10 That as the said Shri C.P.Oberoi, IFS, was to super-

annuate on 31-5-2001 as such, Govt. of India, 

Ministry of Environment and Forests vide their letter 

No.A.12026/3/2000-IPS-I dated 1-3-2000, informed 

V the Chief Secretary to the Govt. of Meghalaya that 

the name or your Pet it ione r, Shy i B aiw inde r S  ingh, IFS, 

\ 	 serving in the State OX Meghalaya is amoni the 

Candidates under consideration for the post of Director 

General of Forests and Special Secretary, Ministry of 

Contd.......7/- 

11 



I' 
	

9< 

-7- 

Environment and Forests, Govt. of India and asked 

for submission of the following information/documents to 

the Ministry at the earliest by 15-3-2001. 

Willingness of the Officer to serve on Central 

tputat ion as Director General of Forests and 

Special Secretary and also willingness of the 

State Government t o spare the service of the 

Officer(s) in the event of his selection. 

Vigilance Clearance. 

Integrity Certificate. 

A copy of the letter No .A.12026/3/2000-IPS-I 

dated 1-3-2001 is annexed herewith as Annexure-V. 

4.11  That Government of Me gialaya v ide the ir letter No • RCC 

13/93/269 dated 15-3-2001 informed Government of India 

Ministry or Environment and Forest that Shri Balvinder 

Singi, IFS (AN 64) has given in writing his consent 

and willingness to serve on Central Deputation as 

vDirector General of Forests and Special Secretary. 

The St ate Government will re le ase the Of f ice r, if 

selected for appointment. It was further informed 

that a separate report on vigilance Clearance and 

Integrity of the Officer is being submitted shortly. 

A copy of the letter dated 15-3-2001 is 

annexed herewith as AnneMre- VI. 

4.12 That it may be submitted here that the enquiry initiated 

against the Petitioner vide Govt • Notification No .FOR-

58/97/6 dated 16-06-97, atter coinpiet ion Order was 
• • . . . • . .8/- 
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pssed vide Notification No.FOR-58/97/466 dated 

8'5-.2001, whereby the order was passed as follows 

" On careful consideration of the matter and having 

regard to the explanation of the orficer, the 

evidence on record, the circumstances of the case 

and the Enquiry Report, the Governor of Meghalaya, 

is pleased to drop all the charges framed against 

Shri Balvinder Sthg, IFS, Principal Chief Conservator 

of 1orest, vide Memo No.FOR-58/97/6 dated 16-6-97. 

The Officer is accordingly exonerated. " 

A copy of the Notification No.FOR-58/97/446 

dated 8-5-2001 is annexed herewith as Anriure_VII. 

4.13 That it is submitted that as the charges against 

the Petitioner were not proved and the Petitioner 

was exone rated of all the charge s leve lied against 

• him, under the laq, the petitioner is entitled to all 

the benefits with regard to promotion etc. in his 

service career with effect from the date his junior 

were given promotion with all other benef its. 

4.14 That a State delegation, lead by the Han'ble Finance 

Minister, Neghalaya t  visited China to study the latest 

developments in the cultivation and industrial use of 

bamboo, w.e.f. 16th April, 2001. The following Officers 

were also members included in the above said delegation 

and were outside the country on official tour to 

China w.e.f. 16th April to 29th April,2001. 

(i) Chief Secretary to the Government of Meghalaya. 

COtd ....... 9/- 
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Principal Secretary to the Goverxijient of Meghalaya, 

Forests and Environment Department. 

Principal Chief Conservator ox Forests, Meghalaya 

( Balv inde r S  ingh ). 

4.15 That after return from China, Principal Secretary to 

the Government of Me ghalaya, Forests & Env ironmerit 

Department processed all the 	papers desired by 

the Goverzment of India, vide their letter .No.*.12026/ 

3/2000-IFS-I, dated 1st March, 2001 and consequently 

the chief Secretary to the Government of Meghalaya, 

vide his D,  .No.CS/FOR/2001, dated 08-05-2001 

submitted Vigilance clearance and Integrity Certi- 

ficate to the -iovernment of India on 08-05-2001 

through FAX and through a Special Messanger rushed 

the papers to New Delhi for delivery of post copy 

on 09-05-2001. 

A copy of the Certificate dated 8-5-2001 and 

receipt issued by Ministry are annexed herewith as 

Annexures VillA and B respectively.. 

That the Petitioner on learning from reliable source 

that the Departmental Promotion Conmittee of Secre-

taries in the Ministry of Enviroment and forest, 

which met on 30-4-2001 for recommendation of the 

names of suitable Indian borest Service Ofxicers 

for appointment tomb the post of Di: rector General 

of Forests and Special Secretary to the Got,f 

India, had dropped/excluded the name of Shrj Balvinder 

Singh, I.F.S. for want of Vigilance Clearance and - 

Contd. .. . .10/- 



4k 

- 10 - 

Ingegrity Certificate from the State Govt. had reco-

minended the names of two persons namely - Shri S.K. 

Pandey, Principal, "hief Conseator of 1 orests, 

Himachal Pradesh and Shri 6 .K.Shama g  Additional 

0irector General of Forests, Govt. of India, imme-

diately,  filed a 'presentat ion dated 9-5-2001 to the 

Secretary, to the Government or India, Ministry of 

nvironinent and Forests, New Delhi. 

4.17That the petitioner vide his letter No.MPG.24 dated 

9th May,  2001 made a representation to the Secretary 

to the Government of India, Ministry of Environment 

and Forests, New Delhi that since the State Government 

is pleased to issue Vigilance Clearance and Integrity 

Certificate efeer concluding the disciplinary pro-

ceedings against him, therefore, since he was the 

only Officer recommended for appointment to the post 

of Inspector General of 'orests & Special Secretary 

to the Government of India (now re-designated as 
Director General of Forests) on the basis of the 

recommendation of the Department al Promotion onimittee 

of Secretaries to the Government of Indis, MCEF, 

which met on 18-11-1996 9  therefore, he must be given 

appointment to the post of Inspector General of 

ore st s, Government of India, w .e • f • the date or 

appointment was made in favour of his junior in the 

penal i.e. 	.P. Oberoi, IFS at present Director 

General of forests & Special Secretary to the Govern-

ment of India. ( Due to superannuation on 30-5-2001). 

Contd...... 11/- 
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Further, the Petitioner has fervently appealed to the 

Secretary to the (overnment of India, MOST to dispense 

justice to him in the matter of giving considera-

tion for selection to the post of Director General 

of i'orests as he has been deprived of his legitimate 

due at that period of time in the year 1996 after 

the superannuation of Mohammed Faizuddin Ahmed, 

Indian 'orest Service on 30-11-1996, due to reasons 

not attributable to him. The  Disciplinary & Appeal 

Rules and Guidelines are amply clear about the 

manner in which relief is to be granted to an 

incumbent on honourable conclusion of any Disc ipli-

nary Proceedings. ( In this centext reference may 

be made to para 11 and Para 18 of General Gu ide 

lines for promotion etc. And unctioning or Screening 

Committee). 

Copy of Representaion dated 9-5-2001 and GUid_ 

line for promotion to various grades are annexed 

herewith as Annexure- DC and X respectively. 

4.18 That the petitioner duly approached the I Central 

Administrative Tribunal, Uuwahati, seeking justice 

and protection or his rit and interest and the 

Hon'ble Central Administrative Tribunal vide its 

Order dated 22-5-2001 observed that since the 

Petitioner has made a representation, his represen-

tation is required to be considered and accordingly, 

directed the Respondents to consider the represen-

tation of the Petitioner submitted on 9-5-2001 and 

- 	 Contd.. ....12/- 
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pass necessary Order thereon. Petitioner was also given 

by the )iberty Po file a fresh Representation 

narrating all his grievances preferavly within 

10 days from the date of Order and directed the 

Petitioner to submit a copy of his earlier represen-

tation dated 9-5-2001 9  alongwith a copy of the 

Tribunal Order to enable the Respondents to consider 

his case as per law within ten days. 

A xerox certified copy of the Order dated 22-5-2001 

is annexed herewith as Annexure- XI. 

4.19 That as per the direction of the Hon'bie Tribunal, 

Petitioner submitted a Xresh Representation to the 

Secretary to the Govt. of India, Ministry of nviron-

ment and 1orest, enclosing a copy of his earlier 

representation dated 9-5-2001 and the Order dated 

22-5-2001 passed by the Tribunal. 

Copy of the Representation dated 26-5-2001 is 

annexed herewith as Annexure- XII. 

4.20 That the Under Secretary to the Govt. of Meghalaya 

Forests and Lnvironment Deptt. vide letter No.FOR.56/ 

2001 /30 dated 9-7-2001 forwarded a copy of Order 

No.A-12026/3/2000-IFS-I dated 29-6-2001 to the Peti-

tioner by which, petitioner's Representations have 

been disposed of 

C0py of the letter dated 9-7-2001 , letter dated 

2-7-2001 and Order dated 29-6-2001 are annexed herewith 

as Annexures XIII, XIi and XV respectively. 

Contd. . . . . .13 
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4.21 That it is submitted that the Order No.A_12026/3/ 

2000.IFS-I dated 29-6-2001 passed by Govt. of 

India, Ministry of invironment and torest, issued 

under the signature of Director to the Government 

of India, is on the face 1f it bad in law and fact 

being arbitrary, bies passed without proper 

application of mind and not in accordance with the 

prescribed 1 ules. 

4.22 That the applicant begs to state that he filed 

the instant Original Application No.259/2001 assailing 

the aforesaid order No.A_12026/3/2000_IFS_I dated 

29-6-2001 before this Hon'ble Tribunal. Praying inter 

alia for setting aside the said order as also for a 

direction to the respondents to promote/appoint, to 

the post of Director General of orests w.e.f.27-297. 

However during the pendency of the present O.A. 

No.259/2001 the Uovt. of India vide order No.A.19011/ 

2/95-IFS-I dated 20th August, 2001 promoted Shri 3 .K. 

Pandey, an Officer belonging to Himachal Pradesh 

Cadre of the Indian orest Service to the Post of 

Director General, of Forests and Special Secretary 

in the Ministry ox Environment of iorests. with effect 

from the forenoo,n of 13-8-2001 until further orders. 

It is further mentioned in the appointment order 

that the appointment is subject to the final outcome 

of the Original Application No.259 of 2001 in 

Guwahat i Bench of the Central AdministrQt ive Tribunal.. 

A copy of the order dated 20-8-01 is annexed herewit} 

as annexure_XVI to this application. 
.........i4/- 
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4.23 That in view of the aforesaid subsequent events 

the applicant by filing 14.P. N0.243 and 244 of 

2001 in this case sout for impleading Shri S.K. 

Pandy as reppondent No.4 in this case and also 

to challenge the order of his appointment dated 

20-8-2001 . while allowing these two petitions 

this Hon'ble Tribunal by order dated. 28-9-2001 to za 

further directed to file a fresh amended appli-

cation incorporating all these facts. Hence this 

amended application. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

5.1 That it is submitted that as per the Central Civil 

Service Rules and also the Central Govt. Rules 

regarding promotion of Members of the Indian 

Forest service and Acompensation of Departmental 

Promotion Committee - the laid down prodedures to 

be followed in respect of Officer against whoi 

Sisciplthary/ Court Proceedings are pending of wbt 

whose conduct is under Investigation is to keep the 

aassessmeflt of the Departmental Promotion Committee 

(D.P.C.) in a sealed cover. 

Further, it is submitted that asper laid down 

procedure for Sealed Cover Cases - on the conclusion 

of the Disc iplinary case the sealed cover will be 

opencd. In case the 01 x icer is completely exonerated, 

the due date of his promotion will be determined, 

with refererxe to the date of promotion of his 

Junior, if necessary by reverting the Juniormost 

Contd,... . . .15/- 
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Officiating person. Such Promotion would be with 

reference to the date of promotion of his junior 

and the of.t icer will be paid arrear of salary 

and allowances. 

Further, it is submitted that the rules also 

provide for six monthly Review or Sealed Cover 

case (Under CCs ules) and Quarterly Review 

of Sealed Cjr cases under the Central Govt. 

Uuidelines for p romot ion of Indian forest Service 

personnels. 

5.2 That it is submitted that in the case of the 

Petitioner, the Respondents did not follow the laid 

down procedure and most illegally, arb itrar fly, 

without proper application of their mind to the laid 

down proceedures, failed to consider the case of 

the petitioner. 

The authorities ought to have kept the recommen-

dation of the Departmental Promotion Committee, which 

met on 18-1i..96 recommending the name of the petitioner 

for appointment to the post of Inspector Central 

of F orest t And Special Secretary to the Govt. of 

India, Ministry of Environment and gorest. 

Futher, no 6(six) monthly/Quarterly review or 

sealed Cover Cases was ever done, The enquiry 

initiated against the petitioner was completed and 

final Order exhonerating the petitioner was passed 

on 8-5-2001. As per the laid down Rules, the 

Contd. .... 

19 



- 16 - 

1~'A 

authorities ought to have considered the case of the 

case of the Petitioner and as he has been exhone-

rated of all the charges, he ought to have been 

given the promotion w.e .f • the date his Junior 

Shpj C.P. Oberoi was promoted. 

5.3 That it is submitted that the action of the Respon- 

dents in stating that the decision/ proceedings 

of the first Committee meeting held on 18-11-96 

has been u nullified as the. Petitioner could not 

be appointed due to non-availability of the 

required documents. Such a Statement, act ion is 

against the laid down rules and highly illegal as 

the Proceeding of the Departmental Proinot ion Committee 

cannot be nulified, as per the rules, Petitioner's 

case ought to have been kept in Sealed Cover. 

I 

5,4 That it is submitted that that the Order passed by 

the Respondent disposing the Representation of the 

Petitioner is without the sanction of law, passed 

most arbitrarily, malafide, biased way in a most 

casual manner, against the laid down procedure and 

pr inc ip le s of law and requ ire s to be set as ide and 

quashed. It may be pertinent to mention here that the 

complated A.C. Rs of the petitioner f or the year 

98-99 0  99-2000, 2000-2001 were sent by the Govt • or 

Meghalaya after 30-4-2001 and as such, those were 

not taken into consideration by the Ipartmental 

Promotion Committee. 
Conto,.. ....17/- 
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5.5 That it is submitted thet the Petitioner being the 

only person selected and considered for appointment 

to the post of Inspector General of Forests and 
I I 6peciak Secretary to the Govt. of India on the 

basis of the recommendation of the Departmental 

Promotion Cojttee of Secretaries to the Govt. or 

India whith met on 18-11-96 , but due to the non-

clearance of the Vigilance by the State Government 

due to the pending, enquiry, he was not promoted 

to the said post, but after the conciusiion of 

the said enquiry, whereby the Petitioner has 

been honourably exhonerated of all the charges, under 

the provision. hules of Central Services, Seal Cover 

Procedure in respect of persons under cloud the 

Petitioner is entitled for promotion and his due 

date of promotion will be w.e.f. the date his Junior 

has been promoted for the post. 

5.6 That as the petitioner was already selected, reco-

mmended and Cone idered for appointment in persuance 

to the recommendation of the Departmental promotion 

Committee, which met in 1996, the holding of the 

second Departmental Promotion Committee on 30-4-2001 

for selection and appointment to the post or Director 

' 	 General of Forests was not called xfor and as per 

\J 	the provisthns of law for cases where sealed Cover 

Procedure is required to be adopted for persons 

\ ' 
	 under cloud, under six monthly review also the 

A 
Petitioner deserves to be Promoted/appointed to 

Corjtd......9918/- 
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to post for which he was already selected. The 

action of the Respondents is not following the 

prescribed Sealed cover Procedure, shows the 

ma'lafide intention of the Respondents, to deprive 

the Petitioner from his legitimate due, and 

appo mt other pe reo n of the ir interest. 

• 

5.7 That the order dated 20.8-2001 appointing Shri S.K. 

Pandey as the Director General of Forests etc. 

is arbitrary , illegal, unreasonable and unsus-

tainable in law in as much as 5hri S.K.Pandey is 

junior to the applicant and the process of 

selecting and appointing him to the said post is 

vitiated by mala fide and extraneous consideration. 
WLt Cc-t1 d 	I 	 vt 

Se --" 

5.8 That the respondent No.1 to 3 have acted illegally 

and in an unfair manner in issuing the order 

dated 20-8-2001 in as much the scaled cover 

procedure was not adopted in the case of the 

applicant and no reasons have been recorded for 

not following the sealed cover V=xlm procedure 

which smacks of mala tide and bias in favour of 

respondent No.4 and the prejudice, against the 

applicant as such the order dated 20-8-2001 is 

not sustainable in law. 

6. ttails of the Remedies exhausted : 

The applicant filed Represent at ion dated 9-5-2001 

and 2/5/2001 to the Secretary to the Governeent 

ontd . .... .19/- 
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of India, Ministry of J&nvironment and Forests, New 

F 	 1 lhi, 1hich has been disposed off vide order 

dated 29-6-2001 (Annexure XV to this application). 

7 • Nat te rs filed in any other Court : 

An application/ Petit ion was filed before this 

Tribunal being registered as C.A. No.187/2001 which 

has k*s disposed off vide order dated 22-5-2001. 

No other application has been filed in any other 

Court. 

s 8. Relief sought : 

It is prayed  that the Order Ro.A. 12026/3/2000 IFS 

I dated 29-6-2001 passed by govt. of India, 

Ministry of Environment and Forests (Annexure-XV 

to this application) disposing of the applicant's 

representation, be set aside and quashed ; 

the order No.A.19011/2/95-IFS-I dated 20th August, 

2001 issued by the Govt. of India, Ministry of 

nvironment and Forests, may be set as ide and 

quashed ; 

(c) the applicant be accorded promotion/appointment 

to the post of the Inspector General of Forests 

(New Director General of Forests) as per the 

provision of Rules and Guidelines being followed 

by the Government of India w .e . f. 27-2-97 (AN) i.e. 

the date on which Shrj G.P.obaroi (Officer Junior 

to the applicant ) was given appointment to the higher 

post of Inspector General of Forests. 
,. . . . . . . . . 20/ 
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Interim Relief : Does not arise A at this stage. 

Particulars of the Postal Order : 

Postal Order No. Demand Draft No.067784 

Date 	: 1.7-2001 

Issued From : Central Bank, 5hillong. 

Payable at Guwahati (NB0) 
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V E R I F I C A T ION 
=============== ======== 

1 Shri Balvjnder Singh, I.F.S. -, 5on of 

(Late 
) Jagdip 3 ingh, aged about 58 years, working 

as Principal 0hief AT Conservator of Forests, 

Meghalaya, the Petitioner in this Petition, do 

hereby solemnly verify that the statements made 

in paras 't 	to I C 	of this petition are 

true to the best of my knowledge and belief, 

which are also matters of record and the rest 

are my humble submission before the Court and I 

sign th is Ver if icat in this 	day of 

2001. 

DEPONENT 
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&.3TATI 	
EXP1USS 	

TELEGUJM 

FOREST SECRETARY 
GOVT. OU' r-ECI Al., i\z\ 

SH1LLONG. 

RLLLAI 

PRI1CIPI1 .ciIflF COt1SERV12OR OF FO1ESTS 

GOVT OF 0EGI1\LAYA 
1LsIIJG. 

.NO.12034/3/9G - 	S I (.) FROM 	S H 	 i1 1URTI.UDE SECRETY(.) 

CfNDID1\I- OF FOLLOWThG IFS OFFICER OF YOUR SI71 CADRE I3EIFIG 

CONSIDERED FOR APPOflfl4EIT ,\T THE LEVEI. OF SECRETI\RY OR EC)JIVA-

LENT FOSTS UNDEZ CENTRIW GOVT. OF 1DL\ (.) MflhI2TY URGE1I1LY 

LL1X 1OLWW11G LOLUhLII13 iN ftLSL'cr OF )hII )TLjVI1D1±R S1flGU 

	

FDflST SERVICE LATEST DY 	
E1TIFT1 JN1UARY 1997 FOSI- 

IIVEfL (ri\) 
STivn: VIG uJNCE CLEARAflCE (ul)) ,i1.I:.BftI E3 01? '1 IE 

0FFCER WITh U'1O DATE BIODATA (.) MAER MOST UP.EtIT 

PARYAVAM 1 .  

H• T • 

034/3/ 06  

(pC.1I14GAI0 

, •). 

SECTiQl ,OFFICR 
Mth.OJ Euv. uflU 1orests 
ParyaVarfl Dhavafl, L'ocLL Road, 

Jan i997. New Delhi-, Dated 10th  

J. 



GOViRNME11T C? MIGILAL\YA 
OF1'lCC 01' 11W PIt1NCIPAJ-' CIIILf CONSV,\i0R OF L'O1UrS 3II.ELLONG 

H.HE1.24 	
DtLO(1 Shilioflcli JnI aL ( 27, 1997 

From : 	Sl.iri UalVil 	:• S ingh, Ii'S., 
PrinciPal Chief Conervat0 . r 	 * 

• 	of Forests, Meghalaya.i Shillong. 

To Th Principal' Secratcir? to the. Govt. of Meghalaya, 

FOrest aI)d EnV. Dept. 

Sub 	AppOiI1UflC1)t. 	L the lcvcl of.  SccrcLarY of Lqu.Lvalent. 

• 	 Posts under entra). Govt. of India.. 

Ref : 	State Express Telegrfl . 10.F. 10 2034/3/96 	from. 

Shri P.C. Maigai1), SectiOfl Offier, Ilin. of Env. 

& Forests, Paryavaran Bhavafl, Lodi Road, New 

Delhi, dated 10-1-97. 

Sir, 	. 	.  ?s desir . ed by Shri A.S.N. FlurtJ., Under Secy., Govt0 0 

India, iin. of Env. & FOreSts, Hew DelhI, vide (1313)., I hereby 

categOriC1llY stae that i ti 
willing for consideration for 

appoint11%e11t 
at the level of SecrearY or Equivalent PosL under 

Central Govt. of India. Further, I am enclosing herewith my 
upLodatC bio-daLa as desired. icgardiflg (AA), State Vigilance 

CloflanCC may kindly be sent ftu your end.: 

The matter may be tree ted on 
1 '1U 	rt OST PIORITY 

-N 

Encas 0bove 

• . 	 lours.. faithlUllY,.. 

PrinciPal ChiOf. Conservator 
0f.Forests, mcghalailit 

shiilong 
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5. The PrLvLo3crtry . t) Chf Secretry to Q3vt. of 	Mcch,ilaya, Shi.•lr.. 
• 

I1e f'r i -ic i) 1 C' 	I 	. 	.- 	r 	• 	.. 	-- 0.14  -. - 	-- 
on'ij 	[or 

---------------  - 
- 	riti aqd_n.cessary 	acttJfl. 

The 	Dli-t.r 	, Pr 	.tiio & 3tt .onery Govt. of 	.Ioc'1i1'aya. fir 	I 1'/Our 	ol pu'.)I 	 in 	tk 	n.t 	 .' 	.•. 

1 	 if 	thu ( 	vernr 	

1 

!I 	lt,i) 	iy 	u .. . 

.. ..................... • ' 	ri 	•( 	b-'. 	.. 

Ci rni.ssinr 	,ecrc.t 	. /t 	the CO\.t bf 	c I11l);I1 
.'ltjCal 	ipartrnc.nt .• 	•. 	

- 
S 	 • 

• 	H 

• 
• 

-• 	U. 
.'- 

• 	

0 • •••' 	 •• 	. 
•0• 

:.l 	t/iit 	' 	•. 

• 	 i 

.1 
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4 	GOGERNMET C 
POLITICAL DEPjRTMENT .... 

NOTI FICATION 
ORDERS BY THE GOURNOR 

No.POL.15c/96/1, 	 Dated Shillong, the 18th Sept.1996. 

Whereas reports have been received allowing that large 
scale illicit felling of trees and theft of timber thereof and 
encroachment of Government lend has been taking place in the 
Reserved Forests l7under Dainadubi range of Garo Hills Forest Divisio 
of the State,resulting in huge losses to the State Exchequer. 

Whereas it is considered necessary to assess thelosses 
thus suffered and inquire into the factors that led to such losses 
and to fix responsibility on the functionaries responsible for 
protection of the Reserved Forests. 

How, therefore, the Governor of Neghalaya,is pleased to 
constitute a one man Inquiry Commission to be headed by Shri 

I.A.S. Principal Sedretary,Finance etc. with the 
follwwing terms of reference ':- 

i 	Assess, the total number of trees felled, land 
encroached and the losses suffered by the Government 
there from 

	

jj 	Inquire Intoand ascertain the factors that led to the 
destruction and damage, to Government properties and 
losses suffered therefrom , 

Fix responsibility for the lapses if any, of the 
Government officials 	 resulted in the afore- 
mentioned widespread losses ; and ascertaining involvement 
of persons other than Government officials if any, 
for 	 , losses ; and 

	

iv. 	Suggest remidial measures so that such cases do not recur 
in future. 

The Commission shall submit its report within 
a period of 30 days from the date of issue of this Notification. 

&ZMemo No POL., 

Ad/ K.K.SINHA 
Chief Secretary to the Govt. of Meghalaya 

DatedShillong, the 10th Sept .1996. 
'Copy forwarded to :- 

The Private Secretary to Chief Minister for favour of informatioz 
of the Chief Minister, 
Private Secretary to Minister-in-Char4e Forest for favour of 
information of the Minister, 
Shri Ranan Datta, I,A.S. Principal Secretary, Finance Department,fU 
favour of information and necessary action. 

Principal Secretary Forest and Environment Department.ecessary 
instruction may kindly be issued for prevailing all the necessar 
assistance in this matter.The expenditure involved in the workinc 
of the Commission shall be met from the Budget of the Directorata 
of Forest and Environment Department.The Secretariat and other 
assistance that my be required by the Commission,shall be made 
available by the P.C.C.F. Meghalaya. 

5, The Private Secretary to Chief Secretary to Govt,of Meghalaya, 
Shillong. 
The Principal Chief Conservator of Forests,Meghalay,Shg.for 

iA-By 

 
mation and necessary action. 
The Director,printjng & Stationary Govt.of Meghalaya,for favou 
ublication in the next issue of the Gazette. 

 Orders of the Governor of MeghaIaya. 
s/-Commiss ione&secretary to the Govt .of Megh. political Deptt .- 
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GOVI.RNMlLNT()F MEGI IALAYA 
F()RiS'l' AND ENVIRONMENT 1)IjPAR'I'MLN]' 

ORDERS BY !Ii  LE GOVERNOR 

MEMORANDUM  

1)a(ed Sitillong, the 16 Jtitie, 1997 

No. FOR. 58/97/6 : 	Ilic Governor oh Meghalaya proposes to hold an 

enquuy against ISliri, B. Si ngli, I .1'S., Pn nci pal Cli ief Conservator o I l'ores(s, 

Slilllong, wider, Rule 8 of the All India Services (Discipline and Appeal) 

Rules 1969 read 'with aFticle3 11 of the Conslilution of India, as to why any 

of' the penalties sped lied iii Rule of (lie aforesaid 'Rules should not be 

nupoScd on hint Oil dliii ges of niisconduc( 1 IIC stibstaiice of the Iitll)Utcll1011S 

of ifliSCOtIdtiCt iii respect of' which (lie enquiry is l)F0l):OSC(l to be heki is set out 

lit the statement of' articles of charge enclosed at Ant texure il.. 4' st(einii( of', 

ill1JR0,16011S of ittiscotiduct II) Mlpf)Oit of ,  the articles of clliHge i' cnclocd at 

Aiincxui c-il A list of docuiticn(s by winch thc tU ticks of dliii ge JIC 1)1 OpOSd(l 

to be sustained is enclosed at Aitnexure -111. 

2 	Slut B Singli r licicby diiccicd to utmui( within l,cndys of (tic Iccupt 

of this llICiflOidil(l(iiii, d 'vi ittcn stufemciut of ,  his dckuucc dud lls() to (a. 	4IS 

to whet I icr lie (leSi ICS to be I tea i'd iii I )Ci'SOI 1. 

Shri 13. Siuigli is iiiloiiiicd that an enquiry will be lucid 	iii i'esf)Cct of 

(hose ni'(ieles of cluirge as are uio't adiuuit(ed by liiuuu. I Ic should ihieicf'ore 

S1)Cdilicahly admit or deny each article of' charge. 	S  

Simi 13. Sitighi is further iii Ruined Unit if' lie dues not sul)Iiii( (lie wi'i(tcii 

s(a(ciiieuut of deRiicc within (lie stijmlatcd j)CIiO(l and does' riot want to be 

hicu ii in pu ou or otk_t visc tails or i eR'iscs to comply with (lie pi ovislons of 
Rule 8' of' (lie All India Servics ( I )isciphiuuc and Appeal) RtuIcs 1969 or ('lie 
odeus/directions issued in puisuauuce of (lie said Rules, the cuiquity agaiuist 

hint may be luei_ 7  ex-paite. 	 S 



dx 

(- 

5. 	'l'he receipt of (lie Mciiioiaiiduiii may be acknowlc(Iged. 

By order and in the panic of' the 
• 	

Governor, 

Princij)al 	Secretary 	to 	the 
Govcriniienl 	of. Meghalaya, 
Forest Dcpartniciit. 

To, 

<11613 Siiigli, !,F.S., 
Principal Chief' Conservator of' I'oics(s, Mcghalaya, 
Shillong, I'! N 793001 

Copy to:- 

Secretary to. (lie Goveiniiieii( of India, Ministry of' Liivuoiiiiicii( & 
lorcs(s, Paryavaran l3liawaii, New 1)ellii fr kind iiilornia(ioii. 

J. 1). Singli) 
PIiIieil)al 	Secretary 	to 	(lie 

(\ 4\ 	Govcriiiiient 	of 	Meghalaya, 
Forest Dcpartiiieiu. 

A 



-/: 	 - 

- 	
V 	 I 

Sp'(l Ió1rY 
• No.A. 12026/3/2000-I1"s-I.  

Govenmcnt of India 
! 	tiiiiisu .y of liiViFUiIjflCf1t & Icss  

Paryavaran 131!nwahl, CGO Coiiiplcx,.,L '  
Lodi Road, New Dcliii - 110 003. 

Dated the I 1  M arl i 20.01 

• 	To 

The Chiel' Secretary, 
G.jV(ini11en( of lVlcghialaya, Sltillong 

SuU: 	Selection ol' art IFS Ullicer for appoinitnrietit to (lie post of Diiceo.Cieiicral 
I' Ftircsis & Special Secret ;il'y, MohP -.rcgui(liIig. 

I aui din ceted io say that I lie Miini;t:y oI 	rivii nsirient arid For ess lut 
alienciy tinder taLe 	 is nt (lie exerce of sIe(iii ()f au 	uS of hnccr for tire central 
dertihahitrnr J151 of Illc l)iii elor Genieral oh Rn, 	ts &. Special SecicUiiy in lire pa 

fixed. 'l'lic lilowinng officer(s) (ii your state cadre are allit)(Ig the 
eanidid;ues tinder eoisside,atai,i Ion' tile 	si:- 	' 

Sin i 11 aIvii 1 dcrSiIiLh, I US (AM:6'i) 

2. 	I 	;irir accoidinii5' to icqrncsl you to kindly send 	(lie folho.iiig 
IiIlOIiIiiii/tiOuiil(I(S to line Ministry at your earliest by 15th 

 of March, 2(i() I:-  

Willillgliess ot tl!e ollicer to scre on cciitral (icpluUUi(ui as Director 

(.kiien al oh' Fuiests and Speeal Secretary aral also tine williliL4riess o C tinc 

SI;rle (Jover nirnent to spane (lie serVices of' (lie of'Iicei(s) inn lire eVent of' his 
eheei iou; 

\'i!.ilannt' (lii anice; 

huutL'.;u it 	('er (ifi(ate, 

''OLIIS lath hi(inhly, 

g") 
• 	

••• 	(R.lLS.Rrt). 
• 	 i)in ccl 01 

"1' 
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( S 
GoVERNMiNT OF MEG1II\IAYl\  

FO1EST & ENVIRONMENT_I)EP)\RTMENT, SUILLONG. 	 \. ' 

camp: New Delhi., the 15 LIi Mn:. 2001 

Principal Secretary to the Govt at Meghai.aya 
Fore L & Environinen L Department, ShiJ.lbncj. 

Shri R.13.S.Rawat 
Vi.rector, Ministry of 1nvirornnent & ForcL 
Govt ot Iricjia,•New Delhi. 

Selection at IFS Otficer for appointment . 1 to the post 
Diiocf:br General ot I'ore;L3 & EnviroflinCntj & SpeCial 
Secretary, MoEF-regalcdifly. 

Your .Letter Nó.A.12026/3/2000-IFS1 dated 1.3.2001 

Sir, 	 . 	. 	. 

.1 n rotorriny (-o your cal)Lionccl cotiunulliCa L.on, I am 

directed to say that Shri l3alvinder SincfIFS(AM-'4)IIaS given 

in writing, ttis concent and willingness to serve on central de-

putation as Di.rector Gcnera.L ot Forest & Special Sec1ebary. The 

State Government will release the said Otticer, it slected tar 

such appoinLitcn. A copy of letter dated 8.3.2001 rCived trom 

Shri BalvindcrSiflgh in this regard is enclosed.. 	I 
A separate repørt on vigilance clearance and integrity 

at the Otticcr is being submitted shortly. 

Yours taithtully 

(P.J.Bazely) 	1 

L'r1 

A9 	 22 

2wr) 
) 9, /V,i; 

No. 1(CC. 13/ 93/ 2b) 

'1,0 

Sub 

Ret 
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• 	 GOVFRNMINT OF MF.GI IAI,AYA 
k un :si' & 1NVIRONMlNi I )IARTMENF 

NOTiFICATION 

• 	No. FOR.581971466 	 Dated Shullong, the8 May, 2001. 

Read 	
(I) Menorandum under Rule 8 of the AIS (Discipline & 

Appeal) Rules, 1969 (as adopted by Government of 
Meghalaya) under Article 311 of the Constitution of 
India served on Shri B. Singh, iFS vide. Government 
letter No; FOR. 58/97/6 dated 16.06.97. 

. 	 ..>• 

The
I 
 Written Explanation dated 25.06.97 submitted by 

Shri B. Siugh, IFS. 

The Report of the Forest Inquiry ComssO on .the 
chargeS against Shri B. Singh, IFS and findings tereon 
as submitted by Justice T.C. Das Retd). 

Conclusion - 	The charges draii up againt the Officer have not been 
- 	factually made out: and substantiated beyond doubt. 

ORDER 

On carbful consideration of the matter and having regarçl to the 
explanion of the Officer, the evidence on record, the circumstances of the 
case and the Enquiry Report, the Governor of Meghalaya is pleased to drop 

all th charges framed against Shri B. Singh, IFS, Principal Chief 

Conservator of Forest vide Memorandum No. FOR.5819716 dated 16.06.97. 

The Oicer is accordingly exonerated. 

• 	 ..• 	 . 	

..• 	[Jg 

C . hief Secretary to the Government of Meghalaya. 



, - 

:2- 
• •• 

Memo No, FOR.581971466-A 	Dated, Shullong the 8th May, 2001, 

• 	Copy forwarded to - 

 Priv4te Secretary to Chief Minister Meghalaya for infrmation of the 
Clii&f Minister. 

 Privdte 	Secretary 	to 	Minister forest 	& 	Environment, 	Meghalaya, 
Shullbng. 	 0 

 Secrtary to the GOvernment of India, Ministry. of Environment & 

• Forests, Paryavaran Bhavan CGO complex, New Delhi. 
"4 Shri B. 	Singli,. Principal Chief/conservator I

of Forests, Meghalaya, 
Shullong. 	: 	 • 

 Director 	of Printing 	& / Stationery, 	Meghalaya 	for publication 	in 
• Meglialaya Gazette. 

 Personnel & AR (A) Departrtient for information. 
 Po1itca1 	Department with reference to I/b No. 	FOR.58197 dated 

08.05.2001. 	0 	 • 	
• 	

0 	 • 

• 	 . - 	
0 	 • 	

By order, etc., 
0 

• 

Chief Secretary to the , pvef 	nt of Meghalaya. 

0 	 •• 	
•t • 	 • . 

0 •  

\ 



S1J. P. Slngh, I.A.S.
(0364) 22480t (CHico) 

1-tlEF'SECRETAy 	 'i 

g, ~

( '(0364) 223083(Rosidonco) 
GOVEMENTQF MEGHALAVA 	 l 	

, 	 . 	ax (0364) 25978 
SHILLONcj.793001 	

- 	 e.mail :'c.rnoghax400.nlcgwnIcn • 	:, 	
, 	 D.O No. CS/F01U2011 	

0 	
( •.',• 	

i 	08.03.200J • 

• 	 .•'• • 	
t1• 	1,Dated 	...................................... 

/ 	

0 	 • 	 • - 	
). 	 0' 	 •' 	 . 	 )• 

'I 	
(.. 	 / 	 S.. 

	

To 	
If 	

/ 

	

• 	
fiS 	 • 	 • 	

" 	

I , 	 •j 	
' 	 • 	

' 	 \ 
'S. 	 Thp Secic(art ,  lnvii'oñ,mciit & Forest,' 	.'•' 	I  I 	

• GoVeriiuit ol' India,', 	/ 	• 	 •• 	 '. t' 	•' 	

I 	 /1 Paryavar'anj havan, 	
• ' (0 , 	 , 	 .. 	 •' 	 , 	

, 	
t •'ço.O.CoinpieL 	i,',;:I, 	

•. 	Y'\ 	•. 	 '' 	 'Y' Ne'vv I)elhi 
 Fak'- 1 OJi-43jO78 

 I 	 •• 	
Ii 	

, 

	

I 	 ' 	 ••.• 	

• 	 •" 	
• 	 (; 	

• 	 •• / 	Sutect:-, 	Selection of iFS Officefl\for appoilitinent to the Post of Director General 	&.. I 	 ', 	
' Special' Secretary Ministery ofnyironmeiand Forest 	

•', 	 ( , 
'•) 	

• 

	

/ 	

\. 	I 	
\-. 	0• 	

( 	 .• 	 , 	

I 
Sir'! 	' •" 	 S 	 •'•' 	 ., 	 •• 	

I. 1 	 •, 	 I 	 • 	I!. 	 I 	 / 

	

S 	 " 	
' 	

0 	 '• 	 Y 	:' 	 '1 

	

• 	

1 	
With reference to.ur letter 	o. 2O26/3/2QOO-01 JFS-I dted'JMarcli \ 

	

• 	
•" 2001 , I isli d èouvey that there is no.vigiIancè case pehding against Shri Balvindcrsingh ,JFS 

PCCFMcglia1aya Nothing has Come to the notice Qf Govt that casts reflection oi thiepit • / 
	of'Shri B.Singh IFS. 'I 	 rity • 	 ' 	 - 

• 	 ;• 	' 	
. 	

.' 	

. 	 - 	 • 
/ 	 I 	

I 	 ' 	

I 	

, 
• • 	

' 	
:' • , • 	

Thofflcr is willing to see,on deputation to Govt. of India. 	• 
0 •• 	 •\ 	

•S ' 	 • 	 •• 	 •,•' 	 • 	
0 	 •\ 	 • 	 • 	 •• 	 ••••t• 

	

• 	 •' 	

Tljisfor avour of information &ncessáry actiouat your cud. 	.t 

I 	H 	-, 	 •' 	 •- 	'( 	
•0)' 	

•\ 
• 	

' 	
• .: 	• 	

• 	 / 	
0 	 • 	

• 	 ...: 
• 	 I 	 • 	••• 	 '.' 	 • 	 ' Your faithiily.. 	., 	• 	

' 	 / 

' Copy,:- 	By pqst for Confirmation to the Secretary Environment & Prest. ,. 	•  

	

0 	 Govt. of India I .NewDelhi. 	• 	 "• 
•• I 	

: • • • 	 • 	
• 

(ShriJ 	Sijigh

\  

aA 

N 	

1 	

- • 	 • 	

0 	

' •' •• •• 	

• ( 	• 	 / 	 • 	 (,• 	
I 	 • 	 . 

•• 	 $ 
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(W)VEI NMENI' OF ME(I IAI AYA 
01'FICE OF 11JJ PRINCIPAL CIIIIW CUNSEItVATOIt 01" FOIthSI'S, 

MIGI I,LAYA: SI IIILONG 

Nn. rf( 	. 	 Dated Shiflong, 09 May 01 

From, 
Balvinder Singh I F S, 
Principal Chief Conservator of Forests, 
Meghalaya, Shillong 	 " 

To 
The Secretary to the Government of India, 
Ministy of Environment & Forests, 
Paryavaran Bhawan, C.G.O. Complex, 
Lodhi Road, New Delhi - 110 003. / 

(Through proper channel). 

Sub: 	SELECTION/APPOINTMENT TO THE POST OF DIRECTOR GENERAL OF 
FORESTS & SPECIAL SECRETARY, M.O.E.F. 

Sir, 

I am to request you to kindly recall that during the year .1997, when the post of 

Inspector General of Forests (now re-designated as Director General of Forests) had fallen 

vacant, mine was the sole name reommended by the Departmental Promotion Committee 

(meeting held on 18-11-96) and forwarded to the Appointment Committee of Cabinet for 

appointment as Inspector General of Forests, Government of India. However, to my utter 

disadvantage, I could not be fa.voured with the appointment order to.the said post. The reason - 

for this depriyation was attributed to non issuance of Vigilance and Integrity Certicate by the 

State Government for reasons' not known to me. Subsequently, Disciplinary Proceedings were 

initialed against me and in the mean time Shri C.P. Oberoi was given appointment to the post, 

which I believe must have been done in total conformity to the Statutory Rules/procedure for 

promotions. 

Shri C.P. Oberoi is to's,uperannuate on 31-05-2001. The Government of India 

vide their letter No.A1 2026/3/2000-IFS-I, dated 01-03-2001 had indicated that my candidature is 

again under consideration and sought for my willingness, the State Government's willingness to 

spare my services and also the Vigilance/Integrity Certificate. 

The State Government have been pleased to conclude my Disciplinary 

Proceedings exorrer atir ig inc fully of all the charges The Vigilar ice/Integrity Certiticate has also 

been lurnished vide Chief Secretary's, Governrrrent of Meghalaya, D.O. No.CS/FOR/2001, 

dated 08/05/2001. 



/ 	- - -. ____ - 	- 	- - - 	 •- 	(-5 ( c 

In this context, I fervently appeal to you to dispense with justice to me in the 

ilitt'?r ' Of giving consideration br selection for the post of Director General of l-orects as I have 

-been dtived of my legitimate dues at that point of tune, due to reason tiot attributable to rime. 

The Di- plinary & Appeal Rules are ariply clear about the manner in which teliel is to be 

granted to an Incumbent on Ironourable conclusion of any Disciplinary Proceedings. 1 - lence I 

presume I shall get uighuul consideration from you in the imminent appdinlrrrent process. 

Anticipating your kind consideration, 

Memo.No. ti/- v' -/2 

• 	
Your  

(BALVINDER SINGH) 
Principal Chief Conservator of Forets 

Meghalaya, ShiUong. 

Dated Shillong, 09 May 01. 

Copyto: 	
•,,1 

Hon'bie Shri T.R. Balu, Union Minister for Environment & Forests, Government of 
India, Paryavaran Bhawan, C.G.O. Complex, Lodhi Road, New Delhi - 110 003 for his kind 
attention and necessary action. 

Principal Chief Conservator of Forests 
Meghalaya, Shillong. 

Memo No. ii/P&. 	2 13 	 Dated Shillong 09 May 01. 

Copy in advance to the Secretary to the Government of India, Ministry of Environment 
& Forests, Paryavaran Bhawan, C.G.O. Complex, Lodhi Road,, Newc!11O3 

Principal Chief Conservator of Forests, 
Meghalaya,ShiilOflg. 

Memo No. (LI P é. â' 4 	 Dated Shillong 09 May 01. 

Copy in n(lvonce to the Director General of Forests & Special Secretary to the 
Cover i tmnci it Of Ii idia, Mit iR;Iry of Em mvii or ii net it & Forests, Paryavarar 131 itw it, COO. 

Complex Lodhi Road, New Delhi - 110 003. 

/ 

Principal Chief Conservator of Forests, 
Meghalaya, Slrillong. 
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/ 	No 200I9/O1/2000jp5 u 
Govcriiincnt of india 

 10 	
Ministry .of Enviroiìnc 	& Forests. 

New Dcliii, dated the 22nd Dccdnlbcr,.2000. T 	
0 

H 	The ClijefSccct•j5 of,  all the 	
0 

0 	
Stale Govcriijnts and Union Terrilorjcs, I ' 	 0• 	

'I 	 0 

Subject 	: 	iu(l jati 	Forest 'Scrv ice - I'romoljoji 	to 	vauiou 
0 
 gtadc 	- C ujdeljncs regarding. 	/ 	

0 

I 	 • 	 • 

Sir, 	
0 	

•0 

.1 

I am directed to say that" the Central Government hits issued 
detailed guidelines for functioning of Departmental Promotion Committees 
(DPC) aud for promotion of members of the Indian Forest Scrvicc to the 
Senior Scale and Super time Scale from time 	to tiine 	These 
guidelines, i tiler alia, lay down condilions for determining tl eligible officcrs '  
:;wiuU lily tt 'di LRuiii tt'itdes iii the Scrviec, crucial dates, of p0iiiotioii iii' Lliee jdes eoIupoilioii 1I(1 wouking of the DPCs, proccdurcs to be 	

0 

adIoJ)led iii cases ol' officers agaiiisi wholi •disciplimiau/couti PtOCCCdings arc 
pcI1([i1g or \hiosc conduct iS under investigation etc. 

in view of the nuiltiplicity of these guidelines, it lids been dcidcd to 
consolidate the same at one ilace and also modify thcni to take care of the 
chlahlgCs 	which have since taken p.ace in 	Ilic structure of the Service. 
Accordingly, the relevant guidelines for the Indian Forest Service as contained in 
Aunexures I and II are being issicd  

it is requested that in the interest of u,iiiforwity and objcctivity, these 
guidcline way be followed sluicily, while granting promotion to (lie mcnibcrs 
of [lie indian Fouest Seivice in different grades, Members of (lie J)pCs iiay 
also be suitably biic1xL. on thcsc guidelines at tlic time the meetings arc hçld. 
Prior approval of (lie Central Government must be obtained before any deviation 



I 	 - 

• 	 2,, 

• 01 	11te:e 	I. I(IH1C j; 	c 1teLI1)LU1Cd/j)Loj)UJC(I Lu except 
circuuislauc.cs. 

 

	

I 	Youis faithfully 

Y 
 vv"A 

I 	I 

(Ivlira 1v1ehrish I, 
• 	 Joini Secretary to the Government of Indh 

I 	 •. 	 .1' 	•• 	•,• 	 •iL.J 

H 
Cop)' to the Miiiistry of Personnel, PuWic Guc:vanccs & Pension (I)cpartinent of 
Pcroiuiel & Traitiiug) w.r,1, their ciidorsciuut No. 2901 i/'1/92-A1S.11 )  datcd the 	/ ; 
28 MLUCh, 2000 	 / 	

I 

I 	 •• 	•• 	• 	 ,.•. 	:/ 

• 	 , 	 , 	 • 	 . 	 •;• 	 I' 	 • 

• 	 , 	 • 	 • 	- 	 - 

- 	 , 	' 	 • 	• 	

: 	 • 	• 	• 	 ' 	: - 	' 
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AINNEX  

I ' 	.;!LUNC111iES 1  1tEGARDJNG . PRQMO'15ON ' OF 1Y1iI\'Ji3ERs OF tn:• 

$ tiJ.JAN FOLST S ERYA CE AND COM POSITION OF DPARTfvJENT, 
TI 

( 

	

1. APPOJNI MEN 1.' '10 S1NIQR TIME SCALE 	. . ;'••. -, 
' 	 •.'- 	

/5 	i 	 , 

I 

	

;M•; ..,;. . 	An officer.is eligib1foi appointment to' the SeiiipiTime Scale 
!' 

	

	COillj)ICLIUU of 4 ycai' sc vice, subject to 'the provisions of jule 6A lof the 
(lcciuitmcnt) Rules, 1966. 'K Committee consisting of thePuncipal Cl 
ConseivEttoj, ofPoicsts and two officeis ofiit leabt Chief Conservator ofFoi 
level of the State Govcnimentconcerncd shall evaluatetlic peiformauceof 
cligible officersibf decidiig 1  1hei suRabilii' for promotion to posts in 
Scm m oi Tie Scale Subject to avaiLbi1ity of posts, this scdlc can be allowed I'i 
or after 1stJanuary duringth&relcvaiii year in which.officcrs .kcqomc cligi 
for this, scale., , 	 ' 	 . 1 

/ 	 c 

11 i\PPOIN 1vU.N FTC) l'J-JJ3 I JJ1LOR ADM1jSTIA fIVE GRADJ 
I 	

t 	 I 

An olficci is eligible for appotulment in the Juniot AdminisUi 
'Gr ado on couuuiletiui 	thus fserice This grad is nui-functional and s 
be adwissiUle without aiiy screening; as a. ivacr o.f course, to all the officer 

, the ,Senior.Tiine Scale .hI'oin 1st JanuaLy of the relevant year, ecej in c: 
whci c any dIsclpllnaly/curnInal ptocceding'3 are pcnding against the ollicci 

iiI. At'JQ[NTMINT 'ID '1'IIl 
• 	 : 	, 	, 	, 	' 	.' 	.' 	' 	: 

- 	An olficet of'Uie Juniot Adtww(i uUve Ci tide shall be cIiaUle 
tpponihnent to the Selection Giade on coiup!c Uwi ol 13 yeu S ol sci vice a 

H the proviso to rulc.3(3) of the iFS (Pay) ules 1968. A Committee consi 
of the Chief Sect etai y, Pt inipal Scuc1.uy-inchai go of Ernest, Piiiicipal C 

0  Coimcivatot of Foicsts of Ilie Stale Govcinmenl and Additional Pimcipal C 
Conservator of i?orc;1;  wherever available, shall scrceu the ci giblu ineinbcrso 
SerViCe br pioiiiotioii iii this grade. This grade will be available from or alic 
JLWULIL y of (lic i cicvinl year subject to availability of v acancies iii tins gi ade 



	
- - 	

k 	 I 	 - - 

\1\', PROMOTION TO T111 POST OF CONSERVATOR 0174 1  FORES.. 

	

flI 	 ¼ 

'1 lie incinUcis 1ofthe Sciv1e  'who aic woi-kiiir, in 1leSck 
Giade uid htve completed 14 yeai s of sci viLesh4.xll b&chgible foi. appoih1mcn 
10 tlic:post of Conservator of Forests in the scale ofRs. 16400-450-200QQa( Qny 

in 	

'. 

(le C/LI! iiig 1/ic yew of lhcu eligibility, subjcct to avu1abili1y. of Vt(dLiC1Cb 111 

this giadc The Sciecning Coinniiticc t o l colIsl El el  officcis foi 1)1O11O 11O 11 in this 
scale vould, consist of the Chief Sccretaiy , .Puiricipal Secretary. looking afler the 
woik of Foicsts and Puncipal Chief Conservatoi oForests in State Goyeininent 
and f AddiUonal Principal Chiicf Conservator of Forests 'wherever. 1  available as 
lelilUCis 	I 	

1 	 (1 	 H 

V. PROMOTiON TO T1J.E POST OF CJl1Ei3'CONSERVATO1 OF FORESTS • 

	

1 	 I 	
I 	 () 

I 	 . ' The zone of coiisiderutioii lr j)roInolLoll in this guide 	iy' 
othe officers who have completed 18 years' service.' Promotion of officers athus 
cleared could be nade at any, time during the relevant year, providcd vacaicics in 
this grade aic vvaiIable, The Scrcning iinniittce to, consider oficers : for. 

• promo lion in this scale iill consist of Chief Secretary, Princi'par Secrelary 
looking after thcwork of Forests, Principal Chief Conservator of Forests and one 
olficci in the g m de of Additional Picmpal Chief Conscival.oi ofFoicst.s or holding 
higher post1 working in tlie Forest Department in Slate Go'crninciil concerned, as 

	

.1 • 	 I 	 ' 	 l 	. . 	 AiJ u:. 

........... .......... 
5, 	 •5. 	

I,. 	
' 	 !. 	 ' 

..] case no oj/lccj is avciilcthlc with requisite !:wil&cr, of years of service, the 
.D1'C niciy i,zcz/cc appruj)uiCl(C relaxation iii this re,'cird; cifier scckiiig cipprovçil of 

Govcrnnzen  

VI. PROMOTION TO THE POST OF ADDITIONAL PIUNCIPAL 
CHIEF CONSERVATOR OF FORESTS. 	 . 

• 	, 	H 	' 	' 	I 	. 
. The.zonc of consideration .for promotion in this grade would' consist of all 

	

I ., 	. 	•'. 	' 	. 	:f' 1 
the .inmbers .:. of 'the . Service who ..,. have "i.e,ted' 25 yeal-s of'. service, 
Appointment in this gtade would be made horn amongs the offlcci thus' cleaied, 
at any time clurii ig 1/ic i,'elvant year and subjct to the pro Visions of rule' 9(7) of'. 

• the I.F.S. (Pay) Rules, '1968; ; The Scrccil,mg Committee, for t1i1 'purpos slial 
consisi,of the Chief Secretary,' Principal Scerehiry looking aticr t1ieoik bfFrcsts. 
and, Principal Chicf'Consci'vator of Forests 'and one non-i.F,S. Officer of th rank 
of Chief Secretary servil)U, iii .tIi.e Slate /Ai:ldilional Director Geiicral.of Forests, 
Ministry of Eiiviuonruient & Forcls; Govcirmieiit of ludia whcii the former is not 

	

available. 	 . 	 - 
'I 



•'\.PR0MOTION TO THE POST OF P1UNCIp CHIEF CONSERVA'1'OI. 
OF FORESTS' 	 : 	 . 

• 

 

( l 

I he ZOLiC of coi LsidemutlQz for proniolioji in thi grade 	ouId consist9f all 

	

the inelnbcv8 	of the Service who 	have e)nAplete(1 28 	 oI- svvicc,- i ui 	•d \-voUl(l be ma 	from a1nong the OfIICCIS thus' cleared, at any (hue durhiig the relevane year 
and subject to the proyisiojis of rule .9(7)df 

the I.F.S. (Pay) Rules, 1968. The Screening Committee for i.prpose shah 
consist of the Chief Secretaxy, Principal Chief Conservator çfForests and Principal 
Sccreta looking after the work of Forests and an officer 

not less than the rth± of 
Additional' Sccrctar.y in the Goycrnmejit of Jndja/Addjtjoj1al Director' General of. Forcsts' 

Ministiy of Etiviroinneni & Fordsis, Governiiicjit of India whcn\the former / 	 . 

	

i not avulabJc 	
/ 

In case no officc , is  available with 'requisite number ofyears of service, (lie.. DPC may uuialce Opp/'op/ja(e rcicatjo,i in this regard after seeking 'ap2roval of Govcrn,,ie,-jt of india, 	• 

I- , • 	 I 	
I - 	• 	

S. 

	

I 	 , 	 • 

• 	if 	 • 	.. 	• 	 . 	- 	. 

I 	 I 

1 	

• 	 .. :.-';' 	 -- 	 • •• 

/ 
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NEXUiU 	1144 

11 ORpRpMpI1!pN ETC, Aj 

	

• 	 :•V 	
VV V 	 . 	 V  

: 1 	1. 	UNCI'IONS OF SCREENING COMMITI'EES. V 	
I- 

Ji 
it should be ensured while making promotions that suitability of 

candidaics lot ploinotion is considejed , in
lein "objective and L tinpaitial mannci. 

Pot this pinpose, Scicening Comiiiiitecs (heicafici iefeued to as Coniinittees) as men1incd 
in Anucxuj e II should be fonn(i "fot diffeicnt gtadc whenevet an 

OCCaSIOil aubcs for making JMO1flOtlOfls/Confh1nitions etc The Conumttccs so consU(.uled shall adjudge the suitability of/ " 1 ofllceis lot 
- / 

I • V • 	
V V 	 • 	 V 	 '. 	

. 	

,/ 	 V 	

: 	
I 	 V 

1
'  (a) Piono ns in VUiOUS giades, , including ad-ho ploniotions in cases 

whet c disciplinaiy Pt OCCCdlngs/LljjiuIjldj piosccutions ale pi olonged, V 	 - 	

V 	
V 	 V 	 V :V, 	 V . 	

V • 	 • 

(U) Coiifuination, ind 
S 	

5)1 

(c) Assessment 
I of the'oil and conduct of piobationcis foz the 	PUIOSC V 	 • V V V 	 • 	

V• 	 V 	

• 	 V • V 	 •V 	 •j 	• 	
V of dctcuuiiiwg the suitability IOL 

1 etention in set vicc ot then dichatge 
horn Set Vice ot extending theit piObation,  

I 	% 	' 

V The Coininitte.. shall also V  undcriaje the ' , QU'11ICI'IYFCVICW 
\vlllLll have beLil plud in the Scaled Covet, as pi csci ibcd in pat a 19 supi 

V 	V 

2 FREQUENCY AT WHICH COvLM1 FfEES SI -IOULD MEEf J I 

Meetings of the Committees should be L 
conveneddat icguhu 

intervals to draw panels for filling up - vacancies arising during the COUI•SC ü,f a 
..ycar. For this. purpose, VII is esscntiaJ JOr the .concerned 5 Statc Govciiuñcii  td! 
initiate action to fill up the c\lsting as well as anticipated vacancies well in 
advance of the cxpny of the pievious panel by collecting televant locuinents 
like ACRs, intcgiity ccitificates,' scnipnty ,  list etc fot placing) befoic the 
Committees, Meetings of the Conituittecs may. 'be 'convened every ,ear V on i  a t5 

V  prc-detci'minccl V 
 date e.g. 1st of My or J unie. . All the cidrcs should lay ' dovn 

a time schedule V 
 f• holding the COI1VnUI Itee meetings atid the Seci'cti'y-zii-

charge of £Iie Personnel 1) epartinen t of the State Govcriiizicn t and Principal V 
• Chief Coitserva tor of' Forests shall ensure that they ai'c held regularly. 

o 	idministrativc ground 'or on the gro'uiid that 'the necessary material 'for 
placement before the Committees' is • not ready. The rcuircmcnt Of convening 
regular meetings of the Committees can be dispensed with only. alter a certificate 

V 	V 	 V' 	VVj V 	- 	• 	V' 	 V 	

V 	- 



s been issued by the Scci LLUy-in- Aldl . of the Peisonnel iJepat Uncut 
ncipal Clucf Consc1vLtoL ofFoicsls to the effect that theie aic no vacauct) 
filled by promotion or no officàis are 'duo: for lr0m0t1011/C0flfrLfla1iO1fthLifl 

in Cjucstion. 	 ''. 	 •' 
 

3 DErERMINAUON OF VACANCIES 
) V1 

5' 	 i\ 	\ 

It is essential that the number of vacancies in respect ofhich a 
nd is to, be picpaicd should be estimated a&' accurately a 	possibip. Foi, 	1'Jj 

l)upoe, the vaCuiics to be' 	taken into account should be he clear 	, ) 
C(tULWS tti. 	in a gi ado clue to detth lelucinont, icsiguition, promottons 
d deputation. As regards vacancies cirising due to cicputc:tio,z, only ! 
ses of depuicilion for periods cxcecdiiig oi,ie year should be taken into account, 
king due note of the number of deputalionisis likely to return to the cadre. . 

S .. 	, 	 . 	 . 	 L.. 	 'S 

.irely short term vacancies arising a ,a 	result of the officers proceding on 
ave irainhI)g or oii deputation " for a short-teri'n period or as a result of over-
ilisç:tioii 10f 1/ic sciiicuioiiccl Siwe Deputcitioi', Rcscre not cipproved by the 
en(rcil. Govcrni'ie,it, sJioulcl not behalccn into accowit ftr the piur)osc o( 
cparuiion of a panel, in cases., where there has been . delay in' hdlding the 
oinmitiec meetings for a year or more, yaancics should be indicated year-
ise. separately, : by, also Thclucliqg_tl'ie names of officers' in the zone of 
nsicicration . who would have been eligible and available for consideration had 
o meeting(s) of the DPC token. place, in time but have since retired or cpired. c 

4. PAPER:TO BE PUT UP FOR CONS1DElVi'1ON DY COMMITTEES 

4.1 .. The proposals should be cornpl&cd and submjtted to aid Commit1c 'I 
'cli in. , lime. . No proposal for holding a Committee meeting shouhul be sent 
util .and unless at least 90% of .(he uprio-date and conlj)lete ACRs are 
vailablc. Evcry effort shofld 0 made to keep the ACR dossiers upto-datc 
si tins aSpect is advanced as tine reason for not holding the Committee 1 -1jcetiug1 
r time. The i offlccr ieferrcd in pant': .2 above 'would be responsible for' 
noniloung and the completion of the ACR dossiers as per the existing instiuctionsJ 
i, this regard. In i'espct of cases i:dlaling  to confirmation and asscssnent ofthc' 
iorlc zmd conduct of probationcrs, t1.iey would ensure the timely submission of th 
scssmcni Reports etc 	•. 	 •• 	: •, 	. 	, 	S ' 	

. 

42 . 	The ['older of ACRs/Asscssiiiciil Reports SlioLild be cneeked t" 
'crify wliehr tine ACRs for individual years/relevant periods arc aailablc. ' 
lie 	ACR for Li 1)U1'IiCUkU' 	YCLIL'/I)LlILiCUlUL' 1)criod is not avaiibl 	and 	fd 
'alid/j usliliabic i'ca;ons it cannot be iiiacic available, a cci1iflca1 .should . b' 
ecorded 1.0 llii effect and placed iii the folder. 

H 	H 



• 	• 	 .• • 	

.• 

4 3 	The mtcguty cci Uficat on the li' nes lhdicaLed bUow , shoi1d be 
funislied •to'.'tlie Committees. cbmtituted to;. consider, cass 	forprothotioii or' 

I a 	 1 	 I 

COfl L1ilIttOfl a - 	 .1 	 • 	 • 	 •. 	 . 	 1, 	 , 	
. 4 	A — : 7 

) 	
I 	 I 	

I 

"1 lie &CCO1 (Is' oC sci vice of the folIowl1) 	'offlcci,  

who are to be considcrcd for jromolioiVconiirmation 	. 	Li 

in the giadc have been cai.cfullyscruuniscd and it 	' 
is cerLificci that there is no doubt about their integrity':3 	. • J'1)J J 

If there arc names of l)C1So11S in the list 1 of cligile caiididates) whose 
inlegrityr is suspcctd or has been held in dpubi at one stage or 	the other, the 
fac shoilcLspcciIically.. be, i:ccordcd by thefficcr-in-charge of the Personnel 
DcpuLment and biought to the notice of tie Committee The ingrtty ccrtificdtc 
would be withheld oi)j in cases whei one oi. the othci contingencies as mdicttcd 
1 i .,1 has arisen,: It hou1dbe ensured that the .. information' thus 
' funiishcc\ is factually, correct.and complete in all respccts.:Cases whcré,Jncorrect 

41ioi1n.1ion has been fuinished should be investigated and sultdble dCtiOfl taken 
nuii1 the Persall i.cponsibIe fbi 11 	, 	 I  

¶1 	 .- 	' 	 : 	 I' 	-I 	' 	 •, 	 ,,• 	 • 	
'••• 

RiVIION OF O,FFICERS ON DEPUTATiON ETC 5 CONSIDL  
• 	 I' 	 ;' 	 . 

1 	 1 	 •'•• 	 1 	 - 	•'.ar1, 	 i 	 :. 	 -°' 

The names of ofilceis who aic on dcputatton for a peuod exceeding one 
yeu shthl dso be included in thb , hisi 	submitted to the Coinmitic for 
consideration for proiiio1o/coiilniiiati 	, in case , , they, fulfil the prescribed., 
eligibility conditions Incascsvhcie a 	certain npmbcf of years ofervicc in 
the lower ,,. grade is prescribed ,as : a condilioti for bccoming eligible co 
onsidcia1ioi lox p owotion to 1 tlie high i giade and/ox ioi conflimatmon, the 

period of service rendered by an officer on depulation.'should b, treated as 
comparable service in his cudre for' the purposes of promotion as well, as 

• 1 

coiifiumaiion.. This is subject to thie'condition that the deputation is with the 
cli oval of the competent authox ity and it i s cci tified that but for deputation, the 
officer would have contiiiucd td'bc in (lie relevant grade hi his cadre. Jhe smc, 
vould apply in cases of offiders who are on leav7s1uc1y leave duly sanctioned 
'by the ' cornpjeni auLhority or traIning under the various' training schemes whichi 
are treated as duty for all purposes.. • •• '-• •. ' , • ' ' 

6. PROCEDURL TO BE Oi.3 SERVED 'IiY COM.MITTEES 

Each Comtiiittec • should decide its own iiichiod and procbdurc for 
Ol)j cclive asscssmcnt o t' the suitability of the candidatc. - While merit has to be 

guised and rewarded, advancement in an officeis carccr should iiol be 
regarded as a p,m1tm' ' 	it should be earned by dint of hard w5rk, &iod 

I 	 • 



conauct' and iesult oriented perfoirnance as 1 reflecledin' the aniiuul 'COL1filefl 
1 rcp'ort and based onstrict ud.rigorous selecUoli'1)l'ocess. The  
'about Averagc 	pci1ouiiiiicc . also i'cqires to be cleared, Wliilc';"  
not be taken 'as adveise remauk in respcctof an officer, it cannot lo 'it 

regarded as complimcniLuy to tt.lie officcr 'Such ;perfornitucc';'should b 
icded ' us routillu and uudisliiiguishcd; 'Nothing short of abovc-avciage arid 
noteworthy performanoc should 'enlillean oflThcrIo'.recognition aiid3uitable 
rewards in terms of career progression.'  

Jt 
;, 	.. 	.. 	-. 	'.,'... 	I. 	•.' 	

\.I 

7 CONFIDENTIAL REPORfS 

	

7 1' 	1 ho Anuut1 Confidential Repoils mc the basic inputs onUie bas[s 
of which assessment isto be nude by each,tCoinniittee. Tlicvaluatiou'of ACRs 
should be faii, just l  and non-disciminat.ory. The Comlrulte&should'  considei 
ACRs foi equal numbei. of 	years in iespcct of all officeis falling w'ihiii the y ' 
zone of consideiaiion for assessing then suitability for piomo lion 1  Wheic one 
or more ACRs htve not been wiittcn i any icasoi, the Conunittee ' 	shouldJ 

• consid the I

available ACRs. ' if the Reviewing Authority or th& Accepting;.' 
Authority as the case ma" b, has over-ruled' the Rcpot:ting Offccr or the 
Reviewing Authority respectively, 'the remarks of the AccepUnglAuUiorityxshould 
be taken as the final remarks for the Jurpss, of asscssmcnL• Whulemaking the 

• assessment the Committee should not 'be guided merely by the overl1 grading 
that, maybe redorded in the ACRs but should.' make it own, assessment on the 
basis of the ovciall cntiics made " 	in the ACRE , 	 I 

• 	•' 	. 	' 	•.• .. 	. 	. 	•' 	. 	't'i 4 ' 	' 	 i 	• 	.'. 

	

7 2 	) 	in the ease of each officci, ad oci ciii gi acluig should be1 1 given 
which will, be cit/icr hlFitu,  0r'"UnJ7CY' Therc will. ' be . no ' benchinw*' for :), ' ,' j. 	 • :' I 	'tH. 
assessing suitability of officers for promotions. ,: : ,';' 	 , •, ..... 

	

7.3 	i3cfoic making the oveiall giading, the Coimnitic&should take 
into account whcthei the officem has been awaided any niajoi 01 minoi jenalty 
or whether any displeasure of aiiyhigher.' ulhor.ity, has been conveyed' to him.' 
Smimlaily, the Comrniltcc would also take note of the conunendalions 
ieccived by the olficei duung his scrviccYcaieci, 'Ilie Committee would also 
give due regard to the remarks inlicatcdagainst the column of inicgriiy.' 

1, 

• 	'11.10 list of cutidicluics coI)si(IcI'cd by the Coinuiitice an thi ovbrall 
grading thus assigned to Qacit catididctte 

•, 

would , , form the basis for l)rcl)aralior, 
of the panel fçr proinotioi. 	 , 



\ 8. PREPARATION 0F YEAR-WiSE PANELS 'W1IERETHE 
COMMIfEE HAVE NOT MET FOR A NUMBER OF YEARS' 

tb 

.1. .Wherc for any reasons beyond control, the Conimit.tce has fbI met iii a 
ycak(s) cvcn though vacancies amose duLing that ycam(s), the lust Committee 
that meets titercaller should follow the . procedures indicated belói ' 

r 

- (t) Delennine t1io.uctua1 imumber of yacaucies thdi aro;e lit cac1i of the 
l)revioLts year(s) immediately prcceding and thcaciialJnunbci .of .yacancics 
l)r0P0Se(l to be tilled in the current year separately. : • 

I' 	 ..-. 
(t') Cwitider in ie;pect of eteli Of t110.yer8 only ittoso offlccrs including 

llt&:officeis who havc r.tcd/died in the 'reanwh.1e, who ''vould ;be within the 
zone of considemation with icfêicnce to the vacancmes of each yeal. sLuting 
with the camliest year onwai ds 	

I 

I 	 I 
(c) iicpate a panel by plaiig the panci of th9 cadici ycat above the one for 

II IC UC\t )'Ca[ .1 iid 50 0 Ui  

8.2. WI ii c a Coniiii tiLe has alt eady mel in a ycat and lut Ilici ,vaduciLs 

ausc dunng the same ycam,'the followiug 1)ioc(duIc should be followed "- 

(a) For vaeaiiciesdüe ato death, voluntary. retii'cmcnt, new creations etc. 
belonging to the category which could not be fQrescn at the Ihue of plciiig the 
fuels and the mattQr before the . 	Committee, another, mnccliiig of time çommiRc,e 

H should .bc held for. diawing UI)  a panel for the vacaiiôics thus a1ising.A  I for .  any 
,fl$I 

reason, thci Coinniittee cannot meet for time,, second time the p!Q,edure of, 
drawing up of year-wise panel, as indicated above, may be fhlbed . when 
it meets next for )rcparing panels in respect of vacancies that arise 'in the 
subscjueniyenr. 	:;. 	 ' 	, 	• 	• 	H'! H'! 	.. 	If 

H" 	:. 	 ' 	....... ....' 	' 
(l3) ''in cases of: non-Icporting , of yacancies due, to crrbr or omission, 

whereby such an error 'artifici.aliy rcs:ictcd tle zone of considcratioi, a Review 

' DPC 'shoald be hicift taking into consideral.ion the total 'vacancies in the year. 

(e) For the 'purpose of evaluating th merit of the officth.. yhile 
• )tCt1Li11g 	yc:11-\v!O 	 time ;crutii'iy of. the iccoici of the service' oC 	the 

officer should be limited to tim i-ccords that 	would have been available had 

• 	the Coii'imiticc. met .ii the zippropriaLe . 1111)0. , 1-loweve,. if on the daLb of such 

[fleeting deparunental proceedings against an pflicer are in progress and the 

scalcd cover procedure is to be followed, such pr lue should be observed 

evcn if dCpartniCntal 1)rocceWngs were not in cxisLcncc in the year to which thi 

• 	

, 0 , , 



i1ct 	- -• 
vLivuicy iclated The o11icci IiaLIiC should be kept in the Stl( d 	ti Ji 
piocccdings ate finalized 

• 

pi uiilulwLl$ wIll Uc made m the oi dci ot the 
1)1uLl )  suLh p1 otnotioiiswill have on1y l)ws1)eclivc  eu1ct 'if it is in a functional 

t adt' 	nIvol\'l 	hi iliei duuv and 	respollsibil i Lies, erven ni ctwou wh_i a 
the v.acaucie; relate to curlier ,ycars, in cases of promotions in non-functional 
grades, not involving, higher • •dutis , and responsibilities, pomotiorjs ,rnay be 
allowed fiom the due dates ieliospectively.  

' 	i L 
9. CONFIIUvIA'L'ION 

' 	 -• •• 	•, 

/ 	In the cases 01 con1i inatiu, which i now a one-t.iinc affui 	in dui g 
one's euiirc.scivicc11ie Coiiuñil.tee slioulLt iot: determine, the rclaiivemerii of 
officers but it should ssss the officers as •' 1 Fit' or ,  YNot •Yct Fi1":for 
confiimalxon in then tuui on the basis of then peifoununce as assessed with 
ie1ciencc to Ilicit ieco1d of seivice, I n! case the Contni1tce tfinds a 
1)1 ob(aLwnci, SNot YLI Fit', ii shall i ccoi d i easons foi thc SdflIC 

H' 	
I 

10 PROBATION 	 I  
H 	' " 	 • 	

' 	'i: 

in the csc of probation, the Cominillcc should ilot determine the 
iclahve ginding ol olitceis but only dcicle whclhei they should be dcclued to 
have compicted the pi obalion stifactoi ily withiii the mcawiig of thc IFS 
(Viobation) Rules,1968 if the pcifounance of any p1OL)thoflC1I is not 
salisfacloiy, t1hc Coinimltcc may advise whclhei the pcuod of piobation should 
be , cxtchded oi whetlici he shioulu be disciiaigcd ftoin 'set vice, within the 
meaning of these Rules 

-'1 1, PROCEDURE TO BE FOLLOWED IN RESPECT OaOFF10ERS 
• AGAiNST WHOM 1SCIPL1NARY/CO'URT PROCEEDiNGS AR2 
PENDING OR WI-lOSE CONDUCT is UNDER INVES fIGATION 

I 	J 	 l 	 1 

At! tl'ic' thie 'f coi'isideritionof the'  cases of officers for' 
promotion, details of sucli' officers in 'the zone of consideration falling under the 
'lohlowing c egories should be specific(ally ': 'brought to the notice of the 
concerned Screening Conim1tes :-' 	• 	 ;' & / 	I 

Oflicis undLi susl)cilsIoIl,  

Officers iii respect of whom a ci trgcslict has been isucd and 	. 
d15Lphnu Y 1)1 ucct_diiigs 4, 1r e 

'I 



- / () OIfici ill lespeci of whom pi OS(cutio,j loi Cl illimal cli1ti gc is • 	
pending, 	

•. 	 ;, 	 • 	 • 	 4, 
• 	 • 	• 	

0 	 , 	 ., 

• ~̀ .T.2 	The. Scrcning 
. Conuuiee .shall assess j  the suitability' of the officers COining within 1[io purview of the circumsiunces. 	1ncniiond '1 above, alongwjtli oilier eligible candidates, without thking ,. 	 intoonsidcratithi the disciplinaiy C1SC/Cujjj1j1iaI prosecution which is pending. The assessment of  tile 

. Coninitteeincluujjig "Unfit for Pro1notjoi" and the grading aardedby":jt will be kept ii a scaled 	cover.' TI cover will be Superscribed "FINDINGS • REGARDING THE 
SUITABILrFY FOR PROMOTION TO THE SCALE OF ...... 

	

1USPECT 01? SI'UU.I.,.W. 	NOT To BE OPENED TILL THE- TERMINATION OF TUE DISCipLjNAJy 	CASE/CN PROSECUTION AGNST SI-IRI 	

..........,.. 	 ...... " The proceedings, of thc • Committee need dnly con thin the not "THE FINDINGS ARE CONTAiNED 1N • TUE ATTAI-IED SEALED COVER." The same procedure 'will be adopted by the subsequent Scrcning Coniiitic5, till 
• th 

' disciplinary casc/cvi1flhji1 PtOSeculioii. agaiust the officer Ccnccriied is' Colieluded: 

• 	12. ADV1RS1, lEMARKS' 	• 

• 	12.1 	Whcie adverse thniarks in the Confidential Report of the officer concerned 	
hjjj this fact should be taken note of by the &-111111i  

	

LLec while assessing * the 	$ ' 

s4ilability of the officer for P1'01110 iiofl/confir111.iljqn 	in a case where a Icelsioll bii the VCI)I'CsClltatioli of an officer against UdVCLC.
• 	 remarks has not been tak 	or the time alloed for submjssj011 of 	reprcscfltitjofl is not over, •,the Coiinitte& may" defer (lie COflS1djitj0iüf the case until adecisjon on the rcprcscntatjoii is arrived at. 

0 
•  12.2 An officer whose incrcinnts have been wlt!'the!d or who has bcn reduced to a lower stage in the tiiiie-sca Ic, cannot be considered on that account to • be ineligible for prowolioii as the specific 1)clnlltY of witldiolding promotion 

has not becil imposed on him. 'flic suitability of the officer foi ,.'promotiou should be assessed by the Comiiiittee as and when occasions arisc Thcy.wihl tdcc into account the eiI'cujflstajiccs lCadii) to the unposition of (lie, penally and • decide whcti'i,v 	the light of overall Service records of the officer and the fact of 
the iInposi lion of the' penalty, he should be considered for proi lotion dl Even where the Coi'niuittec 	considers that despite the penalty the officer is suitable for proinotioii, the ojj,  

	

llJ1iUL 	
• 	

0 



F 

	

I Q 	
) 	) H 	 f 

• 13. VAL1DII'y. OF THE C0111''EE PROCEEDINGS WIUN áLU 
MEIvII3JR IS AU SENT 

1i such cases ud j ' i ovided tihil the Chan man was not absciit, (lie Il oLcedtn 	of (lie Conuffi ((cc bhall be lca11y followed und caii be actbd llpoii, it should, however, be ensured Uiat the 	inewbcj was d uly 

	

iLCd but hic 	: • • 	
ibscntcj hiimclf for one rcasoii or the oilier and thcre was no 

dc1 ibrater atteinj , 

	

• 	to ecJude hiui 	om 	the COI11L1]1t(CC'S • 	 beradl 	and providcd further t1t (lie ipajority 	of 11w members conslitutii)g (he Cominj 	represented in the: IUCCILUg 

1'ROCLSING 0F RLC0IVIrVAJNDA1I0N3 OF TiLE COMMflEES 

	

14. 1 	The lCCOII 1 LIICI1(IULIOIJS of (he Comniiiittc 	arc  and should be duly, p 	 advisoiy ii nature • 	 laced befo re the State Govcrjunetit ,  for, ap)rOva1:Thic 1 .e  may, hooycj, be ocasioiis when the State Goveniin1 I. 
find it Iecesy 'to I (hlsagi cc with the 	1 ccomwen(ht(iojls In any casc, howcvcj the 

dccISLOfl to agree or disagree with the rccomincndatjoiis should be taken witlihi a petiod of 3 mouths 
from We dale the Conjinjitce forwards its recominciidtljoiis: 	I 

	

14.2 	Where the Slate Gdv.c11111jcz1t Proposes to (lisagrce \il1i the fCColnlnctldatjoiis of the Coinmjjtcc ii may refer the 	ina11c agai to (lie Conijit0 	for rcconsidcraljoii 	of their earlier 	Iccon]mncjida(joiis If. the Coflimittee r-itcra1es its earlier 	rCconiIflcndLffloI)5 	iviiig also the rusoiis in 
• SUj)j)Ort thereof; 11w State Goveijmcjii shall take a decision either to accept 

Or tc'. vary the reeom1m1cI1(latioiis of the Conuiiittce,? by giving reasons to be recorded in wt iluig, and such a dcisi0 shall be final 

15, VG11ANCE CLEAINCE WHILE IMPLEMEI'1NG TIJE"'• 
COMMITTEE RECOMIVtENDATIONS 

	

A elearajice froimi vigilan 	ang ce 	le should be available before indng actual 	promo (jam1 or 	
of pfiIccrs approved by tlic Committee to •' 

	

• 	ensure thai no dLSCIplilIary S 	proccediiigs 	are pending against Uic 4 , OffiCerS, Coflccjmicd 

16 OIWER iN WIIICJI PROMO fIONS TO 13E tvIADE 

The ofliccrs placed in the appIoc(I panels for Pwilloliozi ar' to be considcich 	
Ibr appoilitniejit to higher grades in the order of thieii inter-se 

l)Osition iii Ulerespeelive panels, except • 	
in cases whieje d1cil)hiIiui•y/cout.t proccediLigs arc pcnd imig against LW. 0 flicer. The proceduue to be adoptcd in cases 

.5 	

;•• 

• 	 •• 



p -- 	 - 	 -- 	 - 	
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• 	 ' 	
f" 	 . 

of ofliccis againsi whom disciphnaiy/couj piocccdings arc pending has been laid down in the succcding paragraphs. 	 • 

17, PROMOj1ON OP OFFICERS ON DEPUTAnIION I jI 	1 

I 	 I 	 I 	 t 	 I 

if. a puicl contains the name of an officer who is. away from the cadic 1aud IS (  on deputation in public inteiest'foi a peuod exceeding one yeai, 
IL1CIUCIWg an ollicci who has gone 011 study leave/ti aining, (he offiçci 'sli11 be eligible )  foi his lcguning' the tClfll)QLauJy_lost promotion iii the highcl (  giade on liis •rturm to thQca(lre. it. has' to 1. be borne in mind that seniority of iiioiiibci's of 
mdi an' Foi est Set vice which is nuttahly fixed, is not to undcx go y '  change 
tluoughout (lieu cat cci and eu ly oi latel)Ioniotjoli of an olficci vis-a-yis oUici 
officci () in a pii ticulat gi ade jt to have no impact on tliqu i spnlouty. 'Uicico1, 	suUi 	an othcci ncd not ' be ' ieconsidcjcd by. a 	flesh 
Committee, if subscqucnty held, while lie contuiucs to be on dcputatioiilstudy 
lca\'c/tI ailing This woulçl b u-i cspcclive of 111? fact wheUtci ot not lie has got 
the benefit of pi ofauna plomo(ion unclek the 'Next-]) chow Rule' 

/ I I 

/ 18. SEALED COE1 CASES -, ACTION AFTER COMPLETION, OF 
DISC1PL1NAy/cJIJNAL PROSECU1ION7 

	

13 1 	lIthe j)ioCeedmgs of the Coinniittce  for piomo Lion C0nLaj Endings in a pealed 	'Covet', 	qn coiic1ujoii Of the 	;j it liSCi)hi1u1i'y 	.. Casc/ci'itniiial P 1
'OSccuiion, (lie sealed cover or covers shall be oiencd. in ease (he olT[icei' is 

completely exoncialeci, the due date of his J)lOmotioji will be detcimined with 
icfciencc 1 Lo, the Endings of the 	 ni Scicciing Comittee 1  kept in sealed COVCl/COVCIS and 

1 with idfcicn, to the date of IMolnotion of ins-next junioi on the basis of 
such findings The office17  shall be pioinoted I even if ii icquucs to ievcit the 
Juniot-most officiating peison, Such' IJiomotlon would be with 'iefciencc to the 
dale of promo lion of his junior and in these cases, the officer villbe, pz;i ai'reai's 

• 	of salary. and allowances. 	1 	 . 	 . 	

. 	 ' 	 I, 	 •' 

1 1  8 	I; 	 l)eia1ty is imposed on the officr :tS a i'esuhlof the disciphiiary 
IMOccodings oi if he is found guilty ill (lie duininal llosccutloii dgdlnbt hun, the 
findings of the scaled COVCV/COVCIS shall 	not be.actcd upon. His case for 
1)i'owoion may be considered by (lie  1I.Cxt Screening Coniiintçcc in the normal 
C()1Il'SC, having regard to .thie PC1it1LY inipused Oil him. iii such cases, the (juction 
of aii'eai's' may be decided by taking itilo account all the facts and 

• 	cii.'cums(ancc of the d;cipJ inary/criulillal procecdings: Where ari'cars of sahuy 
C. 	l)11 (hereof aic dciiied, the i'cuoii for doing so shall be recorded. 	. 

r 1 	

I 	 •.- 	. 	

I..,.. 
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4 19 iQUARFERLYREVmW OF SEALED COYERASES  
/ 	

•• ..:•.•' 	 ' 

	

'' 	•.;\ ', 
11 is ncccssaiv to ensure that tlic disciplinary qasc/criir4a1 

pi oeculion iult luiLci dLuuis 1  an ollicci is not. unduly pi o1oned uudl 	_10%fix pfit t 
to cxped4ous1y finalize' tlie proceedings't • 	are tkcn so that the p*d fp 
keeping the eues uL oLJ,'icer; Ui ;eIed eovcr/covcis is liwi led t( 	(he L)al'e!JL 
flhiflhLflUUi. The, CO.UCCrncç[ Slate ' Governments. shull comprchcnsifvcly review 
suLhs cases OLi the CXii ofthice months fioni the date ofconvcmnng of Uc flist 
SLI cwiig commni lIce which had udj udged his suitubihty and kept its fimidings in 
the scaled covei Such a ic low should be done . subsequcnlly alsb mfIci evety 
thuec mouths, The rvicw shah, ;' 	tcr-a 	covc the progress ma U e t 

thc (h!scLpi wat y pi occcdings/ct muuual pm oscculion umi fin hiLt mcusum c i cqun cd 
to 'be taken to expedite their coinpleiioz1. The malcrial/eviclencc collccIed'in the. 
investigations would also be scrutiiiised to deçerminc in cases mvolvng suspension 

• whether there is' a prima-fade .asc fbr, initiating disciplinary, action ci' sanctioning 
'prosecution against' the offi c' er .. . J .f as arcsult oI.suchi a review, tile StatcGovt. 
comes to a conclusion that there k ptimnr 1icic no case, the saled covcr'vould be 

• ()pCl'lcd and the oiiccr eom'iccriccl would be given his, 1clue 1rothotiomi with reference 
to the postiwn asi gncd to him by the DPC 

Same 	pioceduic 	is 	to 	be 	tollowed in considciumg the CdSC5 of 
confimniatjou. 

• •: 20. AD_i-iO_c PROMOTIONS IN'CASES W11E1 1J3 D1SC1PLINARY 
PRO CEEDINGS/C1UMINAL PROSECUTIONS U3 PItOLONGED. 

1' 	 I 

As appomlmnent of the incmbets of tbc Immdtuu foicst Scm vice 1ovauous 
grades is nia.lc on regular basis and thc'provision of one-lime' con1inuhtion exists, , 
in then 	5ds, (he coflcpl o1 ant of ad hoc i  omotign i dmcn to (hem Unlike 
Ccutiul Govcinmncnl scr ants, ad hoc P1d1110t10fl5 ate not_tot bealio wed mn thicit 
cases even if time disciplinary cases/criminal prosecutions instituted agaiust'thcm 
are found to have been.proioncd. in their cases, on1y, quarterly rcvicof their ! 

"disciphinaty/critnival cases is to be undertaken and efforts , are to, be. made to 
expedite their comnpieliomi. 	",, 	 • 	 , 	 ' 	' 

21. SEALED COVER PROCEDURE APP1OABLE TO QF11çERS iN. 11  
"WHOSE CASES CONTINGENCIES OF PA1A 1 1,1 SUPi,AiUSE 

BEFORE ACTUAL' PROMOJ'ION.  

hi 	
tlic udC of vli oIl IL Li 	I LcOJlUilCndcd lot 1)1 oiuoliui 	by tho 

Screening Coti 'in 111cc where any of the circu111s1ancc 	mnctiliomied in para 1 
above arise bel'omc actual 	prouuiolioti, 	scaled 	cover '  l)!oec(I 1 rc would', be 



- 	
- 	 / OF 

	

The subsequent ' '.' 	Comn-iittcc shall assess the suitabilitIIof 
such oIfi'pis doug with othci eligible candidat.e and place thou assessmcni' in 

/ 1e(lc% ovei. The sedled coveu/coveis will be opened on conclusion of the 
disciplinary casc/cuminal piosecutuon In case theofflcei is completely,  

XOflCL a(cd, he WOUl(l ,. be' pi niotcd as l)CI the pi ocedut C outlines, in pat a ' 1 8 
tbove itid the question, of grani'of arrcats wu1il uhio be decided accôrditgly. 
If i any penally is imposed Upon hun as a iesult of the disciplinary 
proceedings or i lie is lound guilty in the cruninal prosecution agaiiistYhiin,' the 
findings of thescaicci . cover shall not bacied upbn, as outlined in pauia 18.2 
'above.'  

: 	

;. 	 ': 	.. •. 

	

:, 	 ' 	 ' 

22, •VALU)11'Y OF THE PANEL' ' 	- 	. " - .' '• 
• 	,' 	 . 	 '. 

A l)aulCi for l)rOnd1ion, 4 ecpmmcned by the Committee and 
approved by the State Governments shall be valid.-till all the officers placed in the 
panel have bect'i promoted. This will, of course, exclide 'officers' whd auc away 
on dCPUL4,Aion bul they do not opt to rejoin the cad.rp,in the higher post oi'arc on 
slucly leave or training.  

1' 

23. REVIEW COMMITTEE MEETING .•'. .' 	 ' 	 '' 

-''':1'.' 	' 	';• 	.. 	I . 

23.1 '' The proceedings of any Coniiñitice may ber eviewed 'oniy if the' 
Committee had not taken all the theterial facl.s into, consideration or', if material 
fuels were .not brought to their notk or if there , were grave efi:o,rS in tic 
procedure followed by tlieni '' Special review ruia 'also be done,.. in, cases 
where ,, ac1vcsc remurks in an officer's' ACRs are exj3iingcd or modfid. The 
Review Comnil1c'c would consider onlthose officers who were eligible as 'on the 
dale of meeting of the Oriiuial Corninillee. They would also restrict their 
scruliriy of the ACRs for the period rlevanl to the first Committee meeting. if 
any adverse rpmarks relating to the relevant period were toiicd downs or 
eXpunged, the modified ACRs \should be considered as if the original. 
udvcre reiark did not exist ui,aIl. J3efore doing so, the nppoinLhig authority 

would isc the relevant cases with a view to'decidc whether or • not a 
reVIe\V by the Committee is justified, keqpiug in mind the nature of the adverse 
remarks toned clown or expunged. While considering a deferred case Or review 
of the ease of a superseded offier, if the Comniiltee liuds the officer fit for 

• 1)L'11t0U0['1/C01 LIIU! WtIR)1 , it WO!l(l 	1)lace hUll at time 	apprO)L'iatC phice in The 
rcle\'aLlt I)aneI alien Liking iito account Ihe' toncd-dpwn iClUitUkS 01' cxputited 

leInaLks, US the c:e iniy 

23.2 	If We officers placed junior to time above-said ofli'cei' have been 
promoted, lime 1ui.lrshouht be pLTOmOtC(l immediately and if there is, no vaaiicy, 

the junior-most pens 611' ofliciatiiig in 'time 	higher grade should be reverted to 



S 	 . S 	 • 	
._ 	. 

I 	 I 	 1 	
s. 	• 

tcLowmOdtlC 
him Oi pkoinotlofl, his pay should be fixed t the, 

bt4gC 

liav icached had he been promote( floi the date tli offldcr, 
imuicdiatcly 1 . be1;Y 

bun 'VaS 'SO pLOiflOtCd, bul 

lii the CUC Of 	o1iflU11U101, if the OfUCcA '011cind 15 iCcoifltfleD 	foi1 

coiiUiilWtiOLl oil the bus of it icyhew, he uhiould lie eoi imed fLOU the due ate 

'a 24 AVAILA13IL1rIY O1 yACANCIES 	
a 

Whenever proiflolioUS ae vacancy based; while compütifl 	
'tho''r .ii I 

availabip vacaiieiesior filling up the san:.e by promoting officers placed in 
pallel care should be taken to ensurc that the. 1o1çi . cx-çl:e pos(s cretéd in 

va!'iO ItS 
rcide.s for (lie j,wposc do not exceqcl in 'juin (lie ,1niissib1c 

t qztth 'of' 

Sta(C 	:.'fl 	., ' 	:., 	 •, 	

, 	\. 

Depulotion Rcc' vc 
indicated in the iespecliVC Cathe SchduICS Pi OV1iO!J of 

/ ule 9(7 of 1/ic iFS PoyRulCS, i968 would also i cqut! e to be followed while 

nakmg pi,9motwIlS ui the luighcst 	giade of th'
e Scivice ' 	 \l 

	

- 	•' 	 ': 	•' 	:-. 	- 	'I' 	a) ' 	'• 	• I 	• 	 a' 	 ' 
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25. SUI)ERSESSIONOI' O1iuiCERS 	•'.' 

alt officer las not been jiicluded in the 	for .}?UOfl?OtlOfl 
to  

any of he gidcs, the detadcd icasonS foi lus" supeiSCSSIOfl may be ecoided 
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CENTRAL ' AD 1 NIS TRATIV £ TRIBUNAL V  GU%JA HAIl BENCH A 
Original Application No0 187 of 2001 

Date of Urdor 2 This is the 22nd Day otlay, 2001  

• •/ 	•H 
•The Hori'blG hr. Justice O..N.Chowdhury, Vice-'Chairan. 

The Hon'bieMr.K.K.ShaZi1a, AdtuinistrativeP1asbar. 

• 	b 	0 	 • 

t 

Sh ri 1 B a lvi nder . Singh 1dS 
Principal Chief Coraervubor 
or Forests, P%cghalay, 
Sylvan Houso, 	 - ••— - 
Lower Lachueiere, Shillong 	 ... Applicant; 

By Advocate Pr. S. a. Sen 	 ti 

Union of India, 
.repreeented through 
the Ministry of £nvironent 
and.-roreste, Paryavran Bhawan, 
C.G.O. Coaiplex, Lodi Road, 
New Q elhi -110 003. 

The Secretary 	 .hit 
to the Governaant of India, 
Miniatry of £nvironmsnt and 
Forests, Paryavarafl Ohawan, 
C.G.0, Coaplex, Lodi Road, 

110 003. 

Stats otMeghslaya, 
• 	/'-; 	 Represented thrigh 

the Secretary, Goverf%Inant of 
eghalays, Forests and EnvironKIeIt 

• 	- 	153Depatt35flt 	 _00 

0: 	 JShillonQ ... ' 793 .  001. 	 .., 	Respondents. 

Aqdl.CG.S.C., 
rs 8.Dutt.a, Govt. Ac1v:cat, Msgha1*ya.. 

• 	 ORDER 
- - 

Thi3 application is uoder Section 19 of the 

Administrative Tribunals, 1985 asking for a direction to 

• 	 consider the case o r the applicant for the proeotion to 

G€cral of rorsts and Special. the pest oP 1nopect  

Secretary (prs3antly rerQsignated as Director General o f 

(filly/f 	
Ctdo.2 

V(tt 
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Forests and S pecial S ecretary) • In this application, 

th!appUcant submitted .that,hais the eenioro 	lndian • . :• 
S 

Forest Service Ofti.cer serving in the country (aJJ.oted 	4. 

to the year 1964). He is. presently aervjngs Principal 
.....-.•. 	 . 	'S., 

Chiit Conservator of Foieots, eghalaya. hera.thspoet' 
r.,. 	. 	. 

of Inspector Goneral of Iorests..and Special.Seoretary 

to the Governant of India, Ministry of 	or*ont and 	• . 	•.. 
Foreate, fell vacant on 30-.1 1-96 a DPC was hold and a 	:• 

panel of three suitable 1 ncixan Fdrast Service OfPicera 	- 

iro made. The concerned authority recommended tho name 

- 	 of the applicant to the appointment Committee for ppoint- a
-  

mont ae1nopactor General of Forests and Special Seers" 	
; - 

tary to the Govsrnent of India, tiiiiet5 ry of 9vLroant' 

	

nd Forests. Consequent to the recommendation thecon.. 	r 

• 	' carnad authority sought for the Vigilance Clearance 

Certificate from the Forest Sacretary to the Government 

of Msghalaya. The Governient of Meghalays expressed it5" 

inability to grant vigilance clearance on the frounds, 

that a Cocamission of Inquiry was in progress pertaining 
	- 

to the investigation of the allegations of lzge scale 

illicit falling of trees and theft of timber therao 

and encroachment of Govt. land in the Reserved Forest 

under Dainadubi Range of Garo Hill. Forests Division, 

Tura. 
LI 

2, 	The Govarnent of PIeghalaya, as a matter of 

fact ordered an Inquiry against the applicant under 

Rule 8 of the All India Services (Discipline and Appeal). 

Because of the non—submission of the Vigilance Clearance 

Certificate, the applicant Was passed over and next 

Qfficar in the panel Shri C.P.Oberoi, I.F.S. an Officer 
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junior to him was preferred. It has now been stated that 
'• 	,, 	•••i.i 	. 	 . 

the disciplinary Proceeding was conducted,th. applicant. 

was exonerated and vide order dated 85-2001, Forest and 
• 	 ,• 	 ... 	 ) 	 0 	 • 	 . 	 . 	 . 	 I  nviroruuent Doptt,, Govt. of M eghalaya cleared the name 

$ 

. 	

$0 

of the applicant. The present incumbent (Iipector..Gen... 

ral of Forests and Special Secretary) is also to aupeza-. 
t$ 	t 	

L 
i nriate on 31-5..201. By courticatjon dated 1-:!-2001, 

• 	* 	
* 	 i.; 

Ministry of Lnvironraent and Foreata, Government of India 

	

•'.. 	 •• 	 . • 	
. 	 inforiiad the Chief Secretary to the Govt. of Meghalay. ..................................... 

............,. 	. 	 . 	. 	. t: 	• 

that the Ministry ot,Cavjrorusent and Forests had decided -- 
•00•• 	 ;e 	 • 	 ,. 	 • 4 

• 	 to undertak, the ex.zciae of eolectionofari Officor for 
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the poet of Direclor General of roreats and Special Sic:.-

tory and amongst the candidates the applicant'5 name was  

also under conaideration •  The Government of India accor-

dihgly, uked for the following infoation :- 

• 

0• 	
• 

..,• 
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iii) •  

Willir,gAess of the officer to serve on 	•. - 
central deputation as Director General 	

•0, 

of Forests and Special Secretary and 
also the willingfias5 of the State Go-. 
verrent to spare the services of the 
officer(8) in the event of his selection ; 

Vigilance Clearance ; 

lntegrity Certificate. 

ThU Covernent of Meghalaye, in turn, infored the 

Government of India vids letter dated 15-3-.2001 abáut 

- the consent and 4llingness or the officer to surve on 

Centrzi. deputation. By the said letber the Govt. of Piegha-

laya also informed that it would release the officer, if 

selected for the appointxaent By the said commánication, 

the Govt. of Pioghalaya, said that vigilance clearance was 

being submitted shortly. The disciplinary proceeding again- 

st the applicant dropped on 8-3-2001 and Govt 1  of Meghalaya, 

0 	

0 	 • 	
0 	 • 	 . 
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by, its councation dated 8-5-2001 Bent back the Vigi.r- 
- 

laca Clearance Certificate to the rospondonts.' 
p 	 / 	 ' 

3, 	By this application the applicant now sought 

for a direction on the respondents to consider his case 

for the poøt since as an 85.2001 he ua eligible to. -- 

be considered. Mr. 5R.Sen, Learned Senior counsel appear-

ing for the applicant submitted that tb&applicant had 
/ J. 

already eubaitted a reproaantatiaq before the authority ¶i 
narrating all his QrievanCBs. Since he had made a r,- 

-, 
presentation, we are of the opinion that his repreasnta 

tion je.atleast requirodto be considered. 
I  

4. 	U. have heard Mr. 8. C. Pathak, learned Addi. 

C..S.C, appearing for the respondents No.1 & 2 ad 

Nrs. 8. Dutta, learned Govt. Advocate tppearihg for the 

5tate 0ftsgh$laya. Considering all the aspects of the 

)ystter, we are air the opinion that ends of justice 

S 	 I. 

, wild be aet if, us direct the authorities to consider- 
- , 

the case or the applicant as per his representatiOn 

filed on 9-520019 Accordingly, we direct the respon-

dents to consider5  the representation of theapPliCaflt 

submitted on 9.-5-2001 and pass necessary order thereon. 

The applicant may also submit a fresh representation. 

narrating all his grievrancesp preferably, withjn tan 

daysfrom today. The epplicarit is directed to.subit 

a copy of the representation dated 95.2001 alongwith 

this order of this Tribunal to enable the respondents 

to cunsider 1i3 Case as per law within ten days. The 

re3pondefltS are also directed to consider and dispos8 

tha said rrr9sUntatiOfl preferably within two months 

Coritd. 



i s 	 .. 	 .. 	 . ...- 	 S.-- -.  

I- 

S 

from the receipt or the order as per law. Till complo-

• 	•.tion of the afor63eid exetaie, we order upofl the 

reepondente not to make the regular appoirtPOOflt in the 
t 	 . 

of Foreate andSpsoi*l Sooro-

taxy  tok the GpvPrnment or India when the said poet falls 

vaaant on 51105..2001 on the euppsranriiation of Shri C. 

P. Oberoi, Direotor General of toreate and Speoiai 

Seortary to the Govt. or India. 

With thia, the application .ccordiflQly etanda 

diapoesd of'. No order ao to ooeto. 

' S 	 'S 
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i V1CCCHA1RMAN 
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Government of Meg halaya 
Office of the Principal Chief Conservator of Forests, 

Meghalaya; Shillong, 

No. MPG. .24 
	

Dated Shiflong 26th May 2001 

From, 
Balvinder Singh IFS, 
Principal Chief Conservator Forests, 
Meghalaya; Shillong. 

To, 
The Secretary. to the Government of India 
Ministry of Environment of Forests; 
Paryavaran Bhawan, C.G.O. Complex 
Lodhi Road; New Delhi -110003 

Sub: Selection of an I.F.S. officer for appointment to the post of Director 
Genérl of Forests & Special Secretary, Ministry of Environment & 
Forests regarding. 

Ret: Direction of Central Administrative Tribunal Guwahati Bench, vide 
their order dated 22nd of May 2001 in original Application No. 187 of 
2001 - Submission of fresh application. 

Sir, 
Inviting reference to the subject and direction of Central 

Administrative Tribunal, Guwahati Bench order dated 22nd of May 2001 in 
original application No. 187 of 2001, (A copy of this order is enclosed as 
Annexure - 1) I have the honour to submit herewith my fresh representation, 
narrating all grievances as under: - 

Shri Mdhammed Faizuddin Ahmed Indian Forest service, Inspector 
General of Forests & Special Secretary to the Government of India, 
Ministry of Environment & Forests proceeded on superannuation on 
30-11-1996. 

Before his superannuation i.e. 30.11.1996, Ministry of Environment & 
Forests, Government of India, on the basis of the recommendations of 
the Departmental Promotion Committee of Secretaries to Government 
of India, meeting held on 18.11.1996, made a panel of three suitable 
Indian Forest Service officers and recommended the name of' Shri 
Balvind?r Singh, l.F.S, to the appointment Committee (A.C.C), for 
appointment as Inspector General of Forests & Special Secretary to the 
Governrent of India, Ministr' of Environment & Forests. 

( 
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/4. 

To the best of my knowledge the Appointment Committee (A.C.C) also 
cleared the name of Shri Balvinder Singh I.F.S., for his appointment to 
the above said post. 

Consequent to the Completion of the above stated process, Ministry of 
Environment & Forests, Government of India, vide their express: 
Telegram F. No. 12034/3/96 - IFS - I, dated 10th January 1997 (copy 
enclosed4v Annexure - 2) asked for submission of state Vigilance 
clearnence, Willingness of the officer with up-to-date Bio-data, from the 
Forest Secretary to the Government of Meghalaya, since the, 
candidature of .Shri Balvinder Singh, I.F.S. (Assam-Meghalaya-1964) 
was being considered for appointment at the level of Secretary or 
equivalent posts under Central Government. 

/ 
4,  

Since a copy of Express Telegram F.No. 12034/3/96 - I.F.S. - I dated 
10th January 1997 was also endorsed to Shri Balvinder Singh, IFS, 
Principal Chief Conservator of Forests, Government of Meghalaya, 
Shillong, therefore, Shri Balvinder Singh, IFS, submitted his willingness 
for appointment at the level of Secretary or equivalent posts under 
Central Government and requested the Principal Secretary to the 
Government of Meghalaya, Forests & Environment Department for 
submission of state Vigilance clearance, on top most priority. A copy of 
my letter No. MPG . 24 dated 27.01.1997 is enclosed as Annexure -3. 

At this stage Government of Meghalaya, did not submit the State 
Vigilance Clearance and other Certificates for reasons best known to 
the State Government and Government of India. 

Thereafter Government of Meghalaya, Forests & Environment 
Department vide their Notification No. FOR. 58/97/6 dated 16th June, 
1997 ordered an enquiry against Shri Balvinder Singh I.F.S, Principal', 
Chief Conservator of Forests, Meghalaya, under Rule - 8 of the All 
India Services (Discipline & Appeal) Rules, 1969 read with Article -3 II 
of the Constitution of India. 

Consequent to the non-submission of vigilance clearance certificate by 
the Government of Meghalaya, Shri Balvinder Singh IFS, Principal 
Chief Conservator of Forests was deprived of his appointment to the 
Govt. of India, at the level of Secretary or equivalent posts. 

As a result of the above stated circumstances, to the best of my 
knowledge, the Committee of Secretaries to Govt. of India again met 
on 27th of January, 1997 to resolve the issue of selection to the post of 
I.G.F. & Special Secretary to Govt. of India: In this meeting, the name 
of Shri Balvinder Singh I.F.S, was dropped and the name of the next 
officer in the Panel prepared on 18.11.1996, recommended for 
appointment in the above said post. Finally Shri C.P. Oberoi I.F.S was 
appointed as I.G.F. & Special Secretary to Govt. of India, Miristry of 
Environment forests w.e.fr. 27.02.1997 (A.N). 	 1 



• I 

10. Shri C.P. Oberoi, IFS is to superannuate on 31.05.2001. Govt. of India, 
Ministry of Environment & Forests, vide their letter No. A. 12026/3/2000 
- IFS - I, dated 1st March 2001, informed the Chief Secretary to the 
Govt. of Meghalaya that the name of Shri Balvinder Singh IFS, serving 
in the state of Meghalaya is among the candidates under Consideration 
for the posts of Director General of Forests & Special .Secretary, 
MOEF, Govt. of India and asked for Submission of the following 
information/documents to the Ministry at the earliest by 15th March 
2001. 

(i) 	Willingness of the Officer to Serve oil Central• 
Deputation as Director General of Forests & Special 
Secretary and also the Willingness of the State Govt. to 
spare the services of the officer (s) in the event of his 
selection. 

Vigilance clearance. 

Integrity Certificate 

A copy of above stated letter, is enclosed as Annexure - 4 

11. Government of Meghalaya, vide their fetter No. RCC. 13/93/269 dated 
15th March 2001 informed Govt. of India, Minstry of Environment & 
Forests that Shri Balvinder Singh IFS (AM-64) has given in writing his 
consent and Willingness to serve on Central Deputation as Director 
General of Forests & Special Secretary. The State Govt. will release 
the officer, if selected for such appointment. The State Govt.further 
informed that a separate report onvigilance clearanceand Integrity of 
the Officer is being submitted shortly. A copy of the above said letter is 
enclosed as Ailnexure - 5. 

12. A State delegation lead by the Hon'ble finance Minister Meghalaya, 
visited China to study the latest developments in the cultivation and 

• industrial uses of Bamboo, w.e.f 16th April 2001 to 29th April 2001. The 
following officers were• aso members included in the above said 
deIegtion and were outside the country on official tour to China with 
effectfrom 16th April2001 to 29th April 2001. 

Chief Secretary to the Government of Meghalaya. 

Principal Secretary to the Government of Meghalaya, Forests 
Environment Department. 

Principal Chief Conservator of Forests; Meghalaya. 

13. After return from China, Principal Secretary to the Government of 
Meghalaya,, Forests & Environment Department processed alIt the 



papers desired by the Govt. of India Vide their letter No. A' 
12026/3/2000 IFS - I, dated 1st March 2001 and Consequently the 
Chief Secretary to the Govt. of . Meghalaya, ,vide his ,.D.O, No. 
CS/FORJ200I dated 0805.2001 submitted vigilance clearance and 
Integrity certificate to the Govt. of India, MOEF, on08.05.2001, through 
fax and through a spebial messenger, rushed the papers to New Delhi 
for delivery of post copy on 09.05.2001. ' 

It is learnt that departmental promotion committee of the Secretaries to 
the Govt. of India met on 30th April 2001, for recommending the names 
of suitable Indian Forest Service officers for appointment to the post of 
Director General of Forests & Special Secretary to the Govt. of India. In 
the process, the name of Shri Balvinder. Singh I.F.S. was 
dropped/excluded for want of non-submission of vigilance clearance 
and lntegrity'certificate by the State'Govt. 

'Vide my letter No. MPG, 24 dated 9th May, 2001, I submitted, a 
representation to the 'Secretary to the Govt. of India, Ministry of 
Environment & Forests New Delhi, that since the 'State Government 
was pleased to issue vigilance clearance and Integrity certificate after 
concluding the disciplinary proceedings pending against me, and 
exonerating me fully of all the charges, therefore, since I was the only 
officer recommended for appointment to the post of Inspector General 
of Forests & Special Secretary to the Government of India (now re-
designated as Director General of Forests) on the basis of the 
recommendation of the Departmental Promotion Committee of 
Secretaries to the Government of India, MOEF, which met on 
18.11.1996, therefore I 'must be given appointment to the post of 

'Inspector General of Forests, Govt. of India, w.e.fr. ,the date 
appointment was made in faVour of my junior in the' panel i.e. Shri C.P. 
oberoi LF.S at present Director General of Forests& Special Secretary 
to the 'Govt. of India. (Due to superannuate on 30.05.2001). I fervently 
appeal to your goodself, to dispense justice to me on the basis of the 
Rules and law applicable.in my case after perusal of all related records 
since 11 have, been deprived of my rightful promotion from the year 
1996/1997, due to reasons not attributable to me. The Discipline & 
Appeal Rules and Guidelines are amply'clear about the manner in 
which relief is,to be granted to an incumbent on honourable conclusion 
of any disciplinary proceedings. 

'Anticipating your kind consideration. ' 

Yours faithfully 

/. 

(BALVINDER'SINGH) 
Principal Chief Conservatorof Forests 

Meghalaya, Shillong. 



No MPG 24 (2) 	 Dated Shillong, 26th May 2001 

Copy to Vice Chairman, Central Administrative Tribunal, Guwahati Bench, 
in Compliance to their order dated 22nd Day of May, 2001 in 
original Application No 187 of 2001 

(BALVINDER SINGH) 
Principal Chief Conservator of Forests 

Meghalaya, Shillong 
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140 .FOI1 . 56/2001/30 	Dated Shillong,the 	 JU1y.,2001 

From . 	Und(jr. SScretry to t1e GoVt.of Megh,a1ya, 
Forests & Envtmnrnent Department. 

To . 	 B.Singh,IF 
Principal Chief Conservator of FOrests, 
Neghalaya,Shjllong. 	., 

Subject :- Selection of an I3 Officer forappointment 
to the POst of Director General of Forests 
nfld@pecial Secretary in the ilnistry of 
nYin)ri,nent & Forests- 1prèsentatjon of 

Shri Balvthder Singh,IFS. (.A.M 196+)reg. 

Sir, 

In inviting a reference to theNo,A. 12026/3/ 

2000-IFS-I dt. 2.7.2001 received from the Under becretayy 

to the (zovernlnent of Indta,l4inistry of inviroruijent & orests, 

New Delhi on the subject mentioned above, I am directed 
to forward herewith 8 CO:py of Order No.A- 12026/3/2000-
IFS-I dt. 29.6.2001 PS destrel by the Ministry. 

Yours f tthfully, 

Under &ecretary to the (joVt.of Meghal.y8, 
( 'Forests &LFbvLrnnment Depe rtment 

Memo NO.FOL. 56/2001/30-A Dated 8ht.l1ong,ho 	tTuy,20O1 
Copy forwarded to the Under 6  ecretary to the Govt.of 

indie,Ministry of Environment & Forests.,Paryvaran BhRvn, 
C.G.O.Complex,Lodhj kor1 New Delhi, 110003 for informtLon ___ 
with reference to the Ministry's letter mentioned above. 

By order etc., 

(1,Tc 	 Under Secretary to the Govt.of -  Megha1ay, 
11/111! 	 . Forests .& &1vironmnent iparttnent 

. a • a a 
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G0Vi1(N14LT OF INDIA 
MINIJ raY OF INVIRONi4iNT & FORESTS 
PARYAVAAN BILAVAN C.G.O. CbI4PLEX 

LODII RcAD,NiW DELHI..110003 

A.1202E)/3/2000-IF3-I 

July 2 1 2001/ 

ThePrtnctpnl Secretary(Forests) 
Government of Meghalnya , 
ecretnrint, 

ShLLlong -793001  

Subject ;- ielection of an IFS officer for appointment to the 
post of Director General of Forests and Special 

• 	 ecretaryin the Ministry of nv0Lrontnent nd Fo rests_ 
- 19 eon of bhnt 

Sir, 

In directe.i-to refer to the order dt.22nd 
May,2001 of the Ran ble Guwahati Bench of the cent'1 Administrative 
Tribunel in OA.187/2001 in the matter of hri Balvinzler Singh 
vs .Un ionof india & others and to representations bearing NO. 
MPG,2 dt.9.5.2001  and NO.MPG.2+ dt. 26.5.200 1  from Shri. Balvinder 
Singh IFS (AM: 6+) on the above subject and to send herewith 
two copies of this Minis try'.S Order of oven bumber dt. 29.6.2001 
disposing of the representations of the hember of the Service 
ad directèc by the don.'ble Tribunal Bench vide its Order dt.22.5.200 1  
It is requested that one copy of the order may please be served 
on Shri l3alvindor Stngh,IFS (All: 196k-) tider dti acknowledgement, 
which may please be forwarded to the Ministry for record. 

Yours faithfulLy, 

( G.P.Hidr) 
Under Secretaryto the Govt,of IndIA  

lncl •: as above. 



No.A-1202613/2000 - IFS— I 

• 	 Ministry of Environment & Forests 
Paryavaran Bhawan, CGO Complex, 

Lodi Road, New Delhi— 110003. 

June 29, 2001 

ORDER 

Whereas there is a post of Director. General of Forests & Special 
Secretary(DGF&SS) in the Ministry of Environment & Forests, New Delhi in the 
scale of pay of Rs.26,000I- fixed to be filled up on deputation tenure basis by an 
IFS Officer as per Central Staffing' Scheme of• the Ministry of Environment & 
Forests for Central Deputation Reserve posts for Indian Forest Sen/ice; and 

Whereas the post fell vacant on the afternoon of 31.5.2001 with 
superannuation of Shri C.P. Oberai, IFS (AGMUT: 64) and the Ministry' àf 
Environment & Forests is in the process of selection of a suitable IFS Officer for 
appointment to ,  the post of (DGF&SS); and 

Whereas Shri Balwinder Singh, IFS (AM:64) is one of the officers who 
expressed his willingness to serve on deputation at the Centre as DGF&SS and in 
respect of whprn the Government of Meg halaya has expressed their willingness to 
spare the services of the officer in the event of his selection as DGF&SSI but could 
not submit the vigilance clearance and integrity certificate till the Selection 
Committee met on 30.4.2001, but could send the same on May, 2001; and 

Whereas Shri Balwinder Singh, IFS (AM:64) subrni1ted a representation 
bearing No. MPG.24,"dated 09.5.2001 to the Ministry of Environment. & Forests 
stating that on the earlier occasion when the post fell vacant on 30.11.1996, he 
was selected for the post but could not be appointed to the post of DGF&SS as the 
State Goveinment of Meghalaya could not issue vigilance clearance and integrity 
certificate in respect of him at that time and has appealed for dispensing justice to 
him this time in the matter of giving consideration for selection for the post, which 
he was deprived of in 1996-97 for reasons not attributable to him; and 

Wheras the Ministry of Environment & Forests has also received a copy of 
the Order dated 22.5.2001 of the Hon'ble CAT Guwahati Bench in O.A. 
No.187/2001 in the matter of Baiwinder Singh Vs. Union of India and others, 
wherein the Hon'ble Tribunal Bnch while disposing of the said Application of Shri 
Baiwinder Sihgh, has directed the Ministry of Environment & FOrestS to consider 
the representation dated 09.5.2001 of the Applicant and pass necessary orders 
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• 	 theron. The Hon'ble Tribunal Bench has also permitted him to submit afresh 
representation preferably within ten days narrating his grievances and directed the 
Ministry of Environment & Forests to consider and dispose of the representation 
preferabIy--within two --months as per-law and till then .not to make regular 
appointment to the post of DGF&SS; and 

Whereas in pursuance of the relief given to him by the Hon'ble CAT Bench, 
Shri Batwinder Singh, IFS (AM:64) has submitted a fresh representation bearing 
No.MPG-24, dated 26.5.2001 wherein he has explained the circumstances under 
which although he was selected for the post of DGF&SS (then designated as 
IGF&SS) which fell vacant on 30.11.1996, he was not appointed to that post at 
that time because of non-submission of vigilance clearance and integrity certificate 
in his favour by the State Government due to institution of an enquiry against him 
under Rule 8 of the All India Services (Discipline & Appeal) Rules, 1969 read with 
Article 311 of the Constitution. This time also, when the post again fell vacant on 
31.5.2001 due to superannuation of Shri C.P. Oberai, in response to Ministry's 
query he has given his consent to serve as DGF&SS in the Ministry in the event of 
his selection and the State Government has also given their concurrence to spare 
his services in the event of his selection, but could not send the vigilance. 
clearance and integrity certificate before the Selection Committee met on 
30.4.2001, but only on 101h  May, 2001, due to which Shri Balwinder Singh, IFS 
apprehended that his name had been excluded/dropped from the selection. - He 
has also submitted in para 15 of his representation dated 26.5.2001 that since he 
was the only, officer recommended for appointment to the post of IGF&SS in / 
November 1996, therefore, he must be given appointment to the post of DGF&SSi 
with effect from the date of appointment of his junior, namely, Shri C.P. Oberai to' 
the post. / 

I,  

Now, both the representation dated 09.5.2001 and 26.5.2001 of Shri 
Baiwinder Singh, IFS (AM:64) have been carefully considered by the competent 
authority in the Minitry of Environment & Forests. As regards his apprehension 
that his name has been excluded/dropped from consideration by 'the Special 
Selection Committee for non-availability of vigilance clearance/integrity certificate 
at the timeof the meeting, SM Baiwinder Singh is infonned that notwithstanding 
the non-availability of these documents at the time of the meeting, his candidature 
has been duly considered on merit along with other candidates available for the  
post. His name has not been excluded from consideration on the ground of non-
availability of vigilance 1earance/iFTtty 	rtifi 	sreardshiscontention in 
para 15 of hiirepresentaflon, dated 26.5.2001 for his appointment to the post of 
DGF&SS from the date SM C.P. Oberai'was appointed on'the ground, that Shri 
C.P. Oberai is junior to him and he has been exonerated in the enquiry against 
him, Shri Baiwinder Singh, IS:is  informed that the proceedings of the Special 
Selection Committee meeting held on 18.11.1996 werd nullified due to non-receipt 
of vigilance clearance from the State Government of Meghalaya. ' The seco 



- 

( 

meeting of the Special Selection Committee was convened to make selection for 
the -post-ef-DGF&SS. As-such the argument extended that Shri Baiwinder Singh 

• should be given the benefit is not tenable: When Shri Balinder Singh was 
selected in 1996 for appointment to the post of IGF&.SS, butcould not be given 
vigilance clearance/integrity certificate by the State Government and therefOre,, 

• 	 could not be.appointd to the post, Shri CP. Oberai, IFS (AGMUT: 64) was duly 
• 	 selected bythe Selection Committee to hold thepost and he wasapproved,or 

appointment to the post With the appointment of Shn C P Oberai to the post of 
IGF&SS, Shri Baiwinder Singh, IFS lost his right for appointment to that post at • 
t at time 

(R.B.S. Rawat) 
Director to the Government of India 

Shri Balwinder Singh, 
Principal Chief Conservator of Forests, 
Government of Meghalaya, 
Shillong, 
MEGHALAYA 

3 
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(TO RE PUBLISHED IN PART I SECTION (II) OF TIlE GAZEUE OF INDIA) 

No.A.1901 1/2/95-IFS-I 
Government of India 

Ministry of Environment and Forests 

flaryavaran Bhawan, COO Complex, 

Lodi 

Road, New Dcliii - 110 003. 

)- 	 Dated the 20th  August, 2001 

NOTIFICATION 

The President is pleased to appoint S'hri S.K. Pandc, an officer belonging to the 
1965 batch of the Hirnachal Pradesh cadre of the Indian Forest Service to the post of 
Director General of Forests and Special Secreiary in the Ministry of Environment of 
Forests with effect from the forenoon of 13.08.2001, until further orders. The 
appointment is subject to the final Outcome of the Original Application No.259 of 2001 in 
the Guvahaij Bench of the Central Administrative Tribunal. 

(OP. 11 aldni) 
limier Secretary to the Govt. of Indin  

In 

The (icueral Manager, 
- 	(iovcrnmcnt of India Press, 

Faridabad (Harrana) - alongwitli ii iiidi version. 

°l)Y to: 

i) 	The Chief Secretary of all the Staics/UFs. 
Secretary (Forests) all (lie States/Uls, 
All Ministrics/Dcpattnicnts of the (;overnment of india. 
All subordinate offices /aul onomoi is hu lies of (hc Ministry of Envi roninetit and 
Forests. 
Accountant General. I limachal Pradcs. Shim ia. 
Principal Chief Conservator of Forests, Government of }iimachal Pradesh, 
Shimla. 
Pay and Accounts Offlce, MoEF, New Dcliii. 
DDO, Ministry of Environment and Forests, New Dclhi. Shri S.K.Pande, IFS 
(I IP:65). DGF & SS will draw pay iii the scale (if Rs26,0001- (fixed). 
i'S to MEF 

PPS to Secretary (E&F)/Spl Secretary, MoEF. 
PPS(oDGF&SS 
Spare copies/Guard file. 

NH 

t 

S 

(0.?. 1 laldar) 
Under Sccrcnry to the Govt. of India 
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IN T} 	CENTRAL DM3NTSTTIVE 	TRIBUNAIJ 

GUWAHATI BENCH 

O.A.NO. OP2OO1 

Shri Balvinder Singh, i.p.s. 

VERSUS= 

• 	 Union of India 

Details of the application 

Particulars of the Application 

 Name of the applicant 	: Shri Balvinder Singh,i.p.s. 
/ 

 Father's Name 	 : (Late) Shri Jagdip Singh 

• 	 (iii) Age of the applicant 	: 58 years 

(iv) Designtion and Office 

in which employed 	: Principal Chief conservator 

of Forest, Meghalaya. 

• 	

(v) Office Address 	 : Principal Chief Conservator 

of Forest, Meghalay, 

• Sylvan House, 

Lower Lachumiere, 

Shillong. 

2 . - 

- 
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(vi) Address of service of 
	 ench 

10 

	

	
: As above. 

All Notices 

Respondents with Address 	: 1 • Union of India, - 

represented through 

the Ministry of 
Environment And Forests, 

Paryavaran Bhawan, 

C.G.O. Complex1  
Lodhi Road, 
New Delhi - 110 003. 

• 	 2. The Secretary 

to the Government, of India, 

Ministry of Environment 

and Forests, Paryavaran 

Bhawan, C.G.O. Complex, 
.Lodhi Road, 

N 
	

New Delhi - 110 003. 

• 	 ... Respondents' 

3. State of Meghalayd, 
• 	Represented through 

the Secretary, Government 
of Meghalaya, Forests and 

Environment Department, 
Shillong - 793 001 

•.. Proforma Respondent 

1. 

\ 

Particulars of the Order 
against which the application 

is made. 

The application is mdde 

against the holding of 
Departmental Promotion 

Committee on 30.4.2001 for 

selection of Candidate 

for appointment for the post 

of Director General of 

Forests and Special Secretary 
to the Government of India. 

 

The Committee of 

Secretaries met on 

30.4.2001 at 

New Delhi. 

 

•,, 31 	r 

/ 



/ 	 - 
. S.  

Order No. A-12026/3/2000-

IFS-1 Dated 29.ó.2001, 
covt. of India,Ministry of 

Environment and Forests. 

/ 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter took 

place at Shillong and as such, it is within the 

jurisdiction of this Hon'ble Tribunal, 

Limitation : 
/ 

The application is filed within the period of 

Limitation. 

Pacts of the case * 

4.1 That the appliâant is the seniormost Indian Forest 
S 

Service Officer serving in the country, allotted to 

the year 1964 in the I.r.S. Cadre and at present 

serving as Principal Chief Conservator of Forests, 

.Meghalaya. His date of super-annuation is 31.12.2002. 

The petitioner earlier served on deputation to 

:Gover.rent of, India, Ministry of Envronuient and Forests, 

New ilhi, from 1984 to 1990, as Co-ordinator, Forest 

sail cum Vegetation Survey and as Director Forest 	
) ( • Education at Forest Research Institute nd Colleges, 

Dehradun. During his deputation period, he was awarded 

the Brandis Prize for his outstanding Forest Research work 

in Forest Soil and Vegetation Co..relationship.' 

4.2 That the Petitioner has worked with utmost sincerity 

and dedication with full responsibility in the post 

held by him and has a good service record to his credit. 

i: 	

•• 
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- 4.3 	That the post of Inspector General of Forests and 

• 	Special Secretary to the Government of India,Ministry 

of Environment and Forest, the highest post in the 

• 	Forest Service involving lot of responsibilities was 

held by one Shri Mohammed Faizuddin Ahmed, I.F,S. 

who proceeded on superannuation on 30.11.96. 

• Th±t before the super..annudtjofl of Mohammed Paizuddin 

• 	Ak thmed on 30.11.96, Ministry of Environment 

and Forests, Government of India on the basis of reco-

mmen6ation of the Departmental Promotion Committee 

of Secretaries to Govt. of India, which met on 

• 

	

	made a panel of three suitable Indian Forest Service 

Officers and recommended the name of your petitioner 

- 

	 to the appointment Committee for appointment as 

Inspector General of Forests and Special Secretary to 

tbe Government of India, Ministry of Environment and 

• 	Forests. 

4.5 	That consequent to the recommendation, Ministry of 

Environment and Forests, Govt. of India vide their 

letter Express -Telegram P.No.12034/3/96 IFS-I, 

dated 10,1.1997 dsked for \ submission of State Vigilance, 

Clearance, willingness of the Officer with uptodate 

J 

	 Bio-Data from the Forest Secretary to the Government 

ofJIeghalaya. Since the Candidature of your petitioner 

was being considered for appointment at the level of 

Secretary or equivalent posts under Central Government, 

A copy of the telegram dated 10.1.97 is annexed 

herewith as Annexure I. 

- 	 •.. 5. 
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4.6 	That since a copy of the telegram dated 10.1.97 was 

also endorsed to your Petitioner, therefore, your 

Petitioner submitted his willingness for appointment 

at the level of Secretary or equivalent posts under 

Central Government and requested the Principal Secretary 

to the Government of Meghalaya, Forest and Environment 

Department for submission of State Vigilance Clearance, 

on topmost priority, vide his letter No. MPG.24 0  

dated 2791.97. 

A copy of the letter No. MPG 24, dated 27.10.97 

is annexed herewith as Armexure II. 

	

4.7 	That the Government of Meghalaya expressed its inability 

to grant vigilance clearance on the grounds that a 
\ 

Conrniission of Inquiry was in progress to investigate into 

the allegations of large scale illicit felling of trees 

and theft of timber thereof and encroachment of Govt. 

land in the Reserved Forests under Dainadubi Range of 

Garo Hills Forest Division, Tura. 

/ A copy of Govt. 'Notification No.POL 156/96/14 

dated 10.9.96 is annexed herewith as Annexure III. 

4.8 	That thereafter, Govt. of Meghalaya, Forest and Environment 

Department vide their Notification No.FOR-58/97/6 dated 

16-6-97 ordered an enquiry against the Petitioner under 

- Rule 8 of the All India Services (Discipline and Appeal) 

Rules, 1969 read with Article 311 of the Constitution 

of India. 

Copy of the Notification dated 16.6.97 is 

annexed herewith as Aniexure IV. 

0 

6. 

/ 
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A- 

4.10  

-:6:-' \ 	 - 

That though the Petitioner was considered for' - 

appointment at the level of Secretary or equivalent 

posts under Central Government but due to non-

submission of Vigilance Clearance Certificate by the 

Government of Meghalaya he was deprived of his 
AP 

appointment to the said post and the next Officer 

in the panel Shri C.P.Oberoi, I.F.S. who is junior 

to the Petitioner was given appointmen€ to the post 

of Ihspector General of Forests and Special Secretary 

to the Government of India, Ministry of Environment 

and Forests. 	, 
- 

That. as the said Shri C.P.Oberoi, IFS, was to suerannuate 

on 31.5.2001 as such, Govt. of India.. M$nistry of 

Environment and Forests vide their letter No.A.12026/3/ 

2000-IFs-.I dated 1-3-2001, informed the Chief Secretary 

to the Govt. of Meghalaya that the name of your Petitioner, 

Shri Balvinder Singh,IpS, serving in the State of-

Meghaiayais among the Candidates under consideration 

for the post of Director General of Forests and Special 

Secretary, Ministry of Environinent and Forests,. Govt. 

of India and asked for submission of the following 0 

information/documents to the. Ministry at the earliest 

by 15.3.2001 2 

141 W114ir, 	rv 4-1% 
A. 	.J O=J. V= JL1 

Deputation as Director General of Forests and 

- Special Secretary and also willingness of the 

State Government to spare the services of the 

Officer(s) in the event of his selection, 

... 7. 
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Vigilance Clearance. 
	 \, 

Integrity crtificate. 

A copy of the letter No.A.12026/3/2000..Ip..i 

dated 1-.3-'2 001 is annexed herewith -as Annexure V. 

4.11 That Govertunent of Meghaiaya vide their letter No. RCC 

13/93/269 dated 15.3.2001 informed Government of India, 

Ministry of Environment and Forest that Shri Balvinder 

Singh,IFS (AM 64) has given in writing his consent and 

• 	willingness to serve on Central Deputation as Director 

General of Porests and Special Secretary. The State 

Government will release the Officer, if selected for 

appointment. It was further informed that a separate 

report on vigilance Clearance and Integrity of the 

Officer is being submitted shortly. 

A copy of the letter dated 15,3.2001 is annexed 

herewith as Annexure VI. 	 - 

4 . 12  That it may be submitted here that the enquiry initiated 

against the Petitioner vide Govt Notification No.FOR58/ 

~ 97/6 dated 16.06.97, after completion Order was passed 

vide Notification No.POR58/97/466 dated 8.5.2001,whereby 

the Order was passed as follows 

' On careful consideration of the matter and having regard 

to the explanation of the Officer, the evidence on record, 

the circumstances of the case and the Enquiry Report, the 

• 	 Gcvernor of Meghalaya, is pleased to drop all the charges 

framed against Shri Balvinder Singh, IFS, Principal Chief 

dcnservator of Forest, vide Memo No.FOR-58/97/6 dated 

16.6.97. 

... 8. 



The Officer is accordingly exonerated 11 . 

A copy of the Notification No.FOR58/97/446 

dated 8.5.2001 is annexed herewith as Annexure VII. 

4.13 That it is submitted that as the charges against the 

petitioner were not proved and the Petitioner was 

exonerated of all the charges levelled against him, 

under the laW, the Petitioner is entitled to all the 

benefits with regard to promotion etc. in his service 

career with effect from the date his junior were given 

promotion with all other benefits. 

4.14 That a State delegation, lead by the Hon'ble Pinance 

Minister, Meghalaya, visited China to study the latest 

developments in the cultivation and industrial use of 

bamboo, w.e.fr. lbth April,2001. The following Officers 

were alo members included in the above said delegation 

and were outside the country on official tour to Chine 

w.e.fr. 16th April to 29th April,2001. 

(1) Chief Secretary to the Government of Meghalaya, 

(ii) Principal Secretary to the Government of Meghalaya,, 

Forests and Environment Department, 
n 

(iii) Principdl Chief Conservator of Forests, Meghalaya 

(Halvinder Singh 

4.15 That after return from China, Principal Secretary to the 

Government of Meghalaya, Forests & Euvironment Department 

processed all the papers desired by the Government of India, 

vide theirlietter No.A.12026/3/2000IpSI, dated 1st March, 

2001 and consequently the Chief Secretary to the Government 

000 9. 
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Government of Meghalaya, vide his D.0.No.CS/FOR/2001, 

• dated 08.05.2001 sukmitted Vigilance Clearance and 

Integrity Certificate to the Government of India on 

08.05.2001 through FAX and through a Special Messanger 

rushed the papers to New Delhi for delivery of post copy 

on 09.05.2001. 

A copy of the Certificate dated 8.5.2001 and 

receipt issued by Ministry are annexed herewith as 

Annexures VIIIA and B respectively. 

4.16 That the petitioner on learning from reliable source that 

the Departmental Promotion Committee of Secretaries in 

the Ministry of Environment and Forest, which met on 

30.4.2001 for recommendation of the names of suitable' 

Indian Forest Service Officers for appointment to the 

post of Director General of Forests and Specidl Secretary 

to the Government of India, had dropped/excluded the name 

of Shri Balvinder Singh, I.P.S. for want of Vigilance 

Clearance and Ingegrity Certificate from the State Govt, 

had recommended the names of two persons namely - 

Shri S.K.Pandey, Principal, Chief Conservator of Forests, 

Himachal Pradesh and Shri S.K.Shanna, Additional Director 

General of Forests, Govt. of India, immediately filed a 

Representation dated 9.5.2001 to the Secretary, to the 

Government of India, Ministry of Environment and'Forests, 

New Delhi. 

- 	4.17 That the petitioner vide his letter No.MpG.24 dated 	 - 

9th May,2001 made a representation to the Secretary to - 

the Government of India, Ministry of Invironment and 

Forests, New Delhi that since, the State Government is 

10. 
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pleased to issue iVigilance Clearance and Integrity 

Certificate after concluding the disciplinary proceedings 

• against him, therefore, since he was the only Officer 

recommended for appointment to the post of Inspector 

General of Forests & Special Secretary to the Government 

of India ( now re-designated as Director General of Forests) 

on theb sis of the recommendation of the Departmental 

Promotion Committee of Secretaries to the Government of 

India, MOF, which met on 18.11.1996, therefore, he must be 

given appoIrthent a to the post of Inspector General of 

Forests, Government of India, w.e.f, the date of appointment 

was made in favour of his junior in the panel i.e • Shri C .p. 

Oberoj,IFS at present Director General of Forests & Special' 

Secretary to the Government of India. (Due to superannuation 

on..30.5.2001). Further, the Petitioner has fervently 

appealed to the, Secretary to the Government of India, MOEP 

to dispense justice to him in the matter of giving 

consideration for selection to the post of Director General 

of Forests as he has been deprived of his legitimate due 

at that period of time in the year 1996 after the superannua-

tion of Mohammed Faizuddin Ahmed, Indian Forest Service on 

30.11.1996, due to reasons not attributable to him. The 
/ 	

Disciplinary & Appeal Rules and Guidelines are amply clear. 

about the manner In which relief is to be granted to an 

incumbent on honourable conclusion of any Disciplinary 

Proceedings. (In this context reference may be made to Para 11 

and Para 18 of General Guidelines for promotion etc. And 

Functioning of 8creening Committee).' 

Copy of Representation dated 9.5.2001 and Guideline 

for promotion to various grades are annexed herewith as •  

anexure IX and X respectively. 	 / 

11. 



4.18 That the Petitioner duly approached the Central 

Administrative Tribunal, Guwahati, seeking jusice 

and protection of his right and interest and the 

Hon'ble Central Administrative Tribunal vjde its 

Order dated 22.5.2001 observed that since the Petitioner 

has made a representation, his representation is 

required to be considered and accordingly,directed the 

Respondents to consider the representation of the 

Petitioner submitted on 9.5.2001 and pass necessary 

Order thereon. Petitioner was also given the liberty 

to file a fresh Representation narrating all his 

grievances preferably within 10 days from the date  of 

Order and directed the Petitioner to submit a copy 

of his earlier representation dated 9.5.2001,alongwith 

a copy of the Tribunal Order to enable the Respondents to 

consider his case as per law within ten days. 

A xerox certified copy of the Order dated 22.5.2001 

is annexed herewith as Annexure XI. 

4.19 That as per the direction of the Hon:'ble Tribunal, 

Petitioner submitted a fresh Representation to the 

Secretary to the Govt. of India, Ministry of Environment 

and Forest, enclosing a copy of his earlier representation 

dated 9.5.2001 and the Order dated 22.5.2001 passed by the 
\ 

• 	Tribunal. 	 - 

Copy of the Representation dated 26.5.2001 is 

annexed herewith as Annexure XII. 	 - 

4.20 That the Under Secretary to the Govt. of Meghalaya, Forests 

and Environment Deptt *  vide letter No.FOR.56/2001/30 

dated 9.7.2001 forwarded a copy of Order No.A-.12026/3/2000.. 

- 	

... 12 
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No.A.u'12026/3/2000-IFS-'I dated-29.6.2001 to the 	- 

Petitioner by which, petitioner's Representations 

have been disposed of. 

Copy of the letter dated 9.7.2001, letter dated 

2.7.2001 and Order dated 29..2001 are annexed herewith 

as Mdexures XIII, XIV and XV respectively. 

4.21 That it is submitted that the Order No.A-12026/3/2000-

IFS-I dated 29.6.2001 passed by Govt. of India, Ministry 

of Environment and Forest, issued under the signature of 

Director to the Government of India, is on the face of it 

bdd in lw and fact being arbitrary, bias, passed without 

proper application of mind and not in accordance with the 

prescribed Rules. 

50 	GROUS FOR RELIEF WITH LEGAL PROVISIONS s 

5.1 That it is submitted that as per the Central Civil Service 

Rules and also the central Govt. Rules regarding Promotion 

of Members of the Indian Forest Service And Composition 

of Departmental Promotion Committee the laid down 

procedures to be followed in r,espect of Officer against 

whom Disciplinary/Court Proceedings are pedding or whose 

conduct is under Investigation is to keep the assessment 

of the Departmental Promotion Committee (D.P.C.) in a sealed 

Cover. 

Further, it is submitted that asper laid down procedure 

for Sealed Cover Cases - on the conclusion of the Disciplinary 

case the sealed cover will be opened. In case the Officer is 

completely exonerated, the due date of his promotion will be 

determined, with reference to the date of Promotion of his 

Junior, if necessary by reverting the Juniornst Officiating 

•. 13. 	- 
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Officitting person. Such Promotion would be with 

reference to the date of promotion of his junior and 

the officer will be paid arrear of salary and allowances. 

Further, itis submitted tht the rules also provide 

for six monthly Review of Sealed cover Cases (Under ccs 

Rules) and Quarterly Review ofSealed Cover cases under the 

Central Govt. Guidelines for promotion of Indian Forest 

Service personnels. 

5.2 That it is submitted that in the case of the Petitioner, 

the Respondents did not follow the laid down procedure and 

most illegally, arbitrarily, without proper application 

of their mind to the laid dowx procedure, 'failed to 

consider the case of the Petitioner. 

* 	
The authorities ought to have kept the recommendation 

of the Departmental Promotion committee,whjch met on 18.11.96 

recommending the name of the Petitioner for appointment to 

the post of Inspector General tf Forest And Special Secretary 

to the Govt. of India, Ministry of Environment and Forest.. 

Further, no 6(six) monthly/Quarterly review of 

Sealed Cover Cases was ever done. The enquiry initiated 

against the Petitioner was completed and final Order exhone 

rating the Petitioner was passed on 8.5.2001. As per the 

laid down Rules, the authorities ought to have considered 

the case of-the Petitidner and ashe hds been exhonerated of 

all the charges, he ought to have been given the promotion 

•w.e.f. the' date his junior Shri CP.Oberoi was promoted. 

5,3 That it is submitted that the 4ctionof the Respondents 

in stating that the decision/proceedings of the first 

Committee meeting held on 18.11.96 has been nullified as the 

Petitioner could not be appointed due to non-availability 

•.. 14, 
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non-availability of the required docunts • Such a 

Statement, action is against the laid down rules and highly 

illegal as the Proceeding of the Departmental Promotion 

Committee cannot be nullified, as per the rtiles, Petitioner's 

case ouht to have been kept in Sealed Cover, 

5.4 That it is submitted thatthe Order passed by the Respondent 

disposing the Representation of the Petitioner is without 

the sanction of law, passed most arbitrarily, malfide,biased 

way, in a most casual manner,against the laid down procedure 

and principles of law and requires to be set aside and 

quashed • It may be pertinent to mention here that the completed. 

A.C.Rs of the Petitioner for the year 98-99, 99-2000, 2000- 

2001 were sent by the Govt. of Meghalaya after 30.4.2001 

and as such, those were not taken into consideration by the 

Departmental Promotion Committee, 

5.5 That it is submitted that the Petitioner being the only 

person selected and considered for appointment to the post of 

Inspector General of Porests and Special Secretary to the 

Govt. of India on the basis of the recommendation of 

the Depdrtmental Promotion Committee of Secretaries to the 

Govt. of India which met on 18.11,96, but due to the non--

clearance of the Vigilance by the State Government due to the 

pending enquiry, he was not promoted to the said post, but 

after the conclusion of the said enquiry, whereby the 

Petitioner has been honourably exhonerated of all the charges 

Under the provision, Rules of Central Services, Seal Cover 

Procedure in respect of persons under cloud the petitioner is 

entitled for promotion and kixddAz his due date of promotion 

will be w.e.f. the date his junior has been promoted for the 

post. 

... 15, 
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5.'6 That as the Petitioner was already selected, recommended and 

considered for appointment in persuance to the reconunenda 

tion of the Departmental Promotion Committee,which met in 

1996, the holding of the" second Departmental Promotion 

contnittee on 30.4.2001 for selection and appointment to the 

post of Director General of Forests was not called for and 

as per the provisions of Lw for cases where se&led Coier, 

Procedore is required to bb adopted for persons under cloud, 

under six monthly Review als'o the Petitioner deserves to be 

promoted/appointed to the post for which he was already 

selected. The action of the Respondents innot following the 

• prescribed Sealed Cover Procedure, shows the malafjde - 

intention of the Respondents, to deprive the Petitioner from 

his legitimate due, and appoint other person of their interest. 

Details of the Remedits exhausted : 

The applicant filed Representation dated 9.5.2001 and 

/5/2001 to the Secretary to the Government of India, 

Mirtistry of Environment and Forests, New Delhi,whjch has 

been disposed off vide Order dated 29.6.2001 (Annexure XV to 

this application). 

Matters filed in any other Court : 

An àpplication/petitjon was filed before this Tribunal being 

registered aso.A. No.187/2001 which has 'disposed off vide Order 

dated 22.5.2001, 140 other application has been filed in any 

other Court, 

81 	Relief sought  

It is prayed that the Order No.A.12026/3/2000..ip I dated 

29,6.2001 passed by Govt. of India, Ministry of Environment and 

"Forests (Annexure xv to this Petition) disposing the Petitioner's 

16. 
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ptitioner's representation, be set aside and quashed and the 

Respondent.s be directed not to process 

any further in relation to the matter of appointment of an 

Officer to the post of Director General of Forests and 

Special Secretary to the Government of India in persuance 

to the Department]. Promotion Committee, which met on 

30.4.2001 in New Delhi, till disPosalof this application! 

petition. 

And the petitioner be accorded promotion/appointment 

to the post 'of the Inspector General of Forests (Now Director 

General of Forests) as per the provision of Rules azd 

Guidelines being followed by the Government of India w.e.f. 

'274.97() i.e *  the date on which Shri C.P.Oberoi 

(Officer junidr to the Petitioner) was given appointment 

to the higher post of Inspector General of Forests. 

90 
	Interim Relief :' 	- 

Further proceeding/processing of papers related to the 

appointment of an Officer to the post of Director General 

of Forests in pursuance to the, Departmental Promotion 

Committee, which met on 30.4.2001 be stayed till disposal 

of this Petition. 	- 

Particulars of the Postal Order : 

Postal Order No. Demand Draft No, 067784. 

Date : 10.2001 

Issued From: Central Bank, Shillong. 

Parab1e at = Guwahati (NBO) 

List of Enclosures : 

/ 

... 17.' 
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11. 	List of enclosures : 

1. Annexure I 

2., Annexure  

3. ànnexure  

4, Aunexure  

5 .: Annexure  

6, Annexure  

7. Annexure  

8 • Annexure VillA and B. 

9, Annexure IX 

10. Annexure X. 

11 • Annexure U 	CE. 

 Annexure XII. 

 Annexure •XIII. 1  

 Annexurw  

15 • Annexure  

E•RI Fl C A T I ON 

i, ShriBalvinder Slngh, I.F.S. Son of (Late) Jagdip 

Singh, aged about 58 years,working as Principd]. Chief Conservator 

of Forests, Neghalaya, the Petitioner in this Petition, do hereby 

solemnly verify that the statements made in Paras / to - 

of this Petition are true to the best of my knowledge and belief, 

which are also mtters of record and the rest are my humblç 

submission before the Court and I sign this Verification this /-3 

Day of July,2001. 

(~—' A6 ~ 
DEPONENT 



- 

PeEtbil  ', ~ ra ;r i s,,ratiya Tribunal 	\\ 
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GUWAHATI.BENCI I 
UWahatj Bench 

COUNTER AFFIDAVIT OF THE RESPONDENT NO.! & 2TO THE ORIGINAL 

APPLICATION NO.259/2001 

IN THE MATTER OF 

Shri Balvmder Singh 
	

Applicant 

Vs. 

Union of India and Others 	 Respondent 
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Through 
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ORIGINAL APPLICATION NO.259/2001 IN TILE CENTRAL. 
?. ADMINISTRATIVE TRIBUNAL (CAT), GUWAIIATI BENCH 

Shri Balvinder Singh 	 Applicant 

Vs 

Union of India & others 	 Respondents 

Li 

Reply on behalf of Respondents No.1 & 2 

I, G.P. Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, working as Under 

Secretary in the Ministry of Environment and Forests, Government of India, Paryavaran 

Bhawan, New Delhi do hereby solemnly affirm and say as under: 

	

2. 	That I am Under Secretary in the Ministry of Environment and Forests, 

Government of India, New Delhi and having been authorized, I am competent to 

file this reply on behalf of Respondent No.1 and 2. I am acquainted with the facts 

and circumstances of the case on the basis of the records maintained in the Ministry 

of Environment and Forests. I have gone through the Application and understood 

the contents thereof. Save and except whatever has been specifically admitted in 

this reply, rest of the averments will be deemed to have been denied and the 

Applicant should be put to strict proof of whatever claims to the contrary. 

Z---X
Indian Forest Service (IFS) is one of the three All India Services constituted under 

the All India Services Act, 1951. The Service is organised into cadres, one each for 

a State or a group of States/Union Territories. The conditions of Service of persons 

appointed to the Service are governed by the rules and regulations framed under the 

All India Services Act, 1951. 

	

3.2 	The strength and composition of each cadre of IFS are determined from time to 

time as per provisions in the IFS (Cadre) Rules, 1966 and IFS (Fixation of Cadre 

/ Strength) Regulations, 1966. Each cadre consists of a certain number of Senior 

/ Duty Posts plus 20% of the Senior Duty Posts as Central Deputation Reserve plus 

25% of the Senior Duty Posts as State Deputation Reserve plus 20% of the Senior 

Duty Posts as Leave, Training and Junior Reserve. As the All India Services are 

common to both the Union and the States, the Union Government draws upon the 

services of the Officers of the All India Services to meet its requirement of 

manpower from this pool of Central Deputation Reserve of each Cadre. 

W~ 1 3.3 Ministry of Environment and Forests is the Cadre Controlling Authority at the 
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Central level in respect of Indian Forest Service. A number of posts under this 

Ministry including its sub-ordinate offices and some other Ministries: have been 

identified to be held exclusively by Indian Forest Service officers on deputation 

tenure basis. For systematic manning of these posts, the Respondent has 

formulated a Scheme know as "Central Staffmg Scheme for Forestry Posts", which 

was first notified in January, 1984 and amended several times. The latest 

amendment of the Scheme was carried out in December, 2000 and a copy of the 

Scheme as amended in December, 2000 is enclosed as Annexure --R4. It may, 

therefore, be clearly understood that appointment to these Central Deputation 

Reserve posts of Indian Forest Service is not by way of promotion of IFS Cadre 

officers, which they get in their respective cadres but by means of selection of 

eligible officers from all the cadres for a fixed tenure. With this background in 

view, the Respondent proceeds to reply to the averments made in the Original 

Application in the succeeding paragraphs. 

	

. 	i) In reply to averments made in Para 4.1, the Respondent has no comments to 

offer. 

No comments in reply to averments made in Para 4.2 

The averments made in para 4.3 are not denied. 

In reply to averments made in para 4.4, the Respondent submits that the 
V 

	

Z 	Committee of Secretaries, which the Applicant has referred to as the Departmental 

Promotion Committee is notthe Department Promotional Committee, but the 

Special Selection Committee of the Central Forestry Established Board as provided 

in the Central Staffing Scheme of the Ministry of Environment & Forests. 

In response to averments made in para 4.5 and 4.6 of the Application, it is 

submitted that the telegram annexed as Annexure-I to the Application has nothing 

to do with the Applicant's selection/appointment to the post of Director General of 

Fores & Special Secretary (then called the Inspector General of Forests and 

Zappointment

l Secretary). It was in connection with the empanelment of officers for 

 to the posts at the level of Secretary to the Government of India under 

teCentral Staffmg Scheme of the Department of Personnel and Training, which is 

distinct from the Central Staffmg Scheme of the Ministry of Environment and 

Forests for Central Deputation Reserve posts for Indian Forest Service, which 

includes the post of Director General of Forests and Special Secretary. Asking for 

vigilance clearance from the State Government also does not indicate that the 

officer was empanelled as Secretary to Government of India. 

Averments made at Para 4.7 and 4.8 are rnaters of record and need no comments 

from the replying Respondent. 

Averments made in para 4.9 are misleading inasmuch as the post of Director 

General of Forests and Special Secretary under the Ministry of Environment and 
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Forests is covered under the Central Staffing Scheme of the Ministry of 

Environment and Forests and not under the Scheme of he Department of Personnel 

and Training. Therefore, even if the petitioner had been empanelled for 

appointment at Secretary level under the Scheme of the Department of Personnel 

and Training, it would not confer any right on any person for appointment as 

Director General of Forests/Inspector General of Forests and Special Secretary. 

Recommendations of the Selection Committee which recommended Shri Balvinder 

Singh in 1996 for the post of Inspector General of Forests were nullified as Shri 

Balvinder Singh was not granted Vigilance Clearance by the State Government. 

Thereafter another meeting of the Selection Committee was held on 27.1.1997 and 

the name of Shri C.P. Oberai, IFS(AGMUT: 1964) was recommended for 

appointment. 

Averments made in para 4.10 are matters of record and are admitted. 

Averments made in para 4.11 are matters of record and are admitted. 

In reply to averments made in para 4.12 and 4.13 of the Application, it is 

submitted that the claim of the Applicant to all the benefits of promotion with 

effect from the date of so called promotion of his junior, consequent on his 

exoneration from all the charges is misplaced, as appointment to the post of 

Director General of Forests and Special Secretary is not by way of promotion, but 

through selection as per provisions of the Central Staffmg Scheme of the Ministry 

of Environment and Forests on tenure basis. As Principal Chief Conservator of 

Forests of a State, the Applicant has already reached the highest promotional post 

for an Indian Forest Service officer. 

In reply to averments made in para 4.14 of the Application are a matter of 

record. 

" xii) In reply to averments made in para 4.15, it is admitted that the Vigilance 

Clearance and Integrity Certificate in respect of the Applicant has been received by 

the Respondent on 9.5.200 1. ,-' 

In reply to averments made in para 4.16 of the Application, it is submitted that 

\ the Selection Committee met on 30.42001. and scrutinized all the nominations 

received. The selection is based on merit. It is only when the selection is made that 

\the Vigilance Clearance is ascertained as was the case in 1996. The Selection 
I 
Committee, therefore, did not exclude the name of the Applicant but considered his 

name alongwith others on merit. 

In reply to averments made in para 4.17 of the Application, it is admitted that 

the Respondent received two representations No.MPG-24 dt 9.5.2001 and 

No.MPG-24 dt 26.5.2001, in which the Applicant had inter-alia, asked for i) 

dispensing justice to him by giving consideration for selection to the post of 

Director General of Forests and Special Secretary as he was selected in November, 

1996 for the post of Inspector General of Forests and Special Secretary, but could 

V//  



4 

not be appointed to the post at that time for reasons not attributable to him, and ii) 

that as he was the only candidate recommended by the Special Selection 

Committee in November, 1996 but could not be appointed as Inspector General of 

Forests and Special Secretary because of the disciplinary proceedings, which had 

since been concluded and he had been completely exonerated, therefore, he must be 

given appointment to the post of Inspector General of Forests and Special Secretary 

with effect from the date Shri C.P. Oberai, his junior in the panel was appointed to 

the post. The Respondent also receIved a copy of the Order dt 22.05.200 1 of the 

Hon'ble Tribunal Bench in OA No.187/2001 directing the Respondent to consider 

and dispose of his representations as per law. Accordingly, both the 

representations have been carefully considered by the Respondent and disposed of 

vide a reasoned order No.A12026/3/2000-IFS-I dt 29.6.2001, a copy of which has 

been annexed by the Applicant as Annexure XV to his Application. 

xv)The averments made in paras 4.18, 4.19 and 4.20 have been replied to vide sub-

para xiv) above. 

xvi)It is stoutly denied that the order of the Respondent bearing 

No.A. 12026/3/2000-IFS-I dt 29.6.2001 is either bad in law and fact, or arbitrary or 

biased or passed without any application of mind or not in accordance with the 

prescribed rules. 

	

5.1 	In reply to averments made in paras 5.1, 5.2 and 5.3 of the Application, it is 

submitted that as explained in earlier paragraphs, this is not a case of promotion of 

an Indian Forest Service officer as in the case of their cadre, where officers get 

promoted to various grades/levels of Service, namely, Selection Grade, 

Conservator of Forests, Chief Conservator of Forests, AddI. Principal Chief 

Conservator of Forests, Principal Chief Conservator of Forests, etc. where the 

procedure for promotion is required to be followed. The case of appointment to 

Central Deputation Reserve Posts for IFS is governed by the Central Staffing 

procedure, etc. mentioned by the Applicant is applicable in the case of promotion, 

and not in the case of appointment on deputation, where no single officer has an 

exclusive right to such appointment. 

	

5.2 	In reply to para 5.4, it is strongly denied that the order passed by the Respondent 

bearing No.A.12026/3/2000-IFS-I dt 29.6.2001 is either arbitrary, malafide, biased 
/ 	or in a casual manner in contravention of any laid down rules/procedure or any 

provision o a law. 	regards.the 	ua1fia tial Dossiers of the Applicant 

for the 	 is admitted that the ACR's 

these 3yearswerereceivintheMinistry in the first half of June, 2001. 
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However, the ACR's for the previous years working backwards from 1998-99 

were considered by the Committee before arriving at their decision, which was 

based entirely on merit. 

	

5.3 	Para 5.5 is a mere repetition of paragraphs 5.1, 5.2 of the Application, which has 

been replied to vide para 5.1 above. 

	

5.4 	In reply to para 5.6 of the Application, it is submitted that as stated in preceding 

paragraphs, no single officer has any vested or exclusive right to appointment to the 

post under Central Staffing Scheme of the Ministry. The Applicant was selected in 

1996 for the poT'1iector General of Forests and Special Secretary, but could 

not be appointed for want of Vigilance clearance and integrity certificate from the 

State Government. Had he been appointed at that time, he would have had a full 

tenure. But since, he could not be appointed to the post, another officer, namely 

Shri C.P. Oberai, IFS(AGMUT:1964) was duly selected by a fresh Selection 

Committee and appointed to the post and with that the Applicant lost his right at 

that time for appointment to the post. When the post has fallen vacant again in 

May, 2001, the Applicant has no exclusive right for appointment to the post on the 

plea that he was once selected for the post in November, 1996 but could not be 

appointed because of some reason or the other and if he is willing for central 

deputation to this post this time, he has to compete with other eligible officers in 

the zone of consideration for selection for the post as per the provisions of the 

Central StafYmg Scheme of the Ministry. The question of following the "sealed 

cover" procedure as is applicable in the case of promotion in the cadre, where an 

officer is under Vigilance cloud, is not applicable in the case of Selection for 

appointment on deputation tenure basis, and therefore, the question of its regular 

review does not arise. The basic principle for the "sealed cover" procedure in the 

matter of promotion when an officer is under a vigilance cloud, is to safeguard the 

interest of the officer for promotion to the post in the line of his promotion, to 

which he otherwise has a right, but in the case of deputation as explained earlier, 

everyone in the zone of consideration irrespective of his cadre has as much right as 

everyone else and no one has any exclusive right to the exclusion of all other 

4iigible officers. 

PRAYER 

In view of the submissions in the foregoing paragraphs, it is amply clear that there 

is no merit in the present Application, which deserves to be dismissed forthwith and the 

~j"pondent prays accordingly. 
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VERiFICATION 

I, G.P. Haidar, Under Secretary to the Government of India, having my office at 

Paryavaran Bhawan, Lodi Road, New Delhi-hO 003, do hereby verify that the contents 

stated above are true and correct to the best of my knowledge, belief and information and 

that nothing has been suppressed therefrom. 

Verified at .......... . ............. on this ....................... day of August, 2001. 

(G.P. HALDAR) 
For Respondent No.1 & 2 

(io qo T'r'T'IG. P. Ualda) 

ô4 	-i/Undcr SecretalY 

MinstrY of Etivironment & Forests 

Ij'M3 DII ; j 	 I 

-v 
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AP 
(TO BE PUBLISHED IN PART I SECTION Ii OF THE GAZETTE OF INDIA 

EXTRAORDINARY) 

No.A.12011/1/94'lFS 
6overnmeflt of India 

Ministry of Environment and Forests 

Paryavaran Bhawan, CGO Complex, 
Lodi Road, New telhi - 110 003. 

Dated the 
	December, 2000 

P E SL U_I QJ. 

WHEREAS a scheme for staffing posts included in the 

Central Deputation Reserve of the Indian Forest Service and other 
forestry posts, similar in rank and status in certain other 

organisationS under the Governmnt of India, was formulated and 
puiblished for general information the Ministry of 

Agricu1ture 	(Department 	of 	AgricutUre 	
and 	Cooperation) 

Resolution No,F.1-11/76'IFS'I, dated the 9th January, 1984 and 
further amended by the Government of India vide Resolution 

No.F.1-11/76IFSI, dated the 10th March, 1987 issued by the 
Ministry of Environment and forests (Department of Environment, 
EO!rests and Wildlife) and Resolution No.12011/4/90IF81, 	dated 

the 	_Noveniber, 1990 issued by the Ministry of Environment and 
ForEts (Department of Environment, Forests and Wildlife) 	and 

Resolution No.A.12011/1J94IFSI, dated the 26th February, 1996 

issued by Ministry of Environment and Forests: 	 - 

AWl) WHEREAS it has been decided to (i) 	redesignate some of the 

posts under the scheme on the basis of the recommendations 
of the 5th Central Pay Commission; and (ii) upgrade some of the 
posts on the recommendations of the 5th Central Pay Commission, 
and (iii) to bring some more posts within the, purview of the 
scheme again on the basis of the recommendations of the 5th 

Critral Pay Commission. 

AND 	WHEREAS it has been decided to bring some changes in the 

constitution of the Central 	Forestry Establishment Board and 

aTso the period of tenure of deputation of the officers; 

AND WHEREAS it has been decided to bring out and notify a 
mOdified scheme in consultation with the Union Public Servic 

Commission. A copy of the scheme is annexed. The scheme will 
come into force with immediate effect. 



OR D,:E.R 

Ordered that a copy of the Resolution be communicated to 
all the Ministries of the Government of India. State 
Governments/Union Territory Administrations, Union Public Service 
Commission and comptroller and Auditor General of India. 

Ordered, also that the Resolution be published in the 
6aette of India for general infnrmation. 

C. 	 C0int 
Secretary to the ovt. Kfndia  

Sectwfl OthCtX 

To Ministry of Env. & FOrcstc 
N. Delhi 

The Manager, 
Government of India Press, 
New Delhi - (with Hindi version) 

Copy also forwarded for information to: 

PS to MEF / PPS to Secretar' (E&F)/ IGF & Spi . Secy. 

Secretary, Department of Personnel & Training, North Bloc-k 

New Delhi. 

SecretarY, DARE, <irshi Bhawan, New Delhi. 

4 	Secretary, Ministry of Rural Development, Krishi Bhawan, 

New Delhi. 

. Secretary, Science & TechnologY/ Ocean Department, 
Technology Bhawan, New Mehrauli Road, New Delhi 

Secretary, Union Public Service Commission, Dholpur House, 
Shahjahan Road, New Delhi with reference to their 
No.1.5/200SII, dated .8,8.2000. 

Addi. Secretary, Ministry of Environment and Forests. 

Joint Secretary (Services), Department of personnel & 
Training, New Delhi. 

Secretary, Forest Department, All State Governments! U.Ts. 

PrinciPal Chief Conservator of Forests, All State Govts/U,TS. 

) 



All Officers in the Ministry of Envionment and Forests 
Ministry of Environment and Forests! National Afforestation 
Eco- development Board! GPDI 

Director General, Indian Council of Forestry Research and 
Education, P.O. New Forest, Deh.a Dun. 

Director, IGNFA/DFE/FSI, Dehra Dun. 

.14. 	All Regional Office under 'hnistry of Envionment and Forests. 

All Subordinate Offices including SF5 College, EFRC, 
Kurseong. 

Director, IIFM, Director, WLi, Dehra Dun. 

Spare copies-lO. 

(Mira Me1hr  
Joint Secretary to the Goverjnmer,t of India 



ifs - ctf 

SCHEME FOR 	STAFFING POSTS INCLUDED IN THE CENTRAL 
DEPUTATION RESERVE OF THE INDIAN FOREST SERVIC 
AND OTHER FORESTRY POSTS. SIMILAR IN RANK. AND STATUS 
IN (tKLMN UTIIU ORGANISATIO.NS UNDER THE GOVERNMENT 
OF INI.  

1. 	OBE: 

.$ 	S S 	 • • 

This scheme is intended to provide for systematic manning 
of technical/ reseach/education posts connected with forestry in 
the Centre as enumerated in Annexure I. Addition or deletion 
of any post from the list at Annexure I 	shall 	be with the 
prior concurrence of the Union Public Service Commission. 

SOURCES• , 

The posts covered by this Scheme shall ordinarily 	be 
)nnned by officers borrowed ojue_Ji&sjs and belonging to the 

,Zidiari Forest Service Cadre / Joint Cadres of the Sates! Union 
,Territor.ies. 	In 	exceptional cases, where sufficient nymber 	of 
Indian Forest 	Service Officers are not available, officers from 
the State Forest Services, 	whose names are 	included 	in the 
Se1ect List' referred to in Regulation 7(3) of the IFS 
(Appointment by Promotion) Regulations, 1966, may be selected and 
appointed. 

CONIROLLING AUTHORITY: 

3.1: 	The Ministry 	of 	Environment 	nd'Forests will 	be 	the 
Controll ing Authority for the purposes 'of this Scheme. 	A Central 
Forestry EstabTishmei-t Board, hereinafter 	referred to as 	the 
Board',, shall 	be 	set up 	under 'it with 	the 	constitution 	and 
functions set out below. 	,.''•., 

3.2 	CONSTITUTION OF THE BOARD 

The Board shall consist of four members, including 	the 
Chairman. 	 ' 

The Secretary to the Government of India in the Ministry 
of Environment & Forests will be the Chairman(.ex'-officio) 
of. the Board. 

The other ex-offic'io members of the Board will be 

The Director General 	of Forests & Special Secretary 
to the Gdvernment of India, Ministry of Environment 
and Forests. 

Additional Director General of Forests, Ministry of 
Environment & Forests 

Contd .... 2 
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(iii) Joint Secretary, Mm. of Environment and Forests, 
dealing with Forestry who will also be the Member-
Secretary of the Board. 

3.3 	FUNCTIONS 

It shall be the.duty of the Board to make recommendations 
having regard to the merits, claims and availability of all 
officers in the field of choice: 

(b) 	for appointments to posts covered under the Scheme except 
the posts of Director General of Forests, Additional 
Director General of Forests and the other posts carrying 
a pay scale of Rs.18,400-50022,400/'-. 

for appointments to all other posts under the Government 
of India and the 	autonomous 	bodies financed by the 
Government of India which are similar in rank and status 
to posts covered under the Scheme when it is proposed to 
appoint thereto officers of the Indian Forest Service; 

to make 	recommendations 	for selection by appropriate 
authority for deputation to a post in any foreign country 
when a request from 	the 	concerned country 	has been 
received or for deputation to any post in any 
organisation mentioned in rule 6(2)(ii) of the IFS(Cadre) 
Rules 1966; 

to determine the criteria of eligiblity of cadre officers 
for appointment to various posts covered by this Scheme; 
and 

to advise on matters specifically referred to 	the Board 
by the Ministry of 	Envi ronmen.t 	& 	Forests 	of the 
Government 	of India, 

3,4 	§pecigl Selection Comulttee: 

A 	Special 	Selection 	Committee 	consisting 	of 	(i) 
Secretary, 	Ministry 	of Environment and Forests(ii) 	Secretary, 
Department 	of 	Personnel 	and Training, Ministry 	of 	Personnel, 
Public Grievances 	and Pensions(iii) 	Secretary, 	Department 	of 
Agricultural Research and Education (iv) Secretary, Department of 
Rural Development, 	Ministry 	of 	Rural 	Development 	and 	(v) 
Secretary, 	Ministry of Science & Technology shall be constituted 
to make recommendations for appointment to the posts carrying a 
pay scale 	of 	Rs.18,400-50022,400/- and above., 	The 	Director 
General of Forests & Speci al' Secretary shall be the Member - 
Secretary of the Committee for consideration of candidates for 
all posts falling within the purview of the Committee other than 
that of the post of Director General of Forests. 

4. 	DUTIES OF THE NENBER SECRETARY OF THE BOARD: 

4.1 	It shall be the duty, inter-alia, of the Member Secretary. 
of the Board: 

Contd .... 3 
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• 	 (i) 	
to receive communications intended for the Board and to 
obtain and communicate its recommendatiorls/decjsions; 

to keep 	himsel.f 	fully 	informed of the possible or 
impending vacanci 	in posts falling within' the purview 
of the Board and the 	availability of officers of the 
requisite seniority/ qualifjcatjos and experience for 
filling such posts; 

to correspond 	and 	keep 	in close 	touch with the Governments of States and 	Union 	Territories for the 
systematic manning of the posts falling under the purview 
of the Board; 

(iv) 	
to correspond and keep in touch with other Ministries of 
the Government of India for providing services of Indian 
Forest Service Officers for posts under those Ministries; 

to ensure up-to-date maintenance and proper custody of 
/ 	\\ the  Annul 	identi•al Reports of all officers beTonging 

\\ to  the Indian Forest Service; 

to deal with 	all 	matters 	pertaining 	to the career 
planning and management of the Indian Forest Service; 

to correspond with the Union 	Public Service Commission, 
the Comptroller and 	Auditor 	General of India and the concerred 	Heads of attached and subordinate offices 
etc., regarding operation of the Scheme 

to 	advise and 	render assistance in regard to matters 
relating 	to the 	Indian 	Forest Service Cadre of the 
States and Union Territorie3; and 

to 	keep 	in 	touch 	and 	liaise 	with professional 
institutions in regard to 	personnel 	matters concerning 
the Indian Forest Service. 

5. 	PROCEDURE: 

All 	vacancies, actual or anticipated, in regard to posts /falling within 	the purview of the Board, 	shall 	be 	reported 
/ forthwith to the Member- Secretary of the Board with full details 
/ 	as to the nature 	and duration of the vacancies, 	the specific duties and 	responsibilities of 	the 	posts and the 	required qualificj15, 	experience, 	etc. 	It 	will 	be 	open 	to 	the 

concerned Ministry / Department/ other organisation to 	indicate, at the same 	time, the name(s) of any particular officer(s) whose 
suitability may be considered by the Board. 

5.2 	All 	correspondence between 	the 	Ministries 	in 	the 
Government of India on the one hand, and the State Governments/ 
Union Territories on the other, for the services of Indian Forest 
Service Officers / State Forest Service Officers eligible under 
the Scheme, shall be channel ised through the Member - Secretary 
of the Board. 

5.3 	The particulars of 	the officers to be considered 	for posts fall' ing within the purview of the Scheme shall be collected 
in the manner prescribed by the Member-Secretary of the Board. 

rv 



5.4 	The Board shall meet periodically once in a year and in 

any case before 31st December. 	Applications would be invited 

latest by 31st October every year to draw up an 'Offer List' of 
suitable officers for posts falling within the purview of the 
scheme. Appointments would be recommended by theSecret?I, 
Ministry of Environment and Forests and approved by Minister of 
Environment and Forests.. 

6. 	SUITABILITY 

The suitability of officers for appointment on tenure / 

deputation shall 	be decided on the advice of the Board, 	which 

will fix norms, 	from time to time, about the minimum length 	of 

service and 	other requirements, if any, for posts falling within 

purview of the Scheme. 

7. 	PERIOD OF TENURE: 

7.1 	The tenure of deputation of an officer appointed to a 
post covered, under this Scheme would be as follows: 

 Dy. 	Conservator of 	Forests or 	equivalent .. 	.4 	years 

 Conservator 	of Forests 	or equivalent .. 	5 	years 

The tenure of the officer(s) may, however, be curtailed in public 
interest at the discretion of the Competent Authority. 

7.2 	Every officer belonging to the Indian Forest Service and 
of an officer of a State Forest Service whose name is included in 
the 	Select 	List' 	referred to in Regulation 7 (3) of 	the 	IFS 

(Appointment 	by Promotion) Regulations, 1966 shall revert to his 
state cadre on the exact date of his completing his tenure. 	He 

will, however, 	have a choice to revert to his cadre on the 	31st 

May previous •to the date of the end of his tenure in case 
personal 	grounds such as children's education etc, 	necessitate 

such reversion. 	However, on gent.ine grounds and in exceptional 
circumstances the Competent Authority in the Ministry of 
Environment & Forests can consider extension of tenure upto a 
maximum of one year. 

7.3 	Notwithstanding what has been stated above, the period 
spent by officers on tenure deputation to Indira Gandhi National 
Forest Academy, Dehradun would count as half for the purpose of 
computing tenure at the Centre subject to the condition that this 
concession will be available only to those officers who serve for 
at least three years at the Academy 

COOLING OFF REQUIRENENTS 

7.4 	A period of three years should generally lapse between 
two spells of deputation to posts covered under the Scheme. 

8. 	REPEAL AND SAVINGS 

8.1 	' With 	effect 	from 	the date of coming, into force of this 
Scheme, the Recruitment Rules framed for appointment to various 
posts falling within the purview of this Scheme shall cease 	to 
operate. 	 . 
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ANtIEXURE-I 

i 	c t f 

LISTOF POSTS UNDER THE CE$TRAL 6OVERN$ENT TO BE 
COVERED UNDER THE SCHL. 

S.$o. 	Designation 	Scale of No. of 	Nate of the 
Pay 	Posts 	Office 

1. 	 2. 	 3. 	 4. 	 5. 

Ministry of 
Environment & 
Forests 

-do- 

7 	1. Director 	General Rs.26,000 	1 

/ of 	Forests 	and (fixed) 
Special 	Secretary 

2. Additional 	Director Rs.24050-650- 	2 
General 	of 	Forests 26,000 

3 Director, Rs,22,400-525- 	1 

Forest 	Survey 	of 24,500 
India 

 Director, 	Indira 1 
Gandhi 	National do- 
Forest 	Academy 

 Addi. 	Director, Rs.18,400-500-- 	1 
Indira.Gandhi 22,400 
National 	Forest 
Academy 

 (i)Chief 	Conservator Rs.18,400-500 	5 
of 	Forests 	(Central) 22,400 

	

(Ii) Conservator of 
	

Rs.16,400-450- 
F o r e s t s (C e n t r a 1) 
	

20,000 plus CDTA 
C hand i g a r h 
	

of Rs.1000/- 

IGF and Director, 	Rs .18,400-500- 
Project Tiger 
	

22, 400/- 

	

B. IGF and Director, 	-do 
	

1 
Project Elephant 

Inspector General 
	

-do - 
	

1 

of Forests 
(Conservation) 

Inspector General 
	

I, 
	

1 
of Forest.s 
(Wildlife) 

Forest Survey of 
India 

Indira Gandhi 
National Forest 
Academy, Dehradun. 

-do- 

Ministry of 
Envi ronment and 
Forests, Regional 
Offices. 

Ministry of 
Environment and 
Forests, Regional 
Office. 

Project Tiger 
Directorate, 
Ministry of 
Environment & 
Forests. 

Ministry of 
Envi ronment and 
Forests. 

-do- 

woroll 



•: 	- 	 : 

Inspector General 	Rs.18,400-500- 	Ministry of 

of Forests (EAP) 	 22,400/- 	1 Environment and 
Forests 

Inspector General of 	-do- 	 1 	-do 

Forests (NAE) 

Deputy Inspector 	Rs.16,400-450- 	1 	-do- 
General of Forests 	20,000/- plus 
(Wildlife) 	 Spi. pay of 

Rs.1000/- p.m. 

14. Deputy Inspector 
General of. Forests 

16.Regional Director, 
Forest Survey of 
I n d i a 

17. Conservator of 
Forests (Central ) 

18.Director, Forests 
E ci u cat i on 

-do- 	 7 

Rs.16,100-450 	2 
20,000 
Plus Spi pay of 
Rs.1000/- p.m. 
or training 
allowances as 
decided by GOT 
from time to time. 

Rs.16,400-450- 4 
20,000 
plus Spl.. pay 
of Rs.1000 p.m. 

Rs,16,400-450- 	6 
20,000 
plus Spi pay 
of Rs.1000 p.m. 

Rs.16,400-450 	1 
20,000 
plus Spl pay 
of Rs.1000  

Ministry of 
Environment & 
Forests and 
Ministry of 
Rural Development, 

Indira Gandhi 
National Forest 
Academy, 
Dehradun. 

Forest Survey of 
India - Regional 
Offices at 
Calcutta, Nagpur, 
Bangalore, Shimla, 

Ministry of 
Environment and 
Forests, Reg i anal 
Offices. 

Directorate or 
Forest Education, 
D e hr a dun. 

15. Professor, Indira 
Gandhi National 
Forest Academy, 
Dehradun. 

19.Principal, State 
Forest Service 
Cal 1 ege 

20.Addl. Commissioner 
(Forestry) 

21.Joirit Director, 
Forest Survey of 
In d i a 

Rs,16,400-450 	3 SFS 	Colleges 	at 

20,000 	plus Dehraduri, 
Spl . 	pay 	of Coimbatore 	and 
Rs.1000 	p.m. 	or Burnihat. 
Training 	Allowance 
as 	decided 	by 	GUI 
from 	time 	to 	time. 

Rs.16,400-450 	2 Ministry 	of 
20,000 	plus 	Spi Agriculture 	& 
pay 	of 	Rs.1000 	p.m. Cooperation. 

Rs.16,400-450- 3 	Forest Survey of 
20,000 plus spi . 	India, Dehradun. 
pay of Rs.1000 p.m. 
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22. Director, National 	Rs,16,400-450- 
Zoological Park, 	20,000/- plus 
New Delhi, 	 Spi .pay of 

Rs.1000/- p.m. 

23, Joint Director, 	Rs.10,000-325- 
National Zoological 	153200 
Park, New Delhi. 	Rs.12,000-375 

16,500 
Rs.14,300-400-
18,300 
plus Spi pay(CDTA) 
of Rs.800/1000 pain 

Assistant 	Inspector Rs.10,000-325- 	11 
General 	of 	Forests 15,200 

Rs. 12,000-375 
16,500 
Ps . 14 , 300-400- 
18,300 
plus 	Spi 	pay(CDTA) 

- of 	Rs.800/1000 	p.m. 

Deputy'Djrector, Scale(s) 	as 	10 
Forest. Survey 	of above 	plus 	Spi 
India pay 	of 	Rs,800/1000 

per 	month 

26 Deputy Conservator 	Scales as above 11 
of Forests (Central) 	p1 us Spi pay of 

Rs.$00/1000 p5m. 

27, Deputy Director 	-do- 	 4 
(Wildlife 
Pr e s er vat i on) 

Deputy Director! 	-do- 
3oint Director, 
(Wildlife) 

Deputy Director! 	-do- 
Joint Director 
(Project Tiger) 

\ 
National Zoological 
Park, New Delhi. 

National Zoological 
Park, New Delhi. 

Ministry of 
Environment & 
Forests & 
Ministry of 
Rural 
D eve 1 op in en t 

Forest Survey of 
India, Dehradun 
and its Regional 
Offices at Calcutta 
Bangalore, Nagpur & 
Shimla 

Regional Offices, 
Ministry of Env, & 
Forests. 

Regional Offices, 
Wildlife 
Preservation, 
Ministry of Eriv. 
and Forests. 

Ministry of Env. 
and Forests. 

Ministry of Env, 
and Forests, 
Project Tiger 
Directorate 

30. Associate Professor, 	Rs.10,000-325- 12 
IGNFA, Dehradun. 	15,200 

Rs .12,000-375 
16,500 
Rs.14,300-400- 
18,300 
plus Training 
Allowance as decided 
by GUI from time to 
time or Spi . pay 
of Rs.800/1000 p.m. 

Indira Gandhi 
National Forest 
Academy, Dehradun. 



Lecturer, State 
Forest S?rvice 
Coil ege. 

Principal, Forest 
Rangers College 

	

-. 	.. . A 
T 	 I 

Rs .10,000-325- 
15,200 
Rs .12,000-375 
16,500 
Rs.14,300-400- 
18,300 
plus Training 
Allowance as decided 
by GUI from time to 
time or Spi. pay 
of Rs.800/1000 p.m. 

	

-do- 	 I 

\ 

14 SFS Co1iegêat 
Dehradun, 
Coiinbatore, 
Burnihat. 

Eastern Forest 
Rangers 
College, Kurseong 

Instructor, 
Forest Rangers 
Col 1 ege. 

Deputy Advisor, 
(Forestry) 

35, Deputy Advisor 
(Forestry) 

Scale(s) as 	3 
above plus Spl 
Pay of Rs.800/ 
1000 / - p.m. 

Rs.10,000-325- 	1 
15,200 
Rs.12,000-375 
16 ,500 
Rs .14 300-40U-
18,300 
plus Spi pay 
of Rs.800/1000 p.m. 

-do- 	 1 

Ministry of Rural 
Devel opment. 

P1 an n in 9 
Commission. 

Note: 	The rate of CDTA will be a per DoPT Notification 
No.16017/3/98-AIS(II) dated 6t 	November, 2000. 

•• 	( 
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• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUNAHATI BENCH 

. 	 c 	 1ribUfla 

3SEP2U 

t 
\ 	Guwabtt 11U 

O.A.NO. 259/2001 

Shri Balvinder Singh 	.. Applicant 

VERSUS = 

Union of India and Others 	... 	 Reponderits 

IN THE MATTER OF : 

A Rejoinder CI 	filed 

by the Applicant to the 

Affidavit-in-Opposition filed 

by the Respondents. 

I, Shri Balvinder Singh, S/a (L)  Shri Jagdip 

Singh,aged about 58 years, resident of  )C6&e,6Z,/o0 	)5~w' 
Shiliong, do hereby solemnly affirm and declare that - 

1. 	That I am the applicant in this present case. 

I have received a copy of the Affidavit-in-reply 

filed by the Respondents, perused the seine and after 

understanding the contents thereof I am swearing this 

Affidavit in reply to the Affidavit-in-Opposition filed 

by the Respondents. 



- : 2 

That I deny the statements made in the Affidavit-

in-Opposition except those which are matters of record, the 

same are misconceived, contradictory, baseless, made by 

suppressing and misrepresenting facts and deserves no 

cons ide ration. 

That I make no comment to the statements made in 

para 1 and 2 of the Affidavit-in-Opposition. 

That the statements made in Para 3.1 and 3.2 are 

matters of record and I make no comment on that. 

That while denying the statements made in Para 3.3 

it is submitted thdt theappoiritment to the Post of Director 

General of Forests and Special Secretary to Government of 

India included in the Scheme for staffing Posts included in 

the Central Deputation Reserve of the Indian Forest Service, 

is defintely by way of Promotion of Indian Forest Service 

Cadre, eligible Officer. It may be noted that there is only 

one post of Director General of Forests and Special Secretary 

to Govrnment of India and selection for this apex Post 

.smade by the Special Selection Committee out of the Panel 

Of I.F.S. Off Icers only. The Panel is compiled suo-moto 

by the Ministry of Environment and Eorests, bctsing on the 

year of allotment of I.F.S. Officers and their Service record. 

Generally the names of three deserving principal Chief 

Conservator of Forests are included in the Panel. 

The Post of Director General of Forests and Special 

Secretary to Government of India is in a higher Pay scale i.e. 

s.26,000/ (fixed) while the Pay Scale of Principal Chief 

Conservator of Forests is Rs.24,050-650-26,000/. 

... 3. 

/ 
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The post of Director General of Forests and 

Special Secretary to Government oflndia is definitely 

a post in higher pay scale, higher status and responsi-

bility and this post can be filled up through selection 

of deserving Indim Forest Service Officer only. The 

selection is based on service record and seniority. 

Basing on these criteria the Applicant was selected for 

the post of Inspector General of Forest & Special Secretary 

• 	to the Government of India in the year 1996, but before 

his appointment to the above post, the Applicant came 

under cloud and thus at that point of time was deprived 

of appointment to this higher post. It is therefore, 

evident that his.case falls under the category of sealed 

cover provisions which is prescribed for preventing 

jeopardy to the interest of the Officer if found innocent 

at a subseqient stage. The vacancy in the post of D.G. 

Forests and Special Secretary to Government of India is 

not circulated to-the states othe Union, whilethe 

vacancies related to all other posts included in the scheme 

• 	are circulated to all States of the Union, inviting 

applications in a prescribed format from deserving, willing 

Officers. No applications are invited for filling up the - 

post of D.G. Forests and there is no prescribed format, 

the Panel is composed suo-moto by the Ministry of Environ- 

rnent and Forests, Govt. of India, basing on year of 

;allotment of I.F.S. Officers and their Service Record. 

There is no fixed tenure of deputation for the 

post of D.G. Forests and Special Secretary to Govt.of India. 

The tenure for this Post is always co-terminus with the 

date of superannuation of the Officer concerned. 

... 4, 

e 
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Moreover, there is no possibility of reversion 

to the State Cadre since there is no equivalent post 

existing in the States in the I.F.S. Cadre, 

6. 	That in reply to the statements made in Sub-Para 

(1) and (ii) of Para 4, I make no comment. 

That in reply to Sub-Para (iii) of Para 4, it is 

submitted that it has been admitted that the post bf Inspector - 

General of Forests now redesignated as Director General of 

Forests is the highest post in the Forest Service,available 

to Indian Forest gervice Officers, hence it is cléarly.a case 

of promotion of an I.F.S. Officer to a higher post in a higher 

pay scale, higher status and higher degree of responsibility. 

That while denying the statements made in sub-para 

(iv) of the Para 4, it is submitted that the Special SelectIon 

Committee of the Central Forestry,established Bjoard performs 

the functions of a Selection Committee for the selection of 

suitable I.P.S. Officer to a higher post i.e. D.G. Forest 

and Special Secretary to Govt. of India, out of a panel 

of I.F.S. Officers serving in the Pay Scale of Rs.24050-650-

2 600 01=. Therefore, function performed by this Special 

Selection Committee is analogous to the functions performed 

by any D.P.C. * 

That in reply to the statements mcide in sub-para (v) 

of Para 4, it is submitted that the statements made in this 

Paragraph is misleading. The langauge of. the telegram annexed 

as Annexure I, clearly states that the candidature of 

Shri Baivinder Singh - the applicant of Assam-Meghalaya Cadre 

was being considered for appointment at the level of Secretary 

or Equivalent posts under Central Govt. of India and not for 

empaneirnent as stated by the Respondents. In the above-said 

... 5. 
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telegram, there is no mention of the Scheme under which 

the post was included and there is no mention of the 

Central staffing scheme of the Departnnt of Personnel 

and Training. 

That I make no comment on the statements made in 

sub-para (vi) of Para 4. 

That in reply to the statements made in sub-para (vii) 

of Para 4, it is submitted that the reply made in sub-para (v) 

ofl Pra 4, may be referred. to. 

Further, it is categorically stated that in the 

latest scheme for staffing posts included in the Central 

deputation Reserve of the Indian Forest Service, notified by 

the Ministry of Environment and Forests, there is no provision 

for nullification of the Recommendations of the Selection 

Committee. The act of nullification of the recommendations 

made by the Selection Committee in.1996 is arbitrary, illegal, 

unconstitutiona, biased and prej udiced against the applic ant, 

which negates the spirit and provision of 'Sealed Cover s' 

procedure prescribed to meet such eventualities. These 

recommendations should have been kept in a sealed cover as 

per procedure applicable to all other posts in the Indian 

Forest Service or as per General Rules applicable to all the 

• Services in the country,within the framework ofthe Constitution 

of India, to provide natural justice to innocent persons and 

to protect their fundamental rights. 

That in reply to the statements made in sub-paras 

(viii) and (ix) of Para 4, the applicant makes no comment. 

..•. 6. - 
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That in reply to the statements made in sub-para (x) 

of Para 4, it is submitted that the claim of the applicant 

is fully justified. The provisions of sealed cover procedure 

have been made to provide ncttural justice to innocent Govt. 

Servants, who are recommended for promotion by the 

Departmental Promotion Committee, but who come under cloud 

before they are actually promoted. The case of the applicant 

H ought to be considered as if his case had been placed in a 

sealed cover by the Special Selection Committee,, since the 

selection was made for a higher post in all respects. There 

is no prescribed tenure for the post of Director General 

of Forests and Special Secretary to Government of India. 

it has already been admitted by the Respondents in Para 

4 (iii) that the post of D.G. Forests and Special Secretary 

to Government of India is the highest post in the Forest 

Service and this post is filled up through a Selection 

process by the Special Selection Committee of Secretaris, 

hence, it is definitely a case of promotion from the level.of 

H Principal Chief Conservator of Forests to that of D.G. 

Forests and Special Secretary to Govt. of India,. The treatment 

meted out to the applicant smacks of prejudices, grave injustices 

unconstitutional and biased. The highest post available to 

any Indian Forest Service Of flcer is the post of D.G. of 

Forests and not the post of Principal Chief Conservator of 

Forests or other equivalent posts such as Additional Director 

General of Forests to Government of India, Ministry of 

Environment and Forests. 

That in reply to sub-para (xi) of Para 4, the 

applicant makes no comment. 

'S. 7 
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That in reply to sub-para (xii) of para 4, itis 

H submitted that the Vigilance Clearance and Integrity 

0 
	 H Certificate in respect of the applicant were receIved by 

the Respondents on 09.05.2001 i.e. on a date prior to the 

superannuation of Shri C.P.Oberai,I'S. D.G. of Forests and 

Special Secretary to Govt. of India. Therefore, the 

Respondents were legally bound to provide relief to 

the applicant on or immediately after 9.5.2001. 

That In reply to the statements made in sub-para 

(xiii) of Para 4, it is submitted that the averments made 

are misguiding in as much as the Selection Committee scrutinised 

all the nominations received. For the post of D.C. of Forests 

and Special Secretary to Govt., of India, no nominations are 

made by the State Governments, as this vacancy is never 

circulated to State Government.s for inviting applications or 

H for nomination of Officers by the State Governments. The 

Panel of eligible Officers is compiled suo-rnoto by the 

1'linistry of Environment and Forests, based on year of 

allotment and Service record of Indian Forest Service 

Officers serving as Principal Chief Conservator of Forests. 

That in reply to the statements made in su-para. 

H (xiv) of para 4, it is submitted that the Order No. A 12026/ 

3/2000-IFS-I dated 29.06.2001, pased by Govt. of India, 

Ministry of Environment and Forests, issued under the signature 

of Director to the Govt. of India,is on the face of it bd 

in iciw and fact, being arbitrary, biased, passed without 

proper application of mind and not in accordance with the 

prescribed Rules. There is no such provision in the Central 

Staffing scheme of the Ministry of Environment and Forests, 

which empowers the Authorities to HNullifyI  the proceedings 

•.. 8. 
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of the Special Selection Committee held on 18.11.1996, 

which is a duly constituted Committee, 

That in reply to the statements made in sub-para (xv) 

of Para.4, it is submitted that the reply made above in 

subpara (xiv) may be referred to. 

That in reply to the statements made in sub-pare (xvi) 

of Pare 4, it is reiterated that the Order No. A.12026/3/ 

2000-Ip,1 dated 29.06.2001 of the Respondents is on the face 

of it bd in law and fact, being arbitrary, biased, passed 

without proper application of mind and not in accordance with 

the Prescribed Rules. The Respondent has not stated any provi-

sion of Law/Rules which empowers him to Nullify the Proceedings 

of a lawfully held meeting of the Special Selection CommIttee 

on 18.11.1996. In any of the Rules and Guidelines applicable 

to Government servants, there is no provision made for 

nullification of lawful proceedings of the Special Selection 

Committee meeting. The provision of sealed cover procedure 

has been prescribed to meet such eventualities and to ensure 

justice to innocent Govt. servants and the same is applicable 

in the instant case. 

7. 	That the statements made in Para 5.1 are hereby denied. 

t is submItted that it is definitely a case of promotion of 

eligible Indian Forest Service Officer, from the level of 

Principal Chief Conservator of Forests to that of D.G. of 

orests and Special Secretary to Govt. of India, through a 

process of selection made by Special Selection Committee 

and the Officer thus selected is appointed to the higher post 

to Govt. of India till his date of superannuation. The Officer 

so appointed cannot. revert,hack to his state cadre as there is 

o equivalent post aailab1e in the State cadre. There is no 

... 9. 
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There is no fixed tenure for this post. Since it is a case. 

of promotion from a lower post to a higher post, therefore, 

the provisions of sealed cover procedure are applicable in 

this instant case. 

It is further submitted that a mere perusal of the 

Notification dated 12th May,1999 vide NO.h.19011/07/97/IFS.I 

appointing Shri C.P.Oberoi to the post of Inspector General 

of Forests and Special Secretary and Notification No.A.19011/ 

2/95-Ips.I dated 20thAugust,2001 appointing Shri S.K.Pandey 

to the post of present Director General of Forests and Special 

Secretary, will show that their appointment to the post is 

not on deputation. In a case where the employee of the 

Forest Service is appointed on deputation to the Central 

Government as in the case of the present applicant when 

he was appointed to the post of Co-ordinator (PS and BS) 

Forest Research Institute and Colleges,Dehradun, it was 

clearly written' in the apointment letter dated 10th July, 

1984 vide 1o.A,12026/8/83-IFS that " the appointment will 

be on the deputation for a period of not exceeding five' 

years from the date he takes charge to the post.......', 

but no such clause/condition is written in the appointment 

letters issued to Shri C.P.Oberoi and Shri S.K.Pandey 

appointing them to the then Inspector General of Forests and 

Special Secretary, Ministry of Environment and Forests and 

irector General of Forests and Special Secretary, Ministry 

of Environment and Forest respectively. Thus it is clear 

that the appointment to the post of Director General and 

Special Secretary in the Ministry of Environment and Forests 

100 



Forests is a clear post of promotion and rioton deputation 

and as such, the Sealed Cover Procdure is provided in the 

Central Government Guidelines for employees of the Forests 

services is very much applicable. 

Copies of the appointment letter dated 12th May,1999 

20th August,2001 and 10th July,1984 are enclosed herewith 

as Annexures A, B and C. 

8. 	That in reply to Parax 5.2, it is submitted that 

it has been clearly admitted by the Respondent that the 

Annual Confidential DQssiers of the Applicant for the year. 

1998-99 and 1999-2000 and 2000-2001 were received in the 

Ministry of Environment and Forests, Gouernment of India during 

the first half of June,2001 and therefore could not be placed 

before the Special Selection Committee meeting heldon 

30.04.2001. Further, .the Respondent has stated that the ACRS 

for the previous years, working backwards from 1998-99 were 

considered by the Committee before arriving at their decision. 

Now the question arises, which Act or Rules empowered the 

Committee to take into consideration the ACRs for the 

previous years, working backwards. If no provision of Rules/ 

Acts exists for this purpose then the decision of the 

Committee is arbitrary and without any basis. The Rules which 

the CommIttee applied in this case would also be applicable 

to the proceedings of the Special Committee meeting held on 

18.11.1996, which provide for the provision of sealed cover 

procedure to provide justice to innocent Govt. servants,who 

are recommended for promotion by the Selection Committee but 

who come under cloud before they are actually appointed to 

the higher post. 

11. 
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9. 	That in reply to the statements made in Para 5.3, 

the reply made in Para 5.1 may be refrred to. 

10.. 	That while denying the statements made in Para 5.4 

itis submitted that in the Special Selection Committee 

Meeting held on 18.11.1996, the applicant was selectedfor 

appointment to the post of Inspector General of Poresta dnd 

Special Secretary but due to non-granting of Vigilance 

Clearance/integrity certificate by the Government of Meghalaya, 

could not be appointed to the post. As a result of the above 

stated circumstances another meeting of the Special Selection 

Committee washeld on 27th January,1997 and the Committee 

recommended the name of the next Officer in the Panel 

prepared on 18.11.1996 meeting. Consequently Shri C.P.Oberoi 

I.F.S. an Officer junior to 2 the applicant was appoInted 

to the post of Inspector General of Forests and Special 

Secretary (now redesignated as Director General and Special 

Secretary) with effect from 27.02.1997 (A.N.) 

The State of Meghalaya granted the Vigilance 

clearance/integrity Certificate to the applicant on 8.5.2001, 

after exonerating him of all the charges drawn up against 

him The VigilanceClearance/integrity Certificate was 

received by the Respondents on 9.5.2001 i.e. on a date prior 

to the superannuation of Shri. C.P.Oberoi,I.P.S. D.G. and 

Special Secretary to Government oflndia, Ministry of.  

Environment and Forests. Therefore, the Respondents were 

legally bound to provide relief to the applicant on or after 

9.5.2001. The above stated facts have beenduly acknowedged 

and admitted by the Respondents Nos 1 and 2 in their reply 

0.. 12. 
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reply filed before the Hon'ble C.A.T. Gauhati on 

16.08.2001. 

Under the circumstances and facts stated above 

the applicant's case was to be treated as a sealed cover 

case and relief provided as per legal provisions/Rules 

applicable to sealed cover cases, related to All Indid 

Service Officers and in fact related to all cateories 

of Govt. servants in the country. The applicant's case 

cannot be excluded from the purview of sealed cover case 

simply on the ground that the post of Director General and 

Special Secretary was included under the Central Staffing 

Scheme of the Ministryof Environment and Forests. There 

is no such legal/Constitutional immunity pvded.to••posts 

included in the Central Staffing Scheme of the Ministry. 

The question of following the "sealed cover" procedure 

arises since the post of D.G. and Speciai Secretary is 

a higher post to thdt of Principal Chief Conservator of 

Forests and Only Indian Forest Service Officers are eligible 

- 

for consideration for promotion and appointment to this 

post. No applications are invited by Government of India 

for filling up this post and the panel is compiled suo-moto 

by the Ministry of Environment and Forests, Government 

of India, basing on the year of allotment and service records 

of the serving Indian Forest Service Officers in the scale 

of py of Rs.24050-650-2b000/=. Therefore, the basic principle 

for the "8ealed Cover" procedure in the matter of promotion.: 

when an Officer is under a vigilance cloud, is to safe-guard 

the interest of the Officer for promotion to any post for - 

- 	 •... 13. 
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any post for which he is eligible and has been already 

considered and selected. 

The applicant was eligible, considered and finally 

selected in the year 1996 for his 'appointment to the post 

of Inspector General and Specidi Secretary (now redesignated 

as Director •  General and Special Secretary) after competing 

with other eligible Officers at that point of time, hence the 

sealed cover procedure definitely applies in his case to 

provide relief tbi him since he was deprived of 1is lawful 

promotion and appointment in the year 1996, due to reasons 

nota attributable to him. There is no other way to compensate 

for the mental agony and harassment, deprivation caused to the 

applicant since I'iovember, 1996. 

• 11.. 	That in view of the submissions made in the foregoing 

paragraphs it is amply clear that - 	 - 

The post of Director General of Forests and Special 

Secretary to Government of India, Ministry of Environment 

and Forests is the highest post in the pay scale of 

Rs.2b000 (fixed) to which eligible Indian Forest Service 

Officer serving in the pay scale of Rs.24050-50-2b000 are 

considered for appointment under the Central Staffing Scheme 

of the Ministry of Envirbhment and Forests. 

The above said post can be filled up through selection 

of eligible Indian Forest Service Officers only by the 

Special Selection Committee constituted for this purpose 

under the Central Staffing Scheme. 

4/7 	 •.. 14. 
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The appointment to the above said post entails 

the promotion of an eligible Indian Forest Service 

Officer, serving in the pay scale of Rs.24050750-2b00O. 
I 

12. 	Hence it is prayed that since it is a clear case 

of,2 promotion, through selection, therefore,. the provision of 

"Sealed Cover" procedure are applicable without any iota 

of doubt. 

As such, an appropriate Order/irection may be issued 

to the Ministry of Environment and Forests to provide 

relief to the applicant as per the provisions of the "Sealed 

Cover 9  procedure applicable to such x casesdf All India 

Service Officers and that the Order No.A.12026/3/2000-IpS-I. 

dated 2.9.06.2001 passed by the Go&ernment of India, Ministry 

of Environment and Forests, disposing the Petitioner's 

representation,, be set aside and quashed as prayed in the 

original application and direction be given for appointing 

applicant to the post of Director General of Forests 

and Special Secretary to Government of India, Ministry of 

Environment and Forests and for this the Huble applicant 

shall ever pray. 	. 

Humble applicant 	/7 

Dated Shillong 

The 3/ 01/ 2001. 

e 

... 15. 
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VE R I F I C A T I ON 

I, Shri Ba].vinder Singh, I.F.S. Son of 

(Late) Jagdip Sihgh, aged about 58 years, working as 

Principal Chief Conservator of Forests, iteghalaya, 

the applicant in this Rejoinder Affidavit, do hereby 

solemnly verify that the statements made in Paras 

( 

to (c. 	of this Rejoinder A d.v.it are true 
to the best of my knowledge and belief,based on 

records, which are also matters of record and the rest 

are my humble submission before the Court and I sign 

this Verification this 	Day of Septembery, 2001. 

DEPONENT 
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(T 	3E PUBLISHED IN. PART I SECTIOU II OF.THE 
GAZETTE OF INDiA) 	J 

V 	
F.N0,A,19011/01/97''' 
Govrnmeflt of India 
MinistrY of En0viroflmertat1dF0rt5 

/ 0 

	

0 	

Poryavaran Bhavan, 

7 	
CGO Compl'eX, Lodhi Road, 

0 	New 	Dlhi 	- 	11000.3 	 •1 

Dated, the 12th May 1999 

io1IEjCATIQti 

In 	partial 	modification 	of 	this 	MinistrY's 

notification of 	
even number dated the 4th March, 	1997, 	the 

president 	
is pleased' t.ppoint Shri .C.P.:;Oberaj, an officer 

the 	Arunachal 
belonging 	to 	the. '1964 	batch 	borne 	or  

Pradesh_Goa_.MiZ0ram0n Territories (AGMUT)JOlflt Cadre of 
the Indian Forest Service, to the post of Inspector General of 
Forests and Special Secretary in the MinistrY of Environmelit 
and Forests from 27th February, 1997 (AfternoOn) till the 31st 
May, 2001, i.e. the date of his retirement on 

s uperanflUatio1. 

• 	or until further orders, whichever is earlier, 	
0 

• 	

0 	

(R. Sanehwal) 	0 

0 	 tinder Secretary.hiilto :the Govt. of Ir1IA 

lo 	 i'ki 
The Manager, 	 . 
Government of India Press. 	. 0 1• 	 H 
Fardlabad 

(HarJLQ) (with a copy oflnd1 Version). 

Copy to: 

	

I 	 II 

. 	
. of A.ndamon:4 T h e Chief Secretary, Govt 	

'1ic0bar Islands 

,Aministrati0fl, Port Blait. 

Ihe prinipal SecretarY, A.pdamand & N:i..obar Islands 

Administration, Port Blalt 

The principal Chief ConerVat0r of Forests and SecretarY 
Forests, Andaman & Nlcobar.ISlatldS Ad.rn)iStt'ati0n. 

Port Blair 	
Hi1 

• 	4. The Pay & AcountS Officer No.6, Tls.Hazri, Delhi 

• 	 Admlnistratiotl, Delhi. 	. 	

0, 

f. 5. The Pay & Accounts Officer, .Sinistry.o..Eflvir0nment and 
0 	Forests, New Delhi. 

• 	6. Cnsh. Section (.2 Copies) with a copy ofthe charge 

...assunip.t.10fl report. 

' 	
.• 	

0 	 0 
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(TO BE PUBLISHED IN PART I SECTION (11) OF THE GAZETTE OF ftDIA) 

No.A.1901 1/2/95-I1-S-I 
Government of India 

Ministry of Environment and Forests 

cg 

Paryavaran Bhawan, COO Complex, 
Lodi Road, New Delhi —110003. 

Dated the 20 August, 2001 

NOTIFICATiON 

The President is pleased to appoint Shri S.K. Patide, an officer belonging to the 
1965 batch of the Himachal Pradesh cadre of the Indian Forest Service to the post of 
Director General of Forests and Special Secretary in the Ministry of Em.irorniient i 
Forests with effect from the forenoon of 13.08.200, until further orders. The 
appointment is subject to the final outcome of thejinal Application No.259 of 2001 in 
the Guwahati Bench of the Central Administrative l'ribunal. 

(G.P. Haldar) 
Under Secretary to the Govt. of india 

To 

The General Manager, 
Government of India Press, 
Faridabàd (Haryana) - alongwith 1-lindi version. 

Copy to: 

The Chief Secretary of all the Stales/UTs. 
Secretary (Forests), all the States/UTs; 
AU Ministries/Departnients of the Government of india. 
All subordinate offices /autonomolis bodies of the Ministry of Environment and 
Forests. 
Accounta,it General, iliniachal Pradcsh, Shimla. 
Principal Chief Conservator of Forests, Government of Himachal Pradesh, 
Shin)la. 	' 
Pay and Accounts Officer, MoEF, New Delhi, 
1)1)0, Ministry of Environment and Forests, New Delhi. Shri S.K. Pande, IFS 
(lIP:65), i)GF & SS will draw pay in the scale of Rs.26,000/- (fixed). 
PS to MEF 
PPS to Secre(ary (E&F)/Spl Secretary , MoEF. 
I'PS. to DGF & SS. 
Spare copies/Guard file. 

NI4 	J 
(G.P. Flaldar) 

Under Secretary to theGovi. of India 

/ 
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(Copy) 
 

No 
Government 0f'Jhdiá'' 

 

Ministry f ,priulture 

(Departnieñ 	f jricultUre.P8t 10  

New Delhi; dated4the lflth Juy'8 4 . - 

	

r 	 I  

To 
 

The Sncretary to the Govt 'f: Meghalaya, 	. 

Forest.DePartmeflt, thil1On9.:. 	
. 

Selection of an officer for, appointment 1to the post' 

of Coordinator, Forest Soil and Vegetation jrveY, 
Forest FesearCh Institute. ndCo11eg05, Debra Dun.j[i,. 

Sir, 	I 
am directed t refer .t your letter No307/78/66 

dated the 6th July, 1983 on the:ibieCt mentioned above 
	dto 

say that the 	
ri Blindqr inqh, Indian Forest 'ServiCe (J) 

has been selected for appointmeflt.tO the post of Coordinator 

(FS&VS, Forest ReseaXh Institure 8nd.001 	
es, Debra Dun on 

the f0llwifl term and conditiOflS 	 . 

j) 	iri Balvinder Singh wi3.1 draw pay in the scale of 
.Rs,1JO-.20OO/ plus •speCial py of Rs.200/- per month. 

-- 

 The appointment will be on deputatifl TO" a pii.uu 

from the date he takes charq 
not exceeding five years 
of the post. 	The periOd.O 	deputatiOfl is liable to 

its dig- be curtai1cd by the apPoifltifl9 authority at and witUt 
cretio 	without 055iqning any reasons 

'notice. H. 
0.th 	pt will be't)ehra Dun but 

 The headquarters 

 

ny where in India 
Other terms and conditions will be the same 

a s appli- 
to 

1. cable to other off.icersDf. 	his grade ondePUti0fl 
I 

the Central Governmeflt. 	
.f 

2. 	It is requested that 9r1.,alVinr1er singh may kindly be 
StatéGOVerflmt immediatelY with 

relieved of 
instructions 

his duties jthO 
to report for duty';tO..the Presidert, 	

search  

Dun 	intimatIon to this Depart.. 
Institure and Colleges, Dehra 	under 

ment. I  rs faithfullY, 

Sd/ s  (Mr, 
(,'Jt 	INr,I. 

DEPUTY . 	RETAt'tC) 	,OF 
I 	 - 	 - 

Copyto- I: The Preident, Forest Research Institure 
and Colleges onrauui4 

2.The Chief ConserVator of Frests, Meghalaya, 	
illong 

3 The A.G., MeqhalaY8 	
jlong 	 . 

2\CCOUflt5 OffiCer(FreSt9), Department of 
4 The Pay & 	

. 1 
iricultUre and cooperat10fl,N 	Delh. 

5 	P. 	to 	
. 	4I 

6 Personal file. (7) Gjard Fie.(8)a 	
copies - 

4 	•. 

j. 
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REPLY OF RESPONDENTS NO.! & 2 TO THE REJOINDER 
AFFIDAVIT DATED 3.9.2001 ON THE ORIGINAL 

APPLICATION NO.259/2001 

Shri Balvinder Singh, IFS 	- 	- 	Applicant 

Vs. 

Union of India & Others 	- 	- 	Respondents. 

Reply on behalf of the Respondents No.1 & 2 

I, G.P.Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, working as Under Secretary 

in the Ministry of Environment & Forests, Government of India, Paryavaran Bhawan, New Deihi 

do hereby solemnly affirm and say as under: 

That I am Under Secretary in the Ministry of Environment & Forests, Government of 

India, New Delhi and having been authorized, I am competent to file this reply on behalf of 

Respondents No. 1 & 2. I am acquainted with the facts and circumstances of the case on the 

basis of the records maintained in the Ministry of Environment & Forests. I have gone through 

the Application and understood the contents thereof. Save and except whatever is specifically 

admitted in this reply, rest of the averments will be deemed to have been denied and the 

Applicapt should be put to strict proof of whatever he claims to the contrary. 

In reply to averments made in para 2 of the rejoinder, it is strongly denied that the 

Counter-Affidavit of the Respondents is either misconceived, or contradictory or baseless or 

made by any suppression or misrepresentation of facts. On the other hand, they are based on 

facts and record. It is, in fact otherwise, ie. the Applicant, who is trying to mislead the judicial 

forum to achieve his ends. 

4.1 	In reply to averments made in para 5 of the rejoinder, it is submitted that the 

submission of the Respondents in para 3.3 of their Counter-Affidavit to the O.A. is a matter of 

record and the Applicant contradicts his own statement while admitting that the post of Director 

General of Forests & Special Secretary being included in the Central Deputation Reserve for 

Indian Forest Service, admitting thereby that the post is a deputation post, again says that the 
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appointment to the post is by way of promotion, as it is a higher post than the post held by him. 
07- 

The Applicant with all the years of experience in the field of Government service should 

understand the distinction between a promotion and appointment to a post on deputation. The 

institutional mechanism for selection of an officer for the post mentioned by the Applicant are to 

safeguard the interests of the Government, which is the "Borrowing Authority" in this case, so 

that it gets the services of the most suitable person for the post at the same time maintaining 

objectivity and impartiality in the matter of selection of the officer. It is again reiterated that the 

sealed cover procedure, which is required to be followed in the case of promotion, is not required 

to be followed in this case. It is the need of the borrowing authority to get the services of a 

suitable officer on tenure basis to man the post in question, and when one person initially selected 

for the job, was later found ineligible to be appointed to the post for not being clear from 

vigilance angle or of doubtful integrity, the borrowing authority selected someone else for the j oh 

after following due procedure. It is like a contract appointment for which no one has an 

exclusive right. 

	

4.2 	As regards the contention of the Applicant regarding the method of selection in an 

effort to establish that the post is a promotional post, it is submitted that the Special Selection 

Committee/Central Forestry Establishment Board has the power to lay down the criteria for 

selection of IFS officers for different posts under the purview of the scheme. If after laying down 

the criteria for the post of Director General of Forests & Special Secretary, the Special SelectiOn 

Committee finds that the number of officers fulfilling the criteria is very large, and it may not be 

possible or practicable to consider all of them for the post, it can restrict its choice upto a certain 

Year of Allotment, ensuring that more than sufficient number of officers are available in the 

field. It is only a matter of strategy for the Special Selection Committee and any similarity of 

methodology with that for promotion does not make the process a promotion. It is only a matter 

of strategy for the Special Selection committee or the Government to decide whether it will be 

convenient to invite applications, from all eligible /willing candidates or first to shortlist them and 

then elicit the willingness of candidates to serve on central deputation, vigilance clearance, 

integrity certificate, willingness of the State Governments to spare the services of the officer etc. 

in the event of his selection. As regards the absence of a fixed tenure as contended by the 

Applicant for the post in question, it is submitted that the normal tenure for all posts above the 

level of Conservator of Forests/Deputy Inspector General of Forests is 5 years. But the criteria 

for the post of DGF & SS is such that once an officer is selected and appointed to the post, it is 

probably in the rarest of rare cases that a situation will arise when the officer will have 5 years or 

more of balance service left and the possibility of going back to cadre after completion of the 

tenure. 

	

4.3 	In reply to averments made in para 6 of the rejoinder, it is submitted that the highest 

post to which an IFS officer can aspire to rise does not necessarily mean a promotional post for 

IFS officers. The Applicant has not explained in what way the highest post must be a 

promotional post. When the post is not a promotional post, the comparison of the Special 



Selection Committee with the Departmental Promotion Committee is irrelevant in the context of 

the case. 

	

4.4 	In reply to the averments regarding the telegram at Annexure-I of the O.A, it is only a 

telegram with its limitations of conveying a message. It is again clarified that the telegram was 

in connection with empanelment of officers for appointment to Secretary level posts under the 

Government under the Central Staffing Scheme of the Department of Personnel and Training and 

in no way connected with the appointment to the post of Director General of Forests & Special 

Secretary which is under the purview of the scheme of the Ministry of Environment and Forests. 

	

4.5 	In reply to the allegations that the nullification of the recommendations of the 

Selection Committee made in November 1996 as arbitrary, illegal, unconstitutional, biased and 

prejudiced against the Applicant, the Applicant has not explained why and how this action is 

arbitrary, illegal, unconstitutional or biased or prejudiced. The position of the Respondent, as has 

been explained in para 4.1 above, is that it needed the services of an officer suitable for the post 

on deputation tenure basis, and when it was found that the officer recommended by the Selection 

Committee earlier could not be appointed to the post because of his not being clear from 

vigilance angle or his integrity was in doubt, the only course of action for the borrowing authority 

was to select another person suitable for the post after following due procedure. It is not 

incumbent on the part of the borrowing authority to follow the sealed cover procedure as it is 

under no obligation in the present context to give so called "promotion" to the Applicant. The 

allegations of prejudice/bias against the Applicant or that the action of the Respondent was either 

unconstitutional or has done injustice to the Applicant are all strongly denied. 

	

4.6 	In reply to averments made in first para of page 7 of the rejoinder, it is submitted that 

the Special Selection Committee consists of 5 Secretaries to the Government of India. They are 

all very busy persons and getting their time /convenience for the meeting is itself very difficult. 

But the Respondents had to act in a time-bound manner so that this vital post is left unfilled, if it 

is absolutely necessary, for the minimum possible time. The meeting of the Selection Committee 

had therefore to be conducted as per schedule. All the concerned State Governments were 

requested time and again from various levels of the Respondents to furnish the requisite 

documents. If in spite of that, some documents had not been received from some of the State 

Governments before the meeting, the Committee had to consider the suitability of the officers in 

the field of choice on the basis of available records. The Applicant cannot dictate that the 

Committee should sit and consider the matter only when it is convenient for him. 

	

4.7 	The second para of page 7 of the rejoinder has already been replied to in para 4.2. It is 

' ,,eterated that it is only a matter of strategy adopted by the Respondent whether to invite 

 of all willing/eligible officers or first to shortlist some officers upto a certain cut-off 

point/Year of Allotment and then to call for willingness of the officers and the State Governments 

and other related documents. That does not materially change the nature of the post. 

1-1 
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4.8 	Para 3 of the page 7 and para 2 of page 8 of the rejoinder are only a repetition of his 

allegations made in earlier paragraphs, and has been replied to. It is again denied that the Order 

of the Respondent bearing No.A.12026/3/2000-IFS-I, dated 29.6.2001 is either bad in law or fact, 

or arbitrary, biased or passed without application of mind. On the other hand, the order has been 

passed after due and careful consideration of the all facts and as per rules relating to the case. 

4.9 	The averments made in the first sub-para of para 7 of the rejoinder (page 8) is only 

repetition of his allegations made earlier, which have been replied to in the foregoing paragraphs. 

4.10 	The averments made in the second sub-para of para 7 (page 9) of the rejoinder is also a 

repetition, which has been replied to vide paragraph 4.2 of this reply. 

4.11 	In reply to averments made in para 8 (page 10) of the rejoinder it is observed that the 

Applicant has time and again asked for dispensing justice to him, even if that goes against the 

larger public interest. The Applicant needs to explain whether the Government machinery (in 

this case, the Special Selection Committee), which has been set up for public interest, should set 

aside all other works and be waiting indefinitely for all the documents in respect of the Applicant 

to come to consider to "promote" him? The Applicant also needs to tell whether this procedure is 

required to be adopted in respect of him only or for all other candidates and whether the effort of 

the Respondent should be to fill up the key post at the earliest or to dispense so called justice to 

him at the cost of larger national interest. 

4.12 	In para 10 of the rejoinder, the Applicant has reiterated his story vis-à-vis selection for 

the post since 1996 and stated that as he was not clear from vigilance angle and another officer 

namely Shri C.P. Oberai, junior to him had been appointed to the post. The State Government 

sent the vigilance clearance and integrity certificate etc. in respect of him before the date of 

superannuation of Shri C.P. Oberai. The Applicant has claimed that the Respondents are legally 

bound to provide relief to him on or after the date of receipt of these documents. If by relief, the 

Applicant means appointment to the post of Director General of Forests & Special Secretary, it is 

submitted that not-withstanding the non-availability of some of the latest ACRs and vigilance 

clearance/ integrity certificate as on the date of meeting of the Selection committee, the Applicant 

was duly considered on merit alongwith other candidates for the post, but could not get selected 

this time. It is again denied that Shri C.P. Oberai, IFS (AGMUT:64) was appointed as Inspector 

General of Forests & Special Secretary, only because he was second in the panel after the 

Applicant, in the event of non-availability of the Applicant for want of vigilance clearance and 

integrity certificate etc., but because Shri C.P. Oberai was duly selected for the post by the 

Special Selection Committee, which took stock of the situation after vigilance cases against the 

Applicant were known. Once Shri C.P. Oberai, IFS (AGMUT:64) was duly selected by the 

Selection Committee for the post, he had to be appointed for a full tenure and not as a stop gap 

arrangement till exoneration of the Applicant of all the charges as would have been done in the 

case of a promotion. 
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PRAYER 

In view of the submissions made in the foregoing paragraphs, it is abundantly clear 

that the case is regarding selection for filling up of a post on deputation tenure basis and, 

therefore, the sealed cover procedure which is required to be followed in the case of promotion 

when one of the aspirants for promotion is under vigilance cloud is not applicable here. The 

Applicant, who is a very senior Government servant must have understood that very clearly, but 

is sparing no effort to subvert the judicial process and mislead the Hon'ble Tribunal to achieve 

his objective, thus wasting the valuable time of not only the Respondents but also the Hon'ble 

Tribunal. There is no merit or substance whatsoever either in the Original Application or this 

rejoinder, which deserve to be dismissed and the Respondents pray accordingly. 

yERIFICATION 

I ,G.P.Haldar, Under Secretary to the Government of India having my office at Paryavaran 

Bhawan, Lodi Road, New Delhi - 110 003, do hereby verify that the contents stated above are 

true and correct to the best of my knowledge, belief and information and that nothing has been 

suppressed therefrom. 

Verified at 	 on this ( 
	

—day of Septemb 2001. 

5" 
4 	

(G.PBALDAR) 

For Respondents No.1 & 2 
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COUNTER AF1DAW-T OF THE.RESPONDENT NO.4 
P0 TEE AMENDED APPLICATION NO. 259/2001 

In the matter of 

Shri. Balvinder Singh 	 Applicant 

Vs 

'Lnion of India and others 	 Respondent 

Reply on behalf of the Respondent No 4 Shri S K Pande 

L. 

N.C.T. 

) 

U 

I, S.K. Pande, aged 59 years, son of late Shri Raghuber Dat Pande, 

working as Director General of Forests and Special Secretary to the 

Government of India, in the Ministry of Environment and Forests, 

Paryavaran Bhavan, New Delhi, do hereby solemn'y affirm and say as 

under: 

That I have been impleaded as respondent in the above application. 

I have gone through the application and understood the contents thereof 

Save and except whatever is specifically admitted in this reply, rest of the 

averments will be deemed to have been denied and the applicant should be 

put to strict proof of whatever he claims to the contrary. 

3. 	In reply to the averments made in para 4.1 of the modified 

application, the replying respondent has no comments to offer 

4~~ 
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Para4.2: Nocomments 

Para 4.3 : No comments 

Paras 4.4, 4. 5, 4.6 and 4.7: They are a matter of record and no 

comments 

Paras 4.8 to 4.21 : Averments made do not pertain to the replying 

respondent and hence no comments. 

Para 4.22 : With reference to the averments made, it is stated that it 

is not factually correct that the replying respondent was promoted as 

Director General of Forests and Special Secretary. The replying 

respondent has been selected by a duly constituted Special Selection 

Committee, under relevant rules, after following the prescribed procedure, 

fulfilling the eligibility criteria, professional competence reflected in the 

service records, unblemished service career and suitability for the job. 

Para 4.23 : No comments 

Para 5.1, 5.2 & 5.3 : With reference to the averments made it is 

submitted that the post of Director General of Forests and Special 

Secretary to the Government of India is not a promotion post from 

 . I dditional Director General of Forest post or the Erincipal Chief 
( 

Qu

N0. 7 l8 ,Jtonservator of Forests. It is reiterated that it is a selection post and, 

therefore, seeking recourse to the sealed cover procedure is not at all 

relevant. Accordingly the Special Selection Committee met once again 

and selected Shri. C.P. Oberai for the post of IGF/DGF &SS. 

1 
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Para 5.4 : Averments made do not pertain to the replying 

respondent and hence no comments. 

Para 5.5 : with reference to the averments made, it is submitted 

that the stand taken by the Central Government has already been explained 

and the replying respondent has nothing more to add. 

Para 5.6 With reference to the averments made, it is submitted 

that it is not true that a second Departmental Promotion Committee met on 

30-4-2001. To the contrary, a fresh Special Selection Committee met on 

30-4-2001 to select a suitable incumbent from amongst the list of the 

short-listed officers as per seniority, to the post which was to fall vacant 

on retirement of Shri. C.P. Oberia on superannuating on 31-05-2001. The 

selection made in the year 1996, is not expected to be kept valid for five 

years as contested by the applicant. Sealed cover procedure is applicable 

only in case of regular promotion with in the departmental hierarchy 

through a Department Promotion Committee. The applicant has no 

exclusive right to the post of DGF & SS either as a matter of seniority or 

on the basis of selection made in the year 1996. As per the prescribed 

procedure, IFS officers belonging up to the Year of Allotment of 1965 

were considered for short listing and empanelled at that point of time. In 

.t( 	e b 	he subsequent 5 years i.e. from 1996 to 2001, many more officers have 
J N. ':. T. 

.te;d.N 0 . 57 I 3 -))attained the prescribed qualifying service for being considered to the post 

of the DGF& SS and the replying respondent was adjudged as the most 
.-. 

suitable candidate for the post based on merit, seniority and suitability, 

and after obtaining the approval of the. Appoints Committee of the 

Cabinet, was accordingly appointed to the post. 



-.4- 

It is also stated that the guidelines quoted by the petitioner do not include 

the deputation posts under the Central Staffing Scheme of the Ministry of 

Environment and Forests and hence are not relevant to the outcome of the 

case. 

14. 	With reference to the averments made in the para 5.7 of the 

amended application, it is submitted that the post of DGF & SS is a 

selection post and seniority is not the sole or overriding criteria for 

appointing the most suitable officer to the post. 

Attention is also drawn to the Hon'ble Supreme Court of India's 

judgement delivered on 8th  October, 1996 in Civil Appeal No. 12855 of 

1996, Union of India & Another versus Samar Singh and Others, where 

the Hon'ble Court ruled that "Apart from the record there are other matters 

that have to be considered, namely, merit, competence, leadership, and 

flair for participating in the policy making process and the need of the 

Central Government which is the paramount consideration." 

The Hon'ble Court in the case of Jai Narain Misra (Dr) Vs. State of 

Bihar have again ruled that " So far as the question of suitability is 

z 
	concerned , the decision entirely rested with the Governments. In other 

bi\z\ words, the Government is the sole judge to decide as to who is the most 

suitable candidate for being appointed as the 	 "(SCC 

) 	
p.32, para 4, 1971). 

.,.- 

It is also stated that the replying respondent has ftinctioned in 

various capacities in the State and Central Governments including as the 

founder Director of the prestigeous Indira Gandhi National Forest 

Academy, Dehra Dun; Additional Inspector General of Forests in the 



- 	Ministry of Environment and Forests, Government of India and Principal 

Chief Conservator of Forests in Himachal Pradesh etc., for almost four 

decades. During the period of working with the central government for 

about nine and half years, the replying respondent dealt with various 

issues covering the entire gamut of national perspective on forest policy 

and management. It is also stated that the replying respondent has not only 

had a distinguished and chequered career but also an equally impressive 

academic record with masters degree in Physics and Forestry (from a 

Canadian university) and also Honours diploma from the Indian Forest 

College, Dehra Dun in 1964. 

In addition the replying respondent has successfully represented the 

Country in various international fora including United Nations, Food and 

Agriculture Organisation (FAO), etc. The replying respondent was 

therefore at the time of selection was also fully conversant with the 

exacting job requirements, including secretariat functioning, of the post of 

Director General of Forests and Special Secretary. 

The replying respondent joined the Indian Forest College in the year 1962 

to attend the two years of professional forestry training and on successful 

( ....-' 

	

	
completion joined the then Himachal Pradesh Forest Department in 1964. 

The applicant, Shri. Baiwinder Singh joined the Indian Forest College for 

. the same course in the year 1969, but being a Shod Service Commissioned 

. officer was given the year of allotment of 1964. The DGF & SS is a Chief 

Technical Advisor to the Government of India and while selecting an 

officer for the job, the true seniority should be counted in the years of 

professional service rendered. The replying respondent has thus seven 

years longer service than the applicant in the Forestry profession. Hence 



the averment made by the applicant that the respondent is junior to him in 

service may seen in that perspective. 

In the Ministry of Environment and Forests itself, for filling the post of 

Director, Project Elephant, an Inspector General of Forest equivalent post, 

under the Central Staffing Scheme of the Ministry of Environment and 

Forests, many senior officers who had applied were not selected but a 

junior was selected on account of his experience and suitability befitting 

the job requirements. 

15. 	Para 5.8: with reference to the averments made, it is denied that the 

appointment is by no means illegal and unfair. The replying respondent 

has been appointed under the due process of selection laid down for the 

purpose and with the concurrence of the high powered ACC. 

PRAYER 

In view of the submissions in the foregoing paragraphs, it is amply clear 

that the applicant's contention is devoid of merit and deserves to be 

dismissed and the respondent prays accordingly. 



VERIFICATION 

I, S.K. Pande, Director General of Forests and Special Secretary to the 

Government of India, having my office at Paryavaran Bhavan, Lodhi 

Road, New Delhi 110 003, do hereby verify that the contents stated above 

are correct to the best of my knowledge, belief and information and that 

nothing has been suppressed therefrom. 

Verified at New Delhi on this 1 1 th  day of February, 2002. 

V L1 
.K.Pande ) 

For respondent No. 4 

Solemnly ffirned before me Read 
over & expiained to the doponent 

NOTARY PUBLIC DELHi 
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ORIGINAL APPLICATION NO.259/2001 IN TILE CENTRAL 
ADMINISTRATIVE TRiBUNAL (CAT), GUWAHATI BENCH 

Shri Balvi:der Singh 	 Applicant 	 .' 

Vs 
LL 

Union of India & others 	 Respondents 

C) 
Reply on behalf of Respondents No.1 & 2 

1, G.P. Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, working as Under 

Secretary in the Ministry of Environment and Forests, Government of India, Paryavaran 

Bhawan, New Delhi do hereby solemnly affirm and say as under: 

2. 	That I am Under Secretary in the Ministry of Environment and Forests, 

Government of India, New Delhi and having been authorized, I am competent to 

file this reply on behalf of Respondent No.1 and 2. I am acquainted with the facts 

and circumstances of the case on the basis of the records maintained in the Ministry 

of Environment and Forests. I have gone through the Application and understood 

the contents thereof Save and except whatever has been specifically admitted in 

this reply, rest of the averinents will be deemed to have been denied and the 

Applicant should be put to strict proof of whatever claims to the contrary. 

3.1 Indian Forest Service (IFS) is one of the three All India Services constituted under 

the All India Services Act, 1951. The Service is organised into cadres, one each for 

a State or a group of States/Union Tcrritories. The conditions of Service of persons 

appointed to the Service are governed by the rules and regulations framed under the 

All India Services Act, 1951. 

3.2 	The strength and composition of each cadre of IFS are determined from time to 

time as per provisions in the IFS (Cadre) Rules, 1966 and IFS (Fixation of Cadre 

Strength) Regulations, 1966. Each cadre consists of a certain number of Senior 
--- .. 

Duty ?osts plus 20% of the Senior Duty Posts as Central Deputation Reserve plus 

25% of the Senior Duty Posts as State Deputation Reserve plus 20% of the Senior 

- Duty Posts as Leave, Training and Junior Reserve. As the All India Services are 

common to both the Union and the States, the Union Government draws upon the 

services of the Officers of the All India Services to meet its requirement of 

manpower from this pool of Central Deputation Reserve of each Cadre. 

3.3 	Ministry of Environment and Forests is the Cadre Controlling Authority at the 

1t1 

4 
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Central level in respect of Indian Forest Service. 	A number of posts7 under this 

Ministry including its sub-ordinate offices and some other Ministries have been 
... 

identified to be held exclusively by Indian Forest Service officers on deputatioft 

tenure basis. 	For systemafc manning of these posts, the Respondent ha& 

formulated a Scheme know as "Central Staffing 	c eme for Forestry Posts", 	hich 

was first notified in January, 1984 and amended several times. 	The latest 

amendment of the Scheme was carried out in December 2000 and a copy of the 

s?  L~S~c~heme as amended in December, 2000 is enclosed 	Annexure — 	 It may, I 
Reserve posts of Indian 	 way  

-''-- 

officers, which they get in their respective cadres 

eligible officers from all the cadres for a fixedtenure. 	With this background in 

view, the Respondent proceeds to reply to the averments made in the Original 
Al... 	.t. 

. a-" 
- 	 t 	ipp i1.auuII iii uIv suAvu1ng 1)1Jgp1JS. 

¶ fr' 	'ti) In reply to averments made in Para 4.1, the Respondent has no comments to 

)'ffer. 

.çv< 9ii) No comments in reply to averments made in Para 4.2 

V' J,- 	 ,. 	

iii) The averments made in para 4.3 are not denied. 

iv) In reply to averments made in para 4.4, the Respondent submits that the 

7  Committee of Secretaries, which the Applicant has referred to as the Departmental 

Promotion Committee is not the Department Promotional Committee, but the 

Slection f the Central Forestry Established Board as provided 

in the Central Staffing Scheme of the Ministry of Environment & Forests. 
p 

4 	A, 	v) In response to averments made in para 4.5 and 4.6 of the Application, it is 

submitted that the telegram annexed as Annexure-I to the Application has nothing 

to do with the Applicant's selection/appointment to the post of Director General of 

Forests & Special Secretary (then 

Special Secretary). It was in connection with the empanelrnnt of officers for 

appointment to the posts at the level of Secretary to the Government of India under 

the Central Staffing Scheme of the Department of Personnel and Training, which is 

distinct from the Central Staffing Scheme of the Ministry of Environment and 

Forests for Central Deputation Reserve posts for Indian Forest Service, which 
tJ 

Includes the post of Director General of Forests and Special Secretary. Asking for c -__--------------__-----------------  -. 
It<. 	 vigilance clearance from the State Government also does not indicate that the 

p1" 	V 	officer was empanelled as Secretary to Govenment of india. 

'i)Averments made at Para4.7 and 4.8 are maters of record and need no comments 

iiom the replying Respondent. 

ç 	- j P f'ii) Averints made in para 4.9 are misleading inasmuch as the post of Director 

General of Forests and Special Secretary under the Ministry of Environment and 

: 

7 . 	" 
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• 	
/ 	

1 Q$ 	3 
I,  

Forests is Icovered undet) the Central Staffing. Scici 	of the Miistr'f 
11 

nvonment and Forests and otider)the Scheme he Department of Personnel 

- nd Training. Therefore, even if the etitioner had been empanelled for 
- 	 4Z-_- 

"-,-' yi ppointment at Secretary level under the Scheme of the Department of Personnel 
- . 

and Training, it would not confer any right on any person for appointment as 

/ 	Director General of Forests/Inspector General of Forests and Special Secretary. 
n rv 

Recommendations of the Selection Committee which recommended Shri Baivinder 

•Singh in 1996 for the post of Inspector General of Forests were nullified asShri 

vmder Srngh was ot granted Vigilance Clearance y the State Government 

• 	Thereafter another meeting of the Selection Committee was held on 27.1.1997 and 

the name of Shri C.P. Oberai, IFS(AGMUT: 194) was recommended for 
L 

,appointment. 
Th - i7' 1j 

viii) Averments made in para 4.10 are matters of record and are admitted. 
,_' '-i' ,,• 	r' t,- 

c"frtk) Averments made in para 4.11 are matters of record and are admitted. 

J" 	) In reply to averments made in para 4.12 and 4.13 of the Application it is 
•,)' -. 

'submitted that the claim of the Applicant to all the benefits of promotion with 

- 	 c iffect.from the date of. so  called nromotinn n his itininr enncprnipnt n  Mis  

I 

4 
•1 

• Jfr 	V\( 	V 	 '" 

,)xoneration from all the charges is misplaced, as appointment to the post of  

7j frector General of Forests and Special Secretary is not byway 

• 	" 	/J .through selection as per provisions of the Central Staffing Scheme of the Ministry 

of Environment 
I I --• 	 -•---- 	_______ 	 -- Forests of a State, the Applicant has already reached the highest promotional post 

1 for an indian Forest Service officer. 	 .. 

- 

S i) In reply to averments made in para 4.14 of the Application are a matter of 

ecord. 

xii In renlv to avermen made in nan 4 15 it is adritted that the Viui1anc / 	 t . 	 r 	• 	' 	 . 

• i-li 

o learance and Integrity Certificain respect of the Applicant has been received by 

.
ibe 

.. .iii) In reply to averments made in para 4.16 of the Application, it is submitted tht 

• 	he Selection Committee met on04.20O, andscrutinized all the nominations 

eceived. The selection is based on merit. It is only when the selection is made that 
II 	- 

- 	 the Vigilance Clearance is ascertained as was the case in 1996. The Selection 

• 	 Committee,therdiiexciude the namef the Applicant but considered his 
-r- 	 --------- - 

•i 	name alon
c
gwith others on merit. 

nts ents 	para 4.17 of the Application, it is admiUed that 
- 	 II 	 - 	 • • -S.  

the Respondent receivea tWo epresentations No \'flG 24 dt 9 5 200' and 

' 	

To 	G-24 dt 26 5 206 , in which the Apphcant had rnter-alia, asker o' 

dispensing Justice to him iy,g'v ng consideration for s&ec 4  on to ide post of 

cDwector General of Fo ~ests andiSpecial Secietary as he was cced in Noien e 
----- .--- 

p 	 1996 for the post of 	 Gereai o9 orest' and 3pecu' Secretary, c cuuN 

H Th 1••• 
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not be appointed to the post at that time for reasons not 'tifibutable to him, ai*fii) 
-- 	--- 	 -- 	--...-- 	.---- 	- 

that as he was the only candidate recommended. by the Special Selection 

Committee in November, 1996 but could not be appointed as Inspector General of 

j
Forests and Special Secretary because of the discp1inary proceedings, which had 

	

I 	since been concluded and he had been completely exonerated, therefore, he must be 
I 

	

I 	given appointment to the post of Inspector General of Forests and Special Secretary 

	

I 	with effect from the date Shri C.P. Oberai, his junior n the panel was appointed to 

	

I 	• 

	

/ 	the post. The Respondent also received a copy of the OrdeF dt 22.05.2001 of the 

Hon'ble Tribunal Bench in OA No.187/2001 directing the Respondent to consider 

and dispose of his representations as per law. 	Accordingly, both the 

rcpresentations have been carefully considered by the Respondent and disposed of 

vide a reasoned order No.A12026/3/2000-IFS-I dt 29.6.2001, a copy of which has 

been annexed by the Applicant 

xv)The averments made in paras 4.18, 4.19 and 4.20 have been replied to vide sub-

para xiv) above. 

xvi)It is stoutly denied that the order of the Respondent bearing 

No.A. I 2026/3/2000-iFS-I dt 29.6.2001 is either bad in law and fact, or arbitrary or 

biased or passed without any application of mind or not in accordance with the 

prescribed rules. 

5.1 	in reply to averments made in paras 5.1, 5.2 and 5.3 of the Application, it is 

submitted that as explained in earlier paragraphs, this is not a-case of promotion of 

an Indian Forest Service officer as in the case of their cadre, where officers get 
-- 

promoted to various grades/levels of Service, namely, Selection Grade, 
- • Conservator of Forests, Chief Conservator of Fotests, Add 1. Principal Chief 

Conservator of Forests, Principal Chief Conseratcr of Torests, etc hce the 

;w, / 	procedure for promotion is reqdlree to  be iol1owe4 The case of appoffitmen to 

Central Deputation Reserve Posts for YFS is governed by the Central Staffing  
,1 

Scheme of the Ministry of Environment and Forests. The "sealed cover" 

procedure, etc. mentioned by the Applicant is appicable in the case of promctio: 
- 

and not in the case of appointment on deputation, where no single officer has ail-

exclusive right to such appointment. 

5.reply to para 5.4, itis strongly denied that the order passed by the Respondent 

) bearing No.A.12026/3/2000-IFS-I dt 29.6.2001 is either arbitrary, malafide, biased 

or in a casual manner in contravention of any laid down rules/procedure or any 

provision of a law. As regards the Annual Confidential D9ssiers of the Applicani -• 

for the years1998-99 and 1999-2000 and 2000-2001, it is admitted that the ACR's 	 -: - - 

	

- V \ 	 - 	______ 	______ -• . 
of these 3 years were received II' the Ministr\ hi thc firi half of rune, i001 



• 	 V 	
:. 

V 	 V 	

V 

	

- 	However, the ACR's for the prevknis years wo!king backwards from 19999 
• (_i 	were considered by the Committee before arriving at  their decision, which wai 

* 	

V 	based entirely on merit. 	 V  

• 	V. 	 • 	 V 
• 	 V 

	

5.3 	Para 5.5 is a mere repetition of paragraphs 5.1, 5.2 of the Application, which has 	
V 	V 

been replied to vide para 5.1 above. 	 . 

V 	- 
5.4 	In reply to para 5.6 of the Application, it is submitted that as stated 	preceding m F 

V '• ; 

paragraphs, no single officer has any vested or exclusive right to appointment to the 
V 	 V 	 V 

V 	 post under Central Staffing Scheme of the Ministry. The Applicant was selected in 
• 

V 1996 for the post of Inspector Genera! of Forests and Special Secretary, but could 

not be appointed for want of Vigilance clearance and Integrity certificate from the 
•1 

State Government 	Had he been appointed at that time, he would have had a full .. 

V 	p 	tenure. But since, he could not be appointed to the post, another offcer, namely 	V 

I 	I 	 - 

I I 	Shri C P 	Oberai, IFS(AGMUT 1964) was duly selected by a fresh Selection rN1. 

Committee and appointed to the post and with that the Applicant lost his right at I c 	j 

/ I 	that time for appointment to the post. 	When the posthas fallen vacant again in 	. 	• 
i. 	.-•- 

'i 	•V__VV___V_VV__V________.V_V_______V_V_________ 	 VVV_____V 	• 	 V 

May, 2001, the Applicant has no exclusive iight for appointment to the post onEl'e 

plea that he was once selected for the post in November. 1996 but could not 1y . 	.* 
-------------- ---------- ---------.-----__.____-V--.,---_------------------ 	 V 	 • 

appointed because of some reason or the other and if he is willing for central 
• 	.. 	 V  

deputation to this post this time, he has to compete with other ehgible officers m ' 

the zone of consideration for selection for the post as per the provisions of the • 	 - 	- . 
Central Staffing Scheme of the Ministry. 	The question of following the "sealed .. 	- 

r - 	.-----------------------------------------------------.---_ 	----------------------------------------_•__ 
f 	cover" procedure as is applicable in the case of promotion in the cadre, where an I' 

- 	 V  

officer is under Vigilance cloud, is not applicable in the case of Selection foi - 
V 

appointment on deputation tenure basis, and therefore, the question of its regular 
••J• 

review does not arise 	The basic principle for the "sealed cover" procedure in the I 	'• 	'-' 
V 	 • 	V 	• 

matter of promotion when an officer is under a vigilance cloud, isto safeguard the 
.. 

t 

interest of the officer for promotion to the post in the line of his promotion, to ' 
V  

• which he otherwise has a right, but in the caie of deputation as explained earlier, 	• . 

everyone in the zone of consideration irrespective of his cadre has as much right as r • 	 V 

everyone else and no one has any exclusive right to the exclusion of all other 
V 	 • 	V 	V 	 V 

'--------- eligible officers 

--------------- 
V [•V 	;i 

PRAYER 

In view of the submissions in the foregoing paragraphs, it is amply clear that there 
• 	 . 	 V 	 - 	 V 	• 

* 	is no merit in the present Application, which deserves to be dismissea forthwith and the - 

Respondent prays accordingly.  " 

V 
1 	 V 

:••_ :1 	•..,.,.' 

V . 	V  
V 	'V 
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VERIFICATION 

I, G.P. Haldar, Under Secretary to the Government of India, having my office at 

Paryavaran Bhawan, Lodi Road, New Delhi- 110 003, do hereby verify that the contents 
- 

stated above are true and correct to the best of my knowledge, belief and mformation and  

that nothing has been suppressed therefrom. 	
V 

Q. 

Verified at........................on this.......................day of August, 2001. 

..,.. 

' 1 

	

(G.P. HALDAR) 	- 
For Respondent No 1 & 2 
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(TO BE PUBLISHED IN PART I SECTION II OF THE GAZETTE OF INDiA 
EXTRAORDINARY) 

No.A. 1201111/94'IFSI 
Government of India 

Ministry of Environment and Forests 

aryavaran Bhawan. CGO Complex, 
Lodi Road, New Delhi - 110 003. 

Dated the 	December, 2000 

ELLLL 0 N 

WHEREAS a scheme for staffing posts included in the 
Central Deputation Rve fe nianTorest Service and other 
forestry pasts, similar in rank and status in certain other 
oganisations under the Government of India, was formulated and 
published for general information vi.d.,e the MinistrY of 

Agriculture 	(Department 	of 	Agriculture 	
and 	Cooperation) 

Resolution .N o .F.1_11/76IFS*1, 	dated the 9th January, 1984 and 

further amended by the Government of India vid 	
Resolution 

No.F,1-11/76iFS-I, 	dated the 10th March, 1987 issued by the' 
Ministry of Environment and Forests (Department of Environment, 
Forests and Wildlife) and Resolution No12011/4/90-1FS, dated 

the 23rd November, 1990 issued by the Ministry of Environment and 
Forests (Department of Environment, Forests and Wildlife) and 
Resolution No.A.12011/1/941FS1, dated the 26th FebruarY, 1996 
issued by Ministry of Environment and Forests: 

AND WHEREAS it has been decided to (i) redesigfl_ some of the 
posts under the scheme on_ 	

erecommendati..0 

of t h e 5tW 	alC0mSJ0fl 	
and (ii) upgrade some of the 

mm end a t i ri $ of t h e5t 
and (iii)tbTn9 jeöFTstS within the,purvieW. oL the 
cheme again on the basis of the recommendations of the 5th 

Centra Pay Commission; 

AND 	WHEREAS it has been decided to bring some changes in the 

anstitutiOfl of the Central 	Forestry Establishment Board and 

also the period of tenure of deputation of the officers; 

AND WHEREAS it has been decided to bring out and notify a 
modified scheme in consultation with the Union Public ServiC 

Commission. 	
A copy of the scheme is annexed. The scheme will 

come into force with immediate effect. 



( 

I 

--Q . 

 - OR D ER 

Ordered that a copy of the Resolution be communicated to 
all the Ministries of the Government of Xndia,. State 
Governments/Union Territory Administrations, Union Public Service 
Commission and Comptroller and Auditor General of India. 

Ordered also that the Resolution be published in the 

Gazette of India for g eneral information, 

	

i nt Secretary 	 i a 

Sectic 	)1fiC 

To itiui3ttY '' 	V.. & 
Ot6 $ 

N.D1hi 
The Manager, 
Government of India Press, 
New Delhi - (with Hindi version) 

Copy also forwarded for information to: 

PS to MEF / PPS to Secretary (E&F)/ IGF & Spi . Secy. 

Secretary, Department of Personnel & Training, North Block 

New Delhi. 

Secretary, DARE, Kirshi Bhawan, New Delhi. 

Secretary, Ministry of Rural. Development, Krishi Bhawan, 

New Delhi. 

S. Secretary, Science & Technology/ Ocean Departments 
Technology Bhawan, New Mehrauli Road, New Delhi. 

Secretary, Union Public Service Commission, Dholpur House, 
Shahjahan Road, New Delhi with reference to their 
No,1.5/2000S11, dated 8.8.2000. 

Addi. Secretary, Ministry of Environment and Forests. 

Joint Secretary (Services), Department of Personnel & 
Training, New Delhi. 

Secretary, Forest Department, All State GovernmentS/ U.Ts. 

Principal Chief Conservator of Forests, All State Govts/U,TS. 



All Officers in the Ministry of Envionment and Forests, 
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Eco- development Board/ GPD. 
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Kurseong. 

Director, IIFM, Director, WLI, Dehra Dun. 

Spare copies-lO. 

(Mira Mehrishi / 
Joint Secretary to the Goverjnment of India 
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SCHEME FOR _.STAFFING POSTS INCLUDED IN THE CENTRAL 
DEPUTATION RESERVE OF THE INDIAN FOREST SERVICE. 
AND OTHER FORESTRY POSTS SIMILAR IN RANK. AND STATUS 
IN CERTAIN OTHER ORGANISATIO.NS UNDER THE 'GOVERNMENT 
UF INDIA 

OBJEcIL 

This scheme is intended to provide for systematic manning 
of technical/ reseach/educatjon posts connected with forestry in 
the Centre as enumerated in Annexure I. 	Addition or deletion 
of any post from the list at Annexure I shall 	be with the 
prior concurrence of the Union Public Service Commission. 

SOURCES: 

The 	pstcovered by this Scheme_shallordinarily 	be 
tenure basis and belonging to the 

t Service of the Sates! Union 
Territories. In exceptional cases 1  where sufficient number of 
Indian Forest Service Officers are not available officers from 
the State Forest Services whose names are included in the 
Select List' 	referred to 	in Regulation 	7(3) 	of 	the 	IFS 
(Appointment by Promotion) Regula1 ris, 	7may- be selected and 
appointed. 

. 	CONTROLLING AUTHORITY: 

3.1 	The 3rests will 	be 	the 
Controlling Author 	 s Scheme. 	A Central 

	

to a s 	the 
Board' 1  shall 	be set up under it with the constitution 	and 
functions s'et out below. 	.. 

3.2 	CONSTITUTION OF THE BOAR 

The 	Board 	shall'consist of four tne.mbers,'including 	the 
Chairman. 	 ' 

The Secretary to the Government of India in the Ministry 
of Environment & Forests will, be the Chairman(.ex-officio) 
of. the Board. 

(C): 	The other ex-officjo members of the Board will be 

The Director General 	of Forests & Special Secretary 
to the Government of India, Ministry of Environment 
and Forests. 

Additional Director Get;eral of Forests, Ministry of 
Environment & Forest.s 

Contd .... 2 
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(iii) Joint Secretary, Mm. of Environment and Forests, 
dealing with Forestry who will also be the Member-
Secretary of the Board. 

3.3 	FUNCTIONS 

It shall be the.duty of the Board to make recommendations 
having regard to the merits, claims and availability of all 
officers in the field of choice: 

(b) 	for appointments to posts covered under the Scheme except 

f1ieothipostIrryTng 
caleoRs.,O5t1 C 2 -2--+O-O/- - 

for appointments to all other posts under the Government 
of India and the autonomous bodies financed by the 
Government of India which are similar in rank and status 
to posts covered under the Scheme when it is proposed to 
appoint thereto officers of the Indian Forest Service; 

jake recommendations 

	

	for sele 
apostin 

ien a request cc•ncerne 
eceived or for deputation to 

organisation mentioned in rule 6(2)(i 
Rules, 1966; 

ti on 

 

- 

 

-- 
Co. U 
any 

i) of 

by appropriate 
country  

past 	in any 
the IFS(Cadre) 

to determine the criteria f eligiblity of cadre officers 
for appointment to various posts covered by this Scheme; 
and 

to advise on matters specifically referred to 	the Board 
by the Ministry of 	Envi ronmerit 	& 	Forests 	of the 
Government 	of India, 

3.4 	SpecialSelectionCoMaittee: 

A 	Special 	Selection 	Committee 	consisting 	of 	(i) 
Secretary, 	 Forests(ii) 	Secretary, 
Department of 	Personnel 	and Training, Ministry of Personnel, 
Public Grievances 	and Pensions(jii) 	Secretary, 	Department 	of 
Agricultural Research and Education (iv) Secretary, Department of 
Rural Devel opment, 	M i n i s t r y 	of 	Rural 	Devel opment 	and 	( v ) 
Secretary, 	Ministry of Scienc.e & Technology shall be constituted 
to make recommendations for appointment to the posts carryin 	a 
pay scale of Rs.i8,4OO5OO-22,4OO/- and a ove. 	e Director 

be t h e Member - 
Secretary of the Commi ttee for consideration of candidates for 
all posts falling within the purview of the Committee other than 
that of the post of Director General of Forests. 

4. 	DUTIESOFTHE MEMBERSECRETARY OFTHEBOARD: 

4.1 	It shall be the duty, inter-alia, of the Member Secretary 
of the Board: 

Contd. . . .3 
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to receive communications intended for the Board and to 
obtain and communicate its recommendations/decisions; 

to keep 	himself 	fully 	informed 	of the possible or 
impending vacancies in posts falling within the purview 
of the Board and the 	availability of officers of the 
requisite seniority/ qualifications 	and experience for 
filling such posts; 

to correspo,id 	and 	keep 	in close 	touch with the 
Governments of States and 	Union 	Territories for the 
systematic manning of the posts falling under the purview 
of the Board; 

to correspond and keep in touch with other Ministries of 
the Government of India for providing services of Indian 
Forest Service Officers for posts under those Ministries; 

to ensure up-to-date maintenance 	and proper custody of 
the Annual Confidential Reports of all officers belonging 
to the Indian Forest Service; 

to deal with 	all 	matters 	pertaining 	to the career 
planning and management of the Indian Forest Service; 

to correspond with the 	Union 	Public Service Commission, 
the Comptroller and 	Auditor 	General of India and the 
concerned 	Heads of attached and subordinate offices 
etc., regarding operation of the Scheme 

to 	advise 	and 	render assistane in regard to matters 
relating 	to the 	Indian 	Forest Service Cadre of the 
States and Union Territories; and 

to 	keep 	in 	touch 	and 	liaise 	with professional 
institutions in regard to 	personnel 	matters concening 
the Indian Forest Service. 

DURE 5. 	PRqCEL _ 

5.1 	All 	vacancies, actual or anticipated, in regard to posts 
falling within 	the 	purview 	of 	the Board, 	shall 	be 	reported 
forthwith to the Member- Secretary of the Board with full details 
as to the nature 	and duration of the vacancies, 	the specific duties and 	responsibilities of 	the 	posts and the 	required 
qualificatjng, 	experience 	etc. 	It 	will 	be 	0-pen 	to 	the 
concerned Ministry / Department/ other organisation to 	indicate, at the same 	time, the name(s) of any particular officer(s) whose 
suitahil ity may be considered by the Board, 

5.2 	All 	correspondeice 	between 	the 	Ministries 	in 	the 
Government of India on the one hand, and the State Governments! 
Union Territories on the other s  for the services of Indian Forest 
Service Officers 	/ State Forest Service Officers eligible under 
the Scheme, 	shall be channel i sed through the Member - Secretary 
of the Board. 

5.3 	The particulars of the officers to be considered 	for 
posts falling within the purview of the Scheme shall be collected 
in the manner prescribed by the Member-Secretary of the Board. 
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5..4 	Th 	Board 	shall meet periodically once in a year and in 

an 	case before 
latest by 	st October every year to draw .ip an 'Offer List' of. 

suitable officers for 	posts falling within the purv'ew of the 

scheme. 	Appointments would be recommended by the Secretary, 
Ministry of Environment and Forests and approved by Minister of 
Environment and Forests. 

SUITABILITY 

The suitability of officers for appointment on tenure / 

deputation shall 	be decided on the advice of the Board, 	which 

will fix 	norms, 	from time to time, about the minimum length 	
of 

service and 	other requirements, if any, for posts falling within 

purview of the Scheme. 

PERIOD OF TENURE: 

7.1 	The tenure . of deputation of an officer appointed to a 
post covered, under this Scheme would be as follows: 

a) Dy. 	Conservator of 	Forests or 	equivalent 	.. 

bYConservator of Forests 	or equivalent 	.. 

The tenure of the officer(s) may, however, be curtailed in public 
interest at the discretion of the Competnt Authority. 

7.2 	Every officer belonging to the Indian Forest Service and 
of an officer of. a State Forest Service whos. ii&me isj_fl_ci1LLd__-i1L 
he Select List' referred to in Regulation 7 (3) of the IFS 

appoi ntment h Proiiotian) 
state cadre on the exac 	iTThT is completing his tenure. 	

He 

will, however, 	have a choice to revert to his cadre on the 	31st 

May previous to the date of the end of his tenure in case 

personal 	grounds 	such as children's education etc, 	necessitate 

such reversion. 	However, on genuine grounds and in exceptional 
circumstances the Competent Authority in the Ministry of 
Environment & Forests'can consider extension of tenure upto a 

maximum of one year. 

7.3 	Notwithstanding what has been stated above, the period 
spent by officers on tenure deputation to Indira Gandhi National 
Forest Academy, Dehradun would count as half for the . purpose of 

computing tenure at the Centre subject to the condition that this 
concession will be available only to those officers who serve for ,  

at least three years at the Academy. '  / 

COOLING OFF REQUIREMENTS. 

7.4 	A period of three years should generally lapse between 
two spells of deputation to posts covered under the Scheme. 

. 	RE,AL AND SAVIN GS  

8.1 	With effect 	from the date of coming into force of this 
Scheme, the Recruitment Rules framed for appointment to v a r i o u s 
posts falling within the purview of this Scheme shall cease to 
operate 



ANNEXURE-I 

LIST OF POSTS UNDER THE CENTRAL GOVERN$ENT TO BE 
COVERED UNDER THE SCHEI!L. 

SeP10. 	Designation Scale of 	No. of Na.e of the 
Pay 	Posts Office 

1. 2. 3. 4. 5. 

16 Director 	General Rs.26,000 1 Ministry 	of 
of 	Forests 	and (fixed) Environment 	& 
Special 	Secretary Forests 

2. Additional 	Director Rs.24050-650- 2 -do- 
General 	of 	Forests 26,000 

 Director, Rs.22,400-525- 1 Forest 	Survey 	of 
Forest 	Survey 	of 24,500 India 
India 

 Director, 	Indira 1 Indira 	Gandhi 
Gandhi 	National do- National 	Forest 
Forest 	Academy Academy, 	Dehradun. 

 Addl. 	Director, Rs.18,400-500- 1 -do- 
Indira 	Gandhi 22,400 
National 	Forest 
Academy 

 (i)Chief 	Conservator,  Rs.18,400-500 5 Ministry 	of 
of 	Forests 	(Central) 22,400 Environment 	and 

• Forests, 	Regional 
Offices. 

(ii)Conservator 	of Rs.16,400450- 1 Ministry 	of 
Forests(Ceritral) 20,000 	pus 	CDTA Environment 	and 
Chandigarh of 	Rs.1000/- Forests, 	Regional 

Office. 

 IGF 	and 	Director, Rs.18,400-500- 1 Project 	Tiger 
Project 	Tiger 22,400/- Directorate, 

Ministry 	of 
Environment 	& 
Forests. 

B. IGF 	and 	Director, -do 1 Ministry 	of 
Project 	Elephant Envi ronment 	and 

Forests. 

Inspector General 	-do- 	 1 	-do- 
of Forests 
(Conservation) 

Inspector General 	-do- 
of Forest.s 
(Wildi ife) 



MR 

InspectorGeneral 
of Forests (EAP) 

Inspector General of 
Forests (NAEB) 

Deputy Inspector 
General of Forests 
(Wildi ife) 

-: 2 	- 

R.s .18,400-500- 
22,400/- 

- d () 

Rs. 16,400-450 
20,000/- plus 
Spl . pay of 
Rs.1000/ -  p.m. 

Ministry of 
1 Environment and 

Forests 

1 

1 	-do- 

14. Deputy Inspector 
General of Forests 

15. Professor, Indira 
Gandhi National 
Forest Academy, 
Dehradun. 

16.Regional Director, 
Forest Survey of 
mdi a 

17.Conservator of 
Forests (Central) 

-do- 	 7 

Rs.16,400-450 	2 
20,000 
Plus Spl pay of 
Rs.10001- P.M. 
or training 
allowances as 
decided by GOT 
from time to time. 

Rs.16,400-450 	4 
20,000 
plus Spl . pay 
of Rs.1000 p.m. 

Rs.16,400-450- 	6 
20,000 
plus Spl pay 
of Rs1000 n.m.  

Ministry of 
Environment & 
Forests and 
Ministry of 
Rural Development. 

Indira 'Gandhi 
National Forest 
Academy, 
Dehradun. 

Forest Survey of 
India - Regional 
Offices at 
Calcutta, Nagpur, 
Bangalore, Shimla, 

Ministry of 
Environment and 
Forests, Regional 
Off ices. 

18. Director 	Forests 
E d u cat i on 

19,Principal , State 
Forest Service 
Col 1 ege 

20.Addl. Commissioner 
(Forestry) 

21 .Joint Director, 
Forest Survey of 
I n d i a 

Rs.16,400-450 	1 Directorate 	of 

20,000 Forest 	Education, 

plus 	Spi 	pay Dehradun. 
of 	Rs.1000 

Rs,1 6,400-450 	3 SF5 	Colleges 	at 

20,000 	plus Dehradun, 
Spl. 	pay 	of Coimbatore 	and 

Rs.1000 	p.m. 	or Burnihat. 
Training 	Allowance 
as 	decided 	by 	GOT 
from 	time 	to 	time. 

Rs.16,400-450 	2 Ministry 	of 
20,000 	plus 	Spi Agriculture 	& 
pay 	of 	Rs.1000 	p.m. Cooperation. 

Rs.1,400-450- 	3 Forest 	Survey 	of 
20,000 	plus 	spl . India, 	Dehradun. 
pay 	of 	Rs.1000 	p.m. 



Joint Director, 
National Zoological 
Park, New Delhi. 

Assistant Inspector 
General of Forests 

Deputy Conservator 
of Forests (Central) 

Deputy Director 
(Wi 1 dl i f e 
Pr e s e r vat i on) 

Associate Professor, 
IGNFA, Dehradun. 

-: 3 :- 

Rs.16,400-450- 	National Zoological 
20,000/- plus 	Park, New Delhi. 
Spi .pay of 
Rs.1000/- p.m. 

Rs.10,000-325- 	National Zoological 
15,200 	 Park, New Delhi. 
Rs.12,000-375 
16,500 
Rs .14,300-400- 
18,300 
plus Spl pay(CDTA) 
of Rs.800/1000 p.m 

Rs.10,000-325- 	11 	Ministry of 
15,200 	 Environment & 
Rs.12,000-375 	Forests & 
16,500 	 Ministry of 
Rs.14,300-400- 	Rural 
18,300 	 Development 
plus Spi pay(CDTA) 
of Rs.800/1000 p.m. 

Scale(s) as 	10. Forest Survey of 
above plus Spl. India, Dehradun 
pay of Rs,800/1000 and its Regional 
per month Offices at Calcutta 

Bangalore, Nagpur & 
Shimla 

Scales as above 11 Regional Offices, 
plus Spl pay of 	Ministry of Env, & 
Rs.800/1000 p.m. 	Forests. 

-do- 	 4 	Regional Offices, 
Wi 1 dl i f e 
Preservation, 
Ministry of Env, 
and Forests. 

-do- 	. 	 1 	Ministry of Env. 
and Forests. 

-do- 	. 	1 	Ministry of Eriv. 
and Forests, 
Project Tiger 
Di rectorate 

Rs.10,000-325- 	12 	Indira Gandhi 
15,200 	 National Forest 
Rs.12,000-375 	Academy, Dehraduri. 
16,500 
Rs. 14,300-400- 
18,300 
plus Training 
Allowance as decided 
by GOl from time to 
time or Spl . pay 
of Rs.800/1000 p.m. 

.1 

Director, National 
Zoological Park, 
New Delhi. 

Deputy Director, 
Forest Survey of 
I ri di a 

Deputy Director! 
Joint Director, 
(Wildlife) 

Deputy Director! 
Joint Director 
(Project Tiger) 



• 	
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Lecturer, State 	Rs.10,000-325- 	14 SF5 College at 
Forest Service 	15,200 	 Dehradun, 

College. 	 Rs.12,000-375 	 Coimbatore, 

16,500 	 Burnihat. 
Rs.14,300-400- 
18,300 
plus Training 
Allowance as decided 
by 601 from time to 
time or Spi. pay 
of Rs.800/1000 p.m. 

Principal, Forest 	-do- 	 I 	Eastern Forest 
Rangers College 	 Rangers 

College, Kurseong 

Instructor, 	 Scale(s) as 	3 	-do- 
Forest Rangers 	 above plus Spl * 
College. 	 Pay of Rs,800/ 

1000/-p.m. 

Deputy Advisor, 	 Rs10,000-325- 	1 	Ministry of Rural 
(Forestry) 	 15,200 	 Development. 

Rs,12,000'-375 
16,500 

• 	 Rs.14,300-400- 
18,300 

- 	 plus Spi pay 
of Rs.800/1000 p.m. 

35, Deputy Advisor 	 -do- 	 I 	Planning 
(Forestry) 	 Commi ssion. 

Note: 	The rate of COlA will he as per DoPT Notification 
No.16017/3/98-AIS(II) dated 6t 	oveniber, 2000. 


